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5207
LOK SABHA

Tuesday, September 10, 1963/Bhadra
19, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Seeaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Deposit Insurance Scheme
+
( Shri Yashpal Singh:
*580..) Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether the Working Group
which was get up to study the exten-
sion of the Deposit Insurance Scheme
to the Co-operative Banks has submit-
ted its report;

(b) if so, ity main recommendations
and

(¢) the steps being taken to imple-
ment them?

The Deputy Minister in the Minis-
uy of C ity Devel t and
Co-operation (Shri Shyam  Dhar
Misra): (a) and (b). The Working
Group constituted by the Standing
Advisory Committee on Agricultural
Credit of the Reserve Bank of India
has communicated their views to the
Standing Advisory Committee,

The group generally accepted the
need for a scheme of deposit insur-
ance for co-operative banks and sug-
gested three alternative arrangements
for examination by the Standing Ad-
wvisory Committee on Agricultural

1158 (Aiy LSD—1.
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Credit of the Reserve Bank of India,
namely:—

(i) An Al] India Organisation.

(ii) State-wise organisations formed
as a result of central legislation
of an enabling nature.

(ili) Both All India and as well as
State-wise organisations.

(¢) The Standing Advisory Com-
mittee considered these suggestions in
its meeting held on the 26th July,
1963 and asked the Agricultura] Credit
Department of the R.B.I. to prepare a
scheme.

st guarw Fag : Tw =W F
qatfas shmrifes 35 & agt Sifway
forar s st w1 d¥ & fem s
& o Fwmwfer 8 1 g9 fam
o ?

w7t wavee fas - it T o faame
gATE 3z @@ Z 5 3t Afwaw o
g qC g7 =Y 94 # fAufaar =,
fag s

1 gmaw fag : @ faEmswe
F1 groorHe 47 ¥ foadt 3@ et ?
oY Tame faa - T & T 3= feerd ®§
aamn @ afe a9 F1 F1 Famsa o,
39 97 w=2fe oAt FaE § e
¥ faume gmr a1 A 37 ofigeas
sfez oz & om 91 & wifF
st difer g€ 4, 3| # ag emav v
faat Tar £ 5 19 Areevatesa § 7 (797
uF F1 0T foran oy w117 aw AR .y
¢ gz fomfae s ®TORwR
@ & afmfem a9 | W& T



5209 Oral Answers
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Shrimati Savitri Nigam: May I
know what would be the percentage
of share capital to be deposited  ac-
cording to this deposit insurance
scheme by the commercial banks and
by the co-operative banks, and whe-
ther there would be any resemblance
with the pattern adopted by the
Madras State?

Shri Shyam Dhar Misra: 1 under-
stand that the hon. Member is asking
about the quantum of deposits with
the commercial banks and the co-
operative banks. If I have understood
her question correctly, then, the total
deposits in the commercial banks to-
day are over about Rs. 2,000 crores
and in the co-operative banks, to be
very exact, the figure is Rs. 330 crores.
As regards the Madras scheme, that is
not an insurance scheme. That is a
government-guarantee scheme of a
very limited nature against certain
deposits with the district banks up to
a valuable of Rs. 30 lakhz and up to
Rs. 1,25,00,000 in the case of apex
banks. But that is covering deposits
only beyond three years and not cover-
ing all types of deposits.

Shri Ramanathan Chettiar: May 1
know whether the Reserve Bank of
India has guaranteed the amounts
stated by the hon. Deputy Minister in
regard to the deposit scheme?

Shri Shyam Dhar Misra: No, Sir, it
has not yet guaranteed. The scheme,
as I said, is being worked out,

Shri P, Venkatasubbaiah: May 1
know whether it would be the policy
of the Government to evolve an  all-
India scheme instead of entrusting it to
the various State Governments; if so,
how far it will be able to meet the
demand for rural credit facilities?

Shri Shyam Dhar Misra: That is
exactly what I said. Now it has been
accepted after the recommendations of

SEPTEMBER 10, 1963

Oral Answers 5210

the Working Group have been ex-
amined by the Standing Advisory
Committee 0n Agriculture and the
Reserve Bank of India. It is not now
a State scheme, it is now an all-India
scheme. How far the deposits will
take acre of the working capital of
the society is a difficult question. At
the moment the co-operatives have
about Rs. 1,300 crores of working
capital. Against that Rs. 325 crores is
the deposit. It is obvious that it is
about 25 per cent. the total working
capital.
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[{a) Yes, Sir,

(b) No, Sir. Our arrangement is
with a well-known export-house and
not with the Japanese delegation.

(e) Does not arise.]

-

=Y WRTEA AT HTAE ATITH F
frt 12 & fArd AT F w@w A
ar= A g3 4t 7t afz g 9 @
37 F FrE Adren ot fawer ?

Shri Shinde: The delegation came
only to explore the possibility of ex-
port of raw sugar from India. There
was a meeting with the National Sugar
Institute and only formal discussion
with the representatives of the sugar
industry

=t WA AT WA SWRl A AT
fafesr &feat #1 ofem fea, a9
F qUAT T IRl A AT & G
i T ogwe A1 fF 7 W & fa
fogem & o4y Y &4 s ?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): Yes, Sir. On return to
Japan, the leader of the delegation
observed that they have recognised
the potentiality of Indian sugar in-
dustry and the possibility of further
development of export.

oW TWA . A9 & 9fa-
fafaat &1 WA gy ¥ S T
g w0 oag # F fou w2 oo
2 a1 wfaey & o TH @yEw § &
|t g # Ay A # 7

Shri A. M. Thomas: The delegation
consisted of 26 representatives of the
sugar industry. It was led by the
Vice-President of the Japan Sugar
Refiners’ Association, The tomr
was organised by the Indian Sugar
Mills' Association. Of course, they
had discussions with Government re-
presentatives also.
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Shri Shinde: The price is based on
London daily price, which is the in-
ternational method of fixing the price
of sugar. For both buying and selling
the general rate is the London daily
rate.

st fufa f : som & oot
s agfm A dw Atgm g @
AT HAMT AT E | FAT ALEIC A
fafiaa &1 & aamr & &5 &=t wr
TR GFT H oA T T T
dure # s ?

Shri A. M, Thomas: In fact, we re-
ally started manufacture of raw sugar
because of the possibilities of export
to the Japanese markets. Now, out of
the three lakh tons already contracted
for, two lakh tong are raw sugar, Out
of those two lakh tons, one lakh
tons of sugar is to be exported to
Japan or other eastern countries.

Shri Shivamanjappa: May I  know
the number of sugar factories wholly
engaged in the manufacture of raw
sugar?

Shri Shinde: Last vear about 30
sugar factories undertook the manu-
facture of raw sugar. This year a few
more factories were asked to under-
take it. Any number of sugar factor-
ies are prepared tp undertake it, if
asked for.

Shri D. D. Puri: May I know the
quantity for the export of which we
are firmly committed for 1963-64 and
for later years.

Shri A. M. Thomas;: Three lakh
tons for 1963-64.

Shri K C. Pant: May I know how
the prica in the Japanese market com-
pares with the price in the Indian
market?
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Shri A. M, Thomas: As has been
stated by my colleague, the price is
the London daily price. Of course,
Wwe have an advantage in exporting to
Japan because Japan is nearer to our
shores. So, we will save at least a
minimum of 12 sh. 6d. in freight,

St EERW AR 0 O WRW F
wfafm A &3t & o T e A
VST JTE W AW W J;Od F A
feat 1 R F= A @ W A
FT WST AT FHAT § AT FAL 20 FT Y
Wl o1 sFA B 7

Shri Shinde: Factories from all over
India have offered themselves to
manufacture raw sugar. Of course,
some factories from UP. are also
manufacturing raw sugar.

StaE . FT WA FT OIH aE
oW ¢ 5 O me g = ¥
T AR T T IW F oHEL g3 ¢
AT 9T AT FIA WEET FIA AT TR
2, @ T oaER 7 T q o faeme
frm g fF1e & weEl o7 3@ 1 |0
HHT qI 7

Shri A. M. Thomas: The price of gur
will not be affected by the export of
raw sugar. It has no direct connec-
tion with the price of raw sugar.

Shri S. M. Banerjee: May I know
the total sugar which has been ex-
ported, or is likely to be exported to
Japan and to what extent subsidy has
been given by the sender through the
Indian Sugar Mills Association?

Shri A. M. Thomas: This year we
have exported to Japan 93,400 tons of
sugar and the average realisation from
Japan works out to Rs. 700. The cost
of production is also round about
Rs. 700. So, no element of subsidy
may be involved in the export.

Shrimati Renu Chakravartty: Why
“may be involved"? What was in-
volved?
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Shri A, M. Thomas: It is not easy to
state what the exact amount would be.
The cost of production would be round
about Rs. 700. The average realisation
is also round about Rs. 700. It may
perhaps be a few rupees this side or
that side.

Road Accidents in Delhi

+
Shri Vasudevan Nair:
Shri Warior:
Shri M. N. Swamy:
‘582.4.I Shri Raghunath Singh:
| Shri Kachhavaiya:
| Shri Bade:
| Shri Prakash Vir Shastri:

Will the Minister of Transport be
pleased to state:

(a) whether it ig a fact that road
accidents in Delhi are on the increase;
and

(b) if so, the steps taken by Gov-
ernment to prevent such accidents?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). A statement
giving the information required is laid
on the table of the Sabha,

STATEMENT
(a) Yes.

{b) The following steps have been
taken by the Delhi Administration in
this connection:—

(i) Strict enforcement of traffic
rules and regulations, specially
those relating to over-speeding,
has been undertaken.

(ii) Selective enforcement has been
started from January, 1963.
Under this arrangement, some
places are selected,  where
special checking is made of the
offences committed by drivers
of public service wvehicles.

(iii) Cautionary signals are erected
and markings done on the road
at dangerous inter-sections.
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(iv) Construction of over-bridges on
leve} crossings and widening
some of the inter-sections to
ease traffic congestion are under
consideration.

(v) Drivers of heavy (transport)
vehicles are instructed in traffic
rules,

(vi) Safety weeks have been
organised to inculcate better
road sense in the general pub-
lic, Pamphlets have been pre-
pared and distributeg to educate
road users.

(vii) Cinema slides about road safety
are being shown in a number of
cinema houses in Detlhi.

(viii) From the beginning of this
year, one Sub-Inspector has
been detailed to educate school
children. Films on traffic pro-
blems were also screened in
some schools.

Shri Vasudevan Nair: From the
statement 1 find that the Government
are taking so many steps o check the
increase in road accidents. May I
know what is the trend now, whether
it is even now on the increase or it is
on the decrease ag a resull f these
various steps taken by the wovern-
ment?

Shri Raj Bahadur: I think, il is too
early to say that any visible difference
is there, but I think certain figures
would indicate the trend. From lst
January, 1962 to 31st July, 1962 the
total number of accidents was 4,091
ang from 1st January, 1963 to  3lst
July, 1963, it is more, that is, 4217

Shri Vasudevan Nair; May 1 know
whether any practical steps are being
taken by the Government to widen
some of the narrow streets specially in
parts of old Delhi?

Shri Raj Bahadur: That i< constant
ly under examination and keeping in
mind the requirements of trafic and
the congestion of traffic such steps as

BHADRA 19, 1885 (SAKA)

Oral Answers 5216

are necessary to widen the roads or
the streets are being taken {rum time
to time.
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Shri D. C. Sharma: It is said in
the statement, which is the only posi-
tive thing said in the statement, that
construction of overbridges on level
crossings and widening some of the
inter-sections to ease traffic conges-
tion are under consideration. It is the
only thing which is said positively and
this is under consideration. How long
will it be under consideration and
when will positive steps be taken to
implement it?

&

Shri Raj Bahadur: They are not
only under consideration but they are
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constantly under consideration. We
have already constructed certain
overbridges, for example, on Mathura
Road. 1 think, the hon, Member is
aware of that. But others are already
under consideration.

Shri D. C. Sharma: Mathura Road
is not the only read in Delhi.

Shri Raj Bahadur: But since there
are many other roads, it cannot be
said that this is not being done.

Shri D. C. Sharma: In how many
places has this been done?

Shri Raj Bahadur: I may not be
able to give the exact number but
I think it has been done at least in
two places that I know of.

Dr. Gaitonde: All over the world
some work has been done as regards
accidents and it has been proved
that accidentz at home are more than
accidents on the roads, Is it a fact
that in Delhi it is just the reverse; if
so, what are the reasons?

Shri Raj Bahadur: I do not think it
is the reverse in our case.

Shri Fatehsinhrao Gaekwad: Will
poor street lighting be one of the
major reasons for increase in the
number of accidents; if so, what steps
are being taken to see that street
lighting is improved?

Shri Raj Bahadur: So far as I
know, that is not regarded as one of
the major causes. The major causes
are increase in population, increase in
the number of vehicles, cyelists aid
narrowness of roads.

Shrimati Renu Chakravartty: In
view of the fact that traffic control is
being undertaken in al] major cities
in order to avoid accidents, why is it
that in the city of Delhi the police is
trying to control traffic only to a few
hours by posting policemen at every
5 ft. and iz that one of the reasons,
the bad traffic control, which is res-
ponsible for the high rate of accidents?

Shri Raj Bahadur: I could not get
the last point of the gquestion.
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Shrimati Renu Chakravartty: I was
asking whether the police has really
got a proper training in traffic con-
trol. For example in Delhi, at the
moment, they are having some traffic
rules and we see the ridiculous way
of having policemen posted at every
5 ft. and the result is that as soon as
they are withdrawn, the traffic rules
are immediately violated,

Shri Raj Bahadur: They are given
training. So far as the other parts of
the question are concerned, I would
say, this is in order to have some sort
of a strict and concentrated type of
traffic control that these measures
have been taken.

Shri Daji: Has it come to the notice
of the Government that a large num-
ber of accidents and traffic rules
violations take place through the
media of cars bearing diplomatic im-
munity numbers against which we
cannot do anything and, if so, may I
know what steps the Government has
taken to see that the diplomatic cars
do not violate the traffic rules?

Shri Raj Bahadur: I cannot say
that a large number of accidents oc-
curring are largely due to the diplo-
matic cars. They may also be involv-
ed, but the exact number, I think,
should constitute a very small percen-
tage.

Shri Daji: My question was, what
has the Government done to see that
the traffic rules are not violated by
them,

Mr, Speaker: It is not admitted.

Shrimati Renu Chakravartty: It has
come in papers,

B =t o e awa  qn o wEy
TAAH BT T FGT R faedt  H
W g A § 9 W TomE W ax
wqr & 7

weaR WgFw g af qq=r frar £
Next Question.
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Shri Raj Bahadur: I could not get
it.
weqw wgvew - #3 &) s g
gwrT faar &
Fisheries Operatives Training
Institute
+

Shri A. K. Gopalan:

Shri Vasudevan Nair:
Shri Warior:

Shri Ramachandra Ulaka:

*583.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress made in setting up
of the Fisheries Operatives Training
Institute at Cochin; and

(b) when the Institute is expected
to start functioning?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Government have
since fin:lised the scheme for the
establishment of a Training Institute
for Fisheries Operatives and appoint-
ed an Officer on special duty with
effect from the 4th July, 1963 for
attending to the preparatory work
such as remodelling and renovation of
the buildings made available by the
Government of Kerala for housing
this Institute, installation of electric
and water facilities, procurement of
furniture and equipment, recruitment
of teaching as well as administrative
staff, arrangement of boarding and
lodging for the trainees, etc.

(b) The Institute is expected to
start functioning early in 1964,

Shri A. K. Gopalan: May I know
what was the cause of so much delay?

Shri A, M. Thomas: This was ap-
proved by the Ministry of Finance
only in February, 1963 and we took
steps after that. An Officer on special .
duty was appointed on 4th July, 1963.
Now the building has to be renovated
and certain remodelling has to be done
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and the necessary staff has to be
appointed and then there will be
selection of .trainees. We have add-
ressed the wvarious State Govern-
ments to nominate their candidates.

Shri A. K. Gopalan: What is the
strength of the Institute and also what
are the criteria for the selection of
fisheries operatives.

Shri A. M. Thomas: Its strength
would be about 42 trainees. We have
addressed the various State Gowvern-
ments op this stating that the mini-
mum qualification is school leaving
certificate and that the children of
fishermen who are really engaged in
fisheries may be selected.

Shri Vasudevam Nair: May | know
what is the total outlay of this pro-
ject?

Shri A. M. Thomas: This plot and
the building has been placed at our
disposal by the Kerala Government.
So, there would not be much invest-
ment. It is not possible now to say
what ig the tota] investment on that
seore.

Shri P, Kunhan: May I know whe-
ther any preference has been given
to the fishermen community?

Shri A. M. Thomas: [ have already
said that candidates from the fisher-
men community will be given prefer-
ence,

Shri P. Kunhan: What is the per-
centage?

Shri A, M. Thomas: There is no
definite percentage that has been
fixed. We have addressed the wvarious
State Governments stating that the
minimum  qualification is  school
leaving certificate and that the child-
ren of fishermen may be given prefer-
ence in the matter of selection,

Shri Maniyangadan: May 1 know
the number of trainees?

Shri A. M. Thomas: As I gaid, it is
42,
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Shri Ramachandra Ulaka: May I
know the nature and extent of assist-
ance offered by Norway for this Insti-
tute and under what termg and cond:-
tions?

Shri A. M. Thomas: We intend to
start this Institute with the collabora-
tion of the Indo-Norwegian Foun-
dation.

off 7w qteq ;. & ag SO AEAS
e #1 w@ qeg Fi AT gEE awa
F fo ofr aomg oy § 7

Shri A. M. Thomas: This will be
with the help of the Norwegian Found-
ation.

Movement of Coal

+
r Shri Sidheshwar Prasad:
*586. { Shri P. R. Chakraverti:
| Dr. Mahadeva Prasad:

Will the Minister of Rallways be
pleased to state:

(a) whether a decision to work out
and speedily implenrent an operational
plan to promote intensive movement
of coal was adopted in May, 1963 im
ronsultation with the representatives
of the concerned Ministries;

(b) the extemt to which the pro-
gramme for improving the loading
facilities will be implemented im
different phases;

(c) whether specific proposals for
strengthening the assisted and private:
sidings have been formulated; and

(d) whether the Zonal Railways
have initiated action to strengthen
Railway sidings?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No new aoperational plan
to promote the intensive movement
of coal was adopted in May, 1963,
However, a revised pattern of coal
distribution wag introduced from
1-2-63, whereby about T8 per cent of
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the coal loaded in the West Bengal|
Bihar coal fields is programmed to
move in block rakes.

(b) It is proposed to take up the
question of installation of mechanical
loading arrangements in collieries
having a monthly production of 20,000
tonnes and more in the first stage.
Other collieries will be considered
subsequently. Committees consisting
of representatives of the Coal Control-
ler, Coal Industry and the Zonal Rail-
way concerned, are being set up in
each major coalfield to assist in the
survey in regard to the proposed
arrangements.

(c) Yes, Sir.

(d) Yes, Sir.

off fegmme A - W 77w
mr i w2 & fod e af
TIAT AFT F97% T §, AT g
& oq § ag a9 W @ fF ady o=
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5 fovrg A8 &1 3w e
ot s=w7 & g oF menfear
AT § AN AT wF AAT W7 IHE
oaT SET ¢ fR TR dm o W o=
F77 FO A T 7 8 o aww
LI

st fagmTwee '™ @
¥ o ¥ ug aw arh & fr #me
F1 3 & A Y spETay qE A T
% 39N T EIF I KO A AEA
& fad agar v awa faan orram 8, =me
o= w5 &1 g9y fzgr qmr & ? o6
feafy & =1 3w wfeamg 1 @ w01
sfaraEw s Fan I A & 7

BHADRA 19, 1885 (SAKA)

Orai Answers 5224

it 7w fag © ag == 2 fE oA
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Shri S. M. Banerjee: It was slaied
that in order to remove the Lottle-
neck in coal movement, a preparatory
committee consisting of an official
from the World Bank and a represen--
tative of a Chamber of Comnierce in
this country had been appointed. May
I know whether this commitice has

submitted its report? Mav [ also-
know whether it is a fact that the
same committee is going inio the

entire transport system of the coun-
try, and if so, why?

Shri S. V. Ramaswamy: . tean of
the Worlq Bank is going round study-
ing the coal position. The report has
not yet been submitted.

Shri S. M. Bamerjee:
has not been answered.

My yuestion

Mr. Speaker: The hon. Member
wants to know whether the same
committeg i also going into the whole-
transport system of the coumtry.

Shri 5. V, Ramaswamy: T.iz one is-
studying specially the coal problem.

Shri S, M, Banerjee: My guestion
was different. A committee consisting
of @ representative of the World Bank
and a representative of India, who is
not a Government official but who is
from a Chamber of Commerce, is
going into this matter., [ want to
know why this committee has been
entrusted with the task of looking
into the entire fransport system,
when it wag specifically entrusted
with the task of studying specially,
the coal problem omnly.

Mr. Speaker: The Deputy Minister
has stated that it has not been  en-
trusted with the task of looking into-
the entire transport system.
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Shri S. M. Banerjee: So, tha. is
is denied?

Mr. Speaker: The Deputy Minisier
has denied it already. But, the hon.
Member stands up again and again,
and puts the same question without
even listening to me.

Shri Bhagwat Jha Azad: Are v.e to
understand from the answer of the
hon. Minister that oft-repested com-
‘plaints of piling of stocks at the pit-
heads of the collieries have bien re-
moved to a sufficient degree at pre-
sent?

Shri §. V., Ramaswamy: There are
pithead stocks because the indents are
being cancelled, both in the private
sector and in the publie sectur. We
have moved enough coal for the pri-
wvate sector, and they are not i nced
of coal any more.

st wiwT S 7@ 0 # ST
=g g fx fr weitm & w o sy
T ¥ @ qrEeEd F @f faw o
o F 7

st vt ferg ;T AT a A &
e ® gat w9 w@aw Afeag 5w
arg X wAgfae g s wae g awg
T @ ¥ AT

=t gro Ao frardt : g fa7 agw
uF W A & ow oA e fy
& T ¥ g 39 Wl § 99 fE
FH FW AT &, 9 I H, FEAT
% fFar 9T 9r | |y oag @
Wi A 2 7 AR A g, @
o feam wwen  fewie ded 9
ww fegr mr ?

=it i Tag : oz & & 5 Foaw a3
[ suTar 81 39 a9 59 faew # =H
qre #44 & Fa & 1 enfea s
Pt 2, wfeT g@ @ Fww A AT
1 zred weE @ ¢, o fod 9% wWy
F oft w9 fr mfear o e oY,
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mifsai w1 aga varaT sEAT A A
T

Shri Man Sinh P. Patel: In view
of the fact that normally in the wes-
tern zone, there js short supply during
the working season, what special
measures have been taken to suppiy
necessary wagons for movement of
coal to that region?

Shri S. V. Ramaswamy: We have
made necessary arrangements, We
are moving coal in block rakes, We
have put diesel locos also to n.cve
coal there.

Shrimati Renu Chakravartty: On
the Committee set up to go mio the
question of movement of coal, why is
there no government representative?

Shri 5. V. Ramaswamy:
notice.

1 require

An Hon. Member: Why notice?

o mfdeA ¢ AT AT ST A
Fg1 {5 Fgen aRA F fa7 F9r aww
faeraT & 1| oF A1 1 Ag 91w g At gady
sitc i gifer ez § A
Atz ¥ mizai w9 2R N TR A
T 9 & qew o @A F oA
IF WX qEAE FA S F e T
# oY 97 art ¥ a7 ey 92y & 7

=it et fag : ot gt o oifoadz
AqTEEH 9T FIH AT ¢ AT wfEw
& a7 @ & f5 &falada s ad

Co-operative Farming

+
[ Shrimati Savitri Nigam:
*587. { Shri Vishram Prasad:
| Shri Inder J. Malhotra:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) the criteria for the selection of
pilot areas for co-operative farming in
varioug States; and
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(b) whether there is any disparity
in the pattern of assistance provided
by the State Governments and the
Co-operative Banks in  different
States?

The Deputy Minister in the Minis-
iry of Community Development and
‘Co-operation (Shri Shyam Dhar
Misra): (a) The pilot projects are to
be located in community develop-
ment blocks where the co-operative
movement and panchayati raj have
made headway. The soil and climatic
conditions of the area are also to be
carefully studied.

(b) A statement showing the finan-
clal assistance provided by the Gov-
ernment of India is laid on the Table
of the House. [Placed in Library.
See No, LT-1688/63]. While most of
the state governments follow this
pattern, Madras state has adopted a
more liberal pattern. As regards co-
operative banks, there is po uniform
pattern in respect of their loans. The
scales are determined by them on the
basis of production programme and
the cost of cultivation for warious
<rops,

Shrimati Savitri Nigam: Which are
‘the States where these pilot projects
are going to be located and where co-
wperative farming has made headway?

Shri Shyam Dhar Misra: The
scheme iz to cover almost all the
States. Ag a matter of fact, in almost
all the States, excepting one or two,
pilot projects and mon-pilot projects
for co-operative farming societies
have been started As regards the
headway made in certain States, I
can state offhang that progress has
been made in Punjab, Maharashtra,
part of UP. and even Madhya Pra-
desh. These are the States where
progress is better.

Shrimati Savitri Nigam: May I
‘know whether any special incentives
and facilities will be provided in
places where the pilot schemes will
be situated to co-operative farming
societies which will be included in
the pilot projects?
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Shri Shyam Dhar Misra: There is a
patterp of assistance already approv-
ed, regarding share capital to be
given, subsidy to be given ang wWso
some loan for working capital and
godown. Besides these gpecial in-
centives funds from the block, from
the Khadi Commission ang from
other institutions are laso available.

=t gemilaTe smeE oo Em §
i wTafea s e § 9%
S TR FIET WIS § IR
g SwEed famw § 9 AmEn-
9w FT TEES & 7

oft smvee fet : TEEE TR g9
9T v wifwr fmmrifes 91 0 oAy
faame g o @y fassw fear m
ff soW wE@T EEEE WA
WX ged g1 ®HNMAT  GIAT
aETE ¥ A7 gl afe mm i &
forar mar f5 ot 78 wrore & AT w=
SATET ¥ TS UF H1ATE oF a7 ARAr
2, 999 wuET A9 g =Sy

Shri Kapur Singh: 1 am anxious to
know  whether Government have
already set some time schedule for
pressurising or coaxing all private
farms or nearly all private farms into
collective farms.

Shri Shyam Dhar Misra: There is
no such intention to convert all pri-
vate farms into joint farming schemes.

Shrimati Renu Chakravartty: From
the statement I find that the share of
the Central Government's assistance
to co-operative farming societies in
the form of loans and share contri-
bution is only Rs. 2,000. Is that con-
sidered adequate for the purpose,
whatever may be available from the
Khadi Commission ete.?

Shri Shyam Dhar Misra: The size
of the co-operative farms, according
to the new concept, is different. Ear-
lier, the size of a co-operative farm
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was bigger. Experience has shown,
after the study of the Nijalingappa

Committee report, that the size of the
cooperative farms should not generally
exceed 100 to 150 acres. In that con-
text it was decided that Rs. 2,000
given for share capital in addition to
the shares of the members would be
sufficient.

Shri Sham Lal Saraf: The Minister
has said thal advice is available with
regard to the selection of plots for
co-operative farms. May I know if
expert advice iz also available on
what crops should be introduced,
particularly wet or dry crops?

Shri Shyam Dhar Misra: Actually,
that is the idea. There is a crop pro-
duction programme in these co-ope-
rative farming societies, and the M.Ps.
team which visited four States have
already said that there is a better
crop production programme in these
areas where cooperative farms are
organised.

Shri Sham Lal Saraf: My question
is whether expert advice is available
with regard to the type of crop to be
introduced, because in certain places
wet crops have not beep successful in
co-operative farms.

Shri Shyam Dhar Misra: Govern-
ment from the Centre or even from
the headquarters of the State cannot
direct what type of crops should be
introduced. It depends on the area.
The extension service takes care of it.

Shri Sivamurthi Swamy: May I
know how many pilot schemes are
working, and how many are self-sufi-
cient, that is werking without loss?

Shri Shyam Dhar Misra: In about
160 districts of this country, about a
thousand pilot societies are working.
In this financial year we hope to have
about another 500 to 1,000 pilot and
non-pilot societies. Ag regards their
progress, no study has been made
except the recent limited gtudy made
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by the MPs team which went to
four States. They have found that
in the four States the production of
co-operative farming societies is bet-
ter.

Shri 8. N. Chaturvedi: May I know
what special incentives are given to
the farming societies in the pilot areas
which are not available in the non-
pilot areas?

Shri Shyam Dhar Misra: Earlier,
there wasg a difference between non-
pilot and pilot areag as regards in-
centives and assistance to be given
In the last few months Government
considered the matter and now it has
been decided that in the matter of in-
centive in the form of share capital
etc., there should be no distinction.

Dr. P. S. Deshmukh: Everyone
knows that co-operative farming on
a voluntary basis was intended to be
a very vigorous programme so as to
counteract the evils of fragmentation
of land, but the Ministry has given it
a sort of experimental shape. So, I
would like to know how many years
the Ministry proposes to wait for the
results on these experiments on pilot
projects before it takes up a vigorous
programme of co-operative farming.

Shri Shyam Dhar Misra: This pilot
project is to be worked out till the
end of the Third Plan. We cannot say
how long it will take to have 21l farm-
ing operations conducted by o
operative farming societies, It
depends on so many factors, organisa-
tional, political and others,

Dr. P. S. Deshmuokh: So, the earlier
decisions were foolish?

Shri P. Eunhan: May I know the
total number of societies so far func-
tioning in Kerala, and the assistance
given to them?

Mr. Speaker: We will not go to
each State.
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EICRLE

[(a) No Sir. The Department has,
however, made special arrangements
to disburse the salaries of teachers
and employees of Education Depart-
ment as ap experimental measure in
the three districts of Ambala,
Ludhianag and Patiala on payment of
a commission of 1.

(b) Under the ordinary Money
Order System, commission of 15 nP.
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is charged for every Rs. 10.- which
works out to 134%.

(c) If the exeperimental scheme in
the Punjab proves successful, the
question, of its extension to other
States in India will be considered.]

=it farfa fast - gewe =@ Wt wa
aF OFRaOHeS W § eI 71 4
7% @ fegem & o7 w@El § A
Fai 7
Shri Bhagavati: The working of
this scheme will be reviewed after
six months and then it will be consi-

dered how successful it is and whether
it should be extended to other States.

sit fasfa fam : fefgae daaes
9T gt fore afwst #ie fsfewe ok
£ agi foasi 1 aEE FT6 , oo,
oo Erard Yoo, Yoo gAETEe 77
s § df s frsl & a3
SqTET qg TAT § 1 FOT qIHTT I AT
gaomH wai fw fossi & wAEmEE
F faa fefeme fommed ® suar @
ST oRe wifea s S aifE s
o AT § oS I AL G A1 7

Mr. Speaker: It is a suggestion for
action,

Shri D, C. Sharma: May I know
whether this scheme will be extended
to other categories of workers also
or it will be confined only to the
teachers?

Shri Bhagavati: At
confined to teachers.

present it is

Shrimati Savitri Nigam: May I
know whether any committee has
been appointed to see whether the
experiment is successful or not or
whether any questionnaire has been
issued to find out the success or
failure of the scheme?

Shri Bhagavati: That does not arise
at present. This scheme was taken
up on 1-6-1963. After six months, as
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1 have stated, this will be reviewed
by the Department and if we find that
it is working satisfactorily and if
other State Governments want it to
be extended to other States, we shall
consider it.

=Y WO THA : AAATEL F FHTIA
FT I 9THAT T TR & 4§ T[T THAAT
F1 717 & Afew Far fawmr 3 T avE
oz & & fr o wE B
gt 3, Frer w7 & ofter o
wifs T frwred ogedt @
fe @il a% 77 wAmTET A ageA

g o T G Ad dmr d 7

e WIS C 4g A1 WIH AAI-
wEdt & for o foerma Y S @
o

= ST et g o WA
WEF FT YT TTTET S0 T R AT AT
¥ § g gAY F1 GIF #12 F7 a9
T ST SAT @ A1 FTHTL HOAT [T
¥ WS FAA A A myAT GET
T ¥ fa@ ag =W o w
g

Shri Bhagavati: No, there is no
question of reducing the money
order commissions. This scheme is
somewhat different. The State
Government prepares all the money
order slips and they deposit the en-
tire amount which they have to pay
to their teachers as salaries in the
head post office and the money order
slips are given to the head post office.
From the head post office these slips
are sent to the branch post
office for payment. There is re-
duction in work in the post
office and so it hag been found possi-
ble by the Department to reduce the
commission to one per cent instead
of 1} per cent as applicable in
ordinary cases.
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Aid from F.A.0.

#589. Shyi Suorendra Pal Singh:
‘Will the minister of Food and Agri-
culture be pleased to state:

(a) whether it i a fact that Food
and Agriculture Organisation of the
Uniteq Nation hag promised to give
substantial aid to India to feed the
hungery in this country under its
“Freedom from Hunger" programme;
and

(b) if so, the quantum of aid and
the form in which it is likely to be
received?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) As a co-
ordinating agency the Food and
Agriculture Organisation dees not
promise or provide any assistance.
It only undertakes to sponsor worth-
while projects and to induce interest-
eq Governments/private institutions
in providing assistance for them.
India has so far submitted nine such
projects, of which one has already
been accepted and two are in the
process of being accepted.

(b) A statement is placed on the
Table of the Sabha.

STATEMENT

1. Establishment of a feed mixing
plant at Anand. The Oxford Com-
mittee for Famine Relief hag under-
taken to supply the plant estimated
to cost $302,500.

2. Sheep production in India. Need
for productive Breeds: The New-
Zealand Freedom From Hunger Cam-
paign Committee hag offered to pro-
vide 690 ewes and 80 rams costing
$20.000. The offer is under conside-
ration.

3. Production of protein rich food
through poultry development. The
Australian Freedom From Hunger
Campaign Committee hag offered to
supply equipment costing $130,000.
The offer is under consideration.
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Shri Surendra Pal Singh: From
the statement it appears that there
ig a consortium of countries helping
ug under the scheme of the FAO.
May I know which single country
has made the biggest contribution to
this scheme?

Dr. Ram Subhag Singh: So far, it
ig the Oxford Committee for Famine
Relief which has contributed
$302,500 which is going to be utilised
at the Anand food mixing plant.

Shri Surendra Pal Singh: Are we
only receiving help under this scheme
or do we also make contributions to
it and if latter be the case, what is
the quantum of our promised help?

Dr. Ram Subhag Singh: The food
mixing plant at Anand will cost
about Rs. 30 lakhs out of which
about $302,500 have been provided
by the Oxford Committee for Famine
Relief and the rest will be met by
the Anang co-operative farm.

Dr. Colaco: The then hon. Minister
of Fooj and Agriculture, Shri §. K.
Patil, told the Horce the other day
that there is a serious ang ever
dangerous deficiency of proteins in
the food of the common people of the
country. That also ig hunger more
or less—

Mr. Speaker: He must come to the
question,

Dr. Colaco: The question is, what
stepg are the Ministry of Food and
Agriculture and the Ministry of
Health, in joint action with the
intemational organisation—the FAO—
taking to meet this serious deficiency?

Dr. Ram Subhag Singh: We on
our own are trving to step up pro-
tein production programme in the
shape of poultry production, milk
ang piggery production, ete. Our
National Campaigny Commitiee has
received offers from the wvarious
Freedom from Hunger Campaign-
Committees throught the FAO, and
some of these programmes also relate
to the establishment of poultry and
piggery production projects,

BHADRA 19, 1885 (SAKA)

Oral Answers 5236
Shri R. S. Pandey: May I know
what are those things ,.which have

been promised to be given to ug for
help?

Dr. Ram Subhag Singh: That is in
the Statement.

Dr. P. S. Deshmukh: Is the Minis-
try aware that nationa] committees
have been formegq in most countries
and non-official organisations have
been very closely associated with
them, so much so that manv of these
national committees are entirely
organised and controlled by private
organisations, and may I also know
what efforts the Government of India
is making to get the private organmi-
sationg to participate in this great
and important work?

Dr. Ram Subhag Singh: Here also,
we have by now  virtually asso-
ciated all important private organi-
sations including universities, etc.,
and on our governing body there are
more than a dozen Indian organisations
represented, and we recently held a
meeting here, which was very largely
attended by the representatives of
private organisations.  Virtually
decisiong are taken by those represen-
tatives.

Shri Bhagwat Jha Agad: Are there
reservations on the part of the
Government in accepting the two
proposals that have been mentioned
in the statement and, if there are,
what are they?

Dr. Ram Subhag Singh: No, there
is no reservation. Our National
Committee has accepted these two
projects and they have beepn sent to
our Economic Affairs Committee for
scrutiny, and after we get them-
finalised from there, we will go
ahead.

=it AT QT g AT At
St ¥ FATAT fF AW WIEAE HAARE--
o & ' o2 wqaT &= faam ATam
# gg s amEar § fF odn 9w ame-
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Shri P. Venkatasubbaiah: May I
know whether the Government are
contemplating to formulate schemes
putting special stress on famine-
affected zones to get assistance from
the FAO?

Dr. Ram Subhag Singh: We do not
seek assistance under this Freedom
from Hunger Campaign committee.
But whatever assistance they offer us,
we try to utilise that guantum of
assistance on suitable projects. While
determining the projects, we do take
into consideration the needs of our
different tracts. The famine tracts
will naturally be covered.

Shri S. N, Chaturvedi: Since the
 programme of Freedom from Hunger
Campaign is applicable all over the
~world, may I know if our country
is also making contributions to pro-
jects to be taken up in other countries
as the latter are contributing to
schemes being taken wup in  this
- ceuntry?

Dr. Ram Subhag Singh: We will
also do it. But this is a recent inno-
-vation. So, we have not given any
material help to any other country.
But we shall do it.

Dr. L. M. Singhvi: Is it proposed to
extend the Freedom from  Hunger
Campaign to areas which are suffer-
ing chronically from famines and if
s0, may I know whether it is expect-
ed that the Freedom from Hunger
- Campaign would be launcheq in the
chronically famine-affected areas in
- almost every part of India?
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Dr. Ram Subhag Singh: The hon.
Member might appreciate that there
is no big amount at the disposal of
this particular Freedom from Hunger
Campaign committee. It gets Rs.
20,000 as Government assistance and
some money has been raised. So, it
can work only on certain selected
projects, with the assistance from
other campaign committees. But on
behalf of the Ministry, we shall con-

centrate on our chronically famine-
affected areas.

Shri Hari Vishny Kamath: May I
request that if the House agrees,
Starred Question No. 597 on Pak-
China Air Agreement may be taken
up, because it is important

Mr. Speaker: Ordinarily 1 would
not disturb the sequence but....

Shri Hari Vishnu Kamath: If no-
body objects, it can be taken up.

Mr. Speaker: Does the House desire
that?

Some Hon. Members: Yes,

Mr. Speaker: Al] right. I will call
Question No. 597.

Pak China Air Agreement

+
( Shri Hari Vishmu Kamath:
Shri Maheswar Naik:
Shri D. C. Sharma:
*5917. Shri Surendra Pal Singh:
Shri Ram Sewak Yadav:
Shri Sivamurthi Swamy:
Shri Balkrishna Wasnik:

Will the Minister of Transpert be
pleaseq to state:

(a) whether the  attention of
Government has been drawn to the
conclusion of an air pact between
Pakistany and China;

(b) whether in view of the exist-
ing agreement between India and
Pakistan, the Government of Pakistan
consulted or informed the Govern-
ment of India before signing the pact
or has since transmitted a copy of
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the latest pact it has signed with the
Chinese Government;

(c) if so, the main features thereof;
and

(d) the repercussions and conse-
quences thereof on India, particularly
with regard to the existing transit,
fuelling, overflying and other facili-
ties available to Pakistani aircraft on
Indian territory and in Indian air
space?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) Yes, Sir. According to Press
reports, the Govt. of Pakistan has
recently entered into an Air Agree-
ment with the Govt of China.

(b) and (c). The existing Agree-
ment between the Govt. of India and
the Govt, of Pakistan relating to Air
Services, does not make it obligatory
for Pakistan to consult or inform
India, or wvice-versa before signing
an Air Services Agreement with any
other country.

A copy of the Agreement recently
concluded Dbetween Pakistan and
China has not been received by us.
Normally such Agreements are sub-
ject to ratification by the respective
Governmentg angd till these are rati-
fied, they are treated as confidential.

(d) Since a copy of the Agreement
is not yet available, its full impli-
cations/repercussions cannot vet be
studied.

Shri Hari Vishnu Hamath: Since
Pakistan has openly flaunted further
proof, if proof was necessary of her
hostility towards India and has cut
her own nose to spite India's face,
does Government  propose to warn
Pakistan that her aircraft would be
subject to strict supervision and
control so as to prevent the passage
of enemy nationals—Chinese nation-
als—through Indian territory and
Indian air space and does Govern-
ment propose to detain and arreSt
enemy nationals at Indian airports
when the Pakistan aircraft land
there?

1158(Aiy LSD—2.
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:rhe Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): So far as these services
are concerned, we are governed by
the ICAO convention to which both
India and Pakistan are parties. We
have already filed, according to article
89 of that Convention, a reservation
with the Intemnationa]l Civil Aviation
Organisation, that because of the
emergency we shall not be able to
abide by all the terms and conditions.
Apart from that, under the Indian
Aircraft Act flights over NEFA and
Nagaland areas have also been
banned.

Shri Hari Vishnn Kamath: My
question has not been answered. I
specifically wanted to know whether
Government propose to arrest and
detain enemy nationals—because of
the emergency, under the Defence of
India Act China has been declared an
enemy  country—passing through
Indian air space and Indian territory
at those airports when Pakistan air-
craft land at those airports. That was
the specific question that I put about
the arrest of enemy nationals.

Shri Raj Bahadur: It is not possi-
ble to ascertain whether any enemy
nationals are on flights which fly
over India.

Shri Hari Vishnu Kamath: At the
airports? When they land at the
airports it can be ascertained.

Mr. Speaker: Airports are in other
countries. Here they can only stop
the flights if the planes fly over our
territory. That is what the hon.
Minister has said.

Shri Raj Bahadur: Even there, Sir,
I think there is some restriction on
military personnel being flown. On
civilian personnel there are no Tes-
trictions so far as ICAO conventions
are concerned.

Shri Hari Vishnu Kamath: Have the
Government, Sir....

Mr. Speaker: Shri Hem Barua—
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Shri Hari Vishnu EKamath: May 1
put my second question?

Mr. Speaker: He has already put
two. I shall allow him another.

Shri Hem Barua: In view of the
fact that from the statements that
Pakistan has beepn making so far it
is evident that Pakistan is trying to
minimise the gravity of the situation
by saying that it will take only 20
minuteg to fly over Assam and that is
the only Indian territory that they
would fly over, ang they have at the
same time saig that an  Air Pact
already exists and they are going to
fly Chinese nationals over our terri-
tory, may I know whether Gowvern-
ment are prepared to tell Pakistan
that we would not allow her aircraft
to fly over our territory  whether
there ijs an agreement or no agree-
ment?

Shri Raj Bahadur: So far as this
is concerned, the BOAC and other
international airlines also fly across
India and ap those flights also there
are nationals of all countries ang of

all nationalities. It is not possible
for us to detect while a particular
aircraft is in flight and it simply

over-flies India whether any enemy
nationals are being carried. Even in
regard to such flights as land for
certain other purposes, it ig not possi-
ble for us to check because Chinese
can travel by BOAC or other flights
as well,

Shri I1*m Barua: What about these
people taking photographs and all
that?

Mr. Speaker: That was rather a
suggestion and that hag been taken
note of.

Shri D. C. Sharma: The ICAO
Agreement to which the hon. Minis-
ter referred, T think, is applicable
only in times of peace. May 1 know
if that agreement does not have the
possibility of revision when two
countries are in a state of war?
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Shri Mohiuddin: My senior collea-
gue hag already informed the House
that according to the ICAO Agree-
ment under a particular clause in
it, if there is an emergency or war, a
contracting party of that agreement—
Indiz for example—can notify to
ICAQO reservations of the observa-
tions of those rules and regulations,
ang after the emergency was declared
thig reservation has been filed with
the ICAO.

Shri Surendra Pal Simgh: May I
know whey these new air services
under this agreement are likely to
start functionmg?

Shri Mokiuddin: We are not aware
of it

Shri Sivamurthi Swamy: When
these aircrafts are flying over Indian
territory. may 1 know whether any
enquiry has been made by the
Government  through the Indian
Embassy in Pakistan or whether any
protest at least hag been lodged with
the Pakistap Embassy here?

Bhri Mohiuddin: As far as [ am
aware, no enquiry has been made.
We have only newspaper informa-
tion, so far as this matter is con-
cerned.

Shri A. P. Jain: May I know from
the hon. Minister whether the Indian
High Commissioner at Karachi has
sent any report and whether it con-
taing any more particulars than the
answer which is based on newspaper
reports?

Shri Mwohiuddin: I have got only
newspaper reports,

Shri Tyagi: Have the Government
assured themeselves that the Chinese
planes shall not be allowed to fly
over our territory?

Shri Mohinddin: Yes,

Shri Hari Vishnn Kamath: Has
Government received reports about
the reaction of other friendly count-
ries, such ag USA, USSR and UK,
with regard to this latest manifesta-



243 Orel Answers

tion of unholy alliance between
Pakistan and China and, if so, whal
is their reaction?

Shri Mohiuddin: We have received
reports. For instances, the United
States are reported Lo have stated
that this will be g breacih of the free
countries’ solidarity.

Shri Hari Vishnu Kamath: We
could not follow it

Shri Mohiuddin: Breach of the
sodidarity of the free countries,

Shri Hadi Vishnu Kamath: What
about UK and USSR?

Shri Mohiuddin: We have no infor-
mation.

Comversiom of Narrow Gauge Limes

+ J Shri Hem Raj:

591, | Shri Sivamurthj Swamy:
Will the Minister of Railways be

pleased 1o refer to the reply given

to Unstarreq Question No. 475 on the

1th August, 1962 angq state:

(a) the progress since made re-
garding the extension or conversion
of narrow gauge lines to metre gauge
or broud pauge lines; and

(b) when the final position will be
clear on the subject?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). The Third Five

Year Plan does not coatemplate
conversion of any of the NG
lines to wider gauge. The
guestion of retention of Govern-
ment-owned narrow gauge lines

as narrow gauge or their con-
version into wider gauge or their
abolition is still under consideration
of the Board and a decision is yet
fo be taken.

.

Shri Hem Raj: May I know if any

survey has been undertaken of the

narrow gauge lines and, if so, the
result thereof?
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Shri Shahnawaz Khan: No survey
as such has been undertaken. But
we have taken a policy detision that
the narrow gauge lines, where they
are serving a useful purpose, may be
allowed to continue, Eventually, they
will either be converted into broad-
gauge lines or abolished altogether.

Shri Hem Raj: How many lines
are working at a loss and how many
are earning profits?

Shri Shahnawaz Khan: Almost ail
of them are working at a loss.

Shri Sivamurthi Swamy: May 1
know how many narrow gauge lines
have been constructed and how many
miles have been converted during the
last two years?

Shri Shahnawaz Khan: The tolal
mileage of narrow gauge lines it
3,130 miles, of which 2,596 miles 15
Government-owned and 534 miles
privately-owned. During the Third
Plan, there are no plans for conver=
sion of narrow gauge to broad gauge.
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Famine Affecte:d Areus

Shri P. Venkatasubbaiah:
Shri P. K. Deo:
*598. | Shri Kachhavaiya:
4 Shri Yashpal Singh:
| Shri Karni Singhji:
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] Shri Bhanu Prakash Singh:
Dr. L. M. Singhvi:
‘Shri P. L. Barupal:
Shri Ramachandra Ulaka:
Shri Ratan Lal:

LShri Dhuleshwar Meena:

Will the Minister of Food and Agri-
cultare be pleassd to slate:

(a) whether it is a fact that parts of
Rajasthan and Gujarat are affected by
severe famine;

(b) whether there is a large exodus
of cattle and men to other parts of the
country due to scarcity of fodder and
food-grains; ang

() the  assistance, if any, being
given by the Uniorn Covernment to
alleviate the suffering of the pecple
and the cattle?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): (a) to (c). A Statement is
placed on the Table of the Sabhwa.

STATEMENT

Owing to failure of rains during
major part of the ;nonth of July 1963,
some parts of Rajasthan and Gujarat
States are affected by scarcity condi-
tions. Due to shortage of fodder in
those parts there has been inter-dis-
trict movement of cattle. But there
has been no movement of cattle out-
side the State. There has also been
no shortage of foodgrains in any of
these States. nor has there been any
exodus of people.

For purchasing fodder and catile-
feed, the Central Council of Gasam-
vardhana has sanctioned Rs. 1 lakh
and the Indian People's Famine Trust
Rs. 25,000 to the Rajasthan Govern-
ment. Arrangement has also  been
made for supply of fodder to the State
Government from  the neighbouring
Statez. At the instance of the Central
Government, the Government of
Punjab have released about 8,000
cusecs of water from the Bhakra main
Branch to Rzjasthan canal during the
pericd from 30th July to 14th August,
1963, Demand of the State Govern-
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ment for the supply of a thousand
bags of imported wheat for distribu-
tion in the scarcity areas has been met
in full.

To alleviate suffering in Gujarat
State, an amount of Rs, 30,000 has
been sanctioned from the Central
Council of Gosamvardhana. The Cen-
tral Government offered help by way
of securing fodder from the other
States. Response from other  States
approached by the Gujarat Govern-
ment is stated to be good.

Shri P. Venkatasubbaiah: Apart
from these measures, may 1 know
whether Government is considering
the question of wundertaking some
permanent measures to  eradicate
famine from these areas?

Shri A. M. Thomas: The permanent
measures are provision of irrigation
facilities, setting up of fodder banks
ete.  All these measures are being
undertaken.

Shri P. Venkatasubbaiah: May 1
know whether the exodus of not only
men but also cattle from Rajasthan
and Gujarat has considerably affected
the economy of those States and, if
so, what arrangements have been
made by Government for providing
fodder and other facilities to the
cattle?

Shri A, M. Thomas: There has been
no exodus outside the States of
Rajasthan and Gujarat as such. It has
been only inter-district movement.
With regard to Rajasthan, in answer
to a short notice question I gave all
the information at the disposal of the
Government. With regard to Gujarat
also, adequate measures are being
taken.

Dr. L. M. Singhvi: May I know
whether Government is in a position
to tell us that as a measure of famine
relief they would undertake the cons-
truction of defence roads on a priority
basis?

Shri A. M. Thomas: Last time also
I said that it was for the Defence
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Ministry to see to this but in fact
these border roads are given priority.

Shri Ranga: Have Government
constituted the Natural Calamities
Insurance Fund for these two States
and, if so, have the Government been
able to draw upon it in order to feed
the two local governments in these
crises?

Shri A. M. Thomas: 1 have stated
the other day that there is a pattern
of financial assistance to States
affected by natural calamities, Each
State Government is enjoined to
provide a particular amount for
famine relief and relief for other
natural calamities. As far as the
Central Government is concerned, for
any outlay above Rs. 1 crore, a parti-
cular pattern of assistance is laid
down and any State which has to
incur such an expenditure may get
assistance from the Central Gowvern-
ment.
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Shri A. M. Thomas: In regard to
Rajasthan, I gave all details in answer
to a short notice question.

Mr. Speaker: Calling-attertion
Notice. Shri Sharma.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification,
Sir. We could not cach the tail-end
of the reply of the hon. Deputly Minis-
ter to my supplementary guestion
(No. 597). He said, “solidarity of
something”. Solidarity of what? .

Mr. Speaker: Probably it will be
better to consult the records. I also
could not follow. I agree with him.
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Shri Hari Vishnu Kamath: I could
see from your expression. He said
“free countries” or something.

Mr. Speaker: Shri Sharma.

WRITTEN ANSWERS TO QUES-
TIONS

Circular Railway in Calcutta

[ Shri Subodh Hansda:
*584. { Shri P. K. Bhattacharyya:
LShri P. K. Deo:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have approved the scheme
for Circular Railway in Calcutta;

(b) if so, whether any discussion
has taken place in regard to the im-
plementation of the scheme with the
Government of West Bengal;

(e) whether financial implications
were also discussed; and

(d) if so, how this scheme will be
financed?

The Deputy Min'ster in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No decision has been
taken in this matter.

(b) to (d). Do mot arise.
Cooperative Societies

*585. Shri P. C. Borooah: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether an elaborate scheme
has been drawn up for organisation,
revitalisation and rehabilitation of
cooperative societies;

(b} if so, the salient features there-
of; and

(¢) the steps taken to implement
the scheme?

The Deputy Mimister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Yes, Sir.
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(b) A statement indicating the
salient features is placed on the table
¢ the Sabha. [Placed in Library.
S2e No. LT-1689 /63].

(c) Detailed instructions on the
lines indicated against (b) above have
a'ready been sent to States who are
t:king necessarv action.

Boeing Service to» Madras

“590. Shri P, K. Deo: Will the Minis-
tor of Transport be pleased to state:

i2) whether Boeing Service is o -

: extended to Madras: and

Ly if =0, when and the outlines

t ereof?

The Deputy Minister in the Minis-
iry of Transport (Shri Mohiuddin):
{42y and (b), The first Boeng service
thirough Madras Airport was operated
by Air-India on 2nd July, 1963 on the
Taute Bombav-Madras-Singapore-
Perth-Sydney.

Dhaleswari River

1593, " Shrimati Jyotsna Chanda:
*% 1 Shri N. R. Laskar:

Will the Minister of Transport be
plrased to refer to the reply given to
red Question No. 1094 on the 30th
April, 1963 and state;

{ay whether the szcheme sent by
the Assam Government to make river
Dhaa'eswari in *izo hill navigable, has
sance been considered; and

foy if =0, the result thereaf?

1he Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) and (b). The scheme is still
under consideration.
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Book Parcels

; f Shri Jedhe:
"595. \_ Shri Sidheshwar Prasad:

Will the Minister of Posts and Tele-
caphs be pleased to state:

el

(a) whether Governmeny arg awure
that huge loss has been sustained by
the book-sellers of Delhi on account
of the damage done to the consign-
ments of books received from foreign
countrivs due 1o careless handling and
sorting of the parcels. by the postal
authoritics at Dethi recently;

(k) if s, the particulars thereof;

{e) whether its causes have becn
enguired into; and

(d) the steps being taken by Gov-
ernment to avoid the recurrence of
such incidents?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati); (a) and (b). It i=s a fact
that a numbher of foreign mail bags
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containing books was exposed to the
weather but the extent of loss sustain-
cd by the booksellers of Delhi is not
known.

(e) Yos,

{(dy St~ nstructions have been
issued o tne Heads vi P & T Circles
1o ensure that ma.is are given adequate
protection, particularly during the
rainy weather.

LA.C. Fokker Friendship Flight

*596. Shri Karni Singhji: Will the
Minister of Transport be pleased to
slate:

fay whether 1t 15 o fact that on
LAC, Fokker Friendship flight from
Bombay to Delhi ria Ahmedabad and
Juipur on 23rd  August, 1963, the
undor-carriage of  the aircraft got
stuck resulting in the aircraft having
been flown wheels down all the way
1o Delhi: and

th) whether Government contem-
plate 1o set up an enquirv in the
present case; and

tcy the steps Government propose
to take to avoid such incidents in
Tuture?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
fay to (¢}, Indian Airlines Corporation
Fokker Friendship aircrafy VT-DOJ
operating from Bombay to Delhi on
23rd August, 1963, flew with the
undercarriage down  botween Jaipur
and Deihi as the pilot was not sure
about the gear  retragtion.  Flying
with the undercarriage in the “down”
position is perfectiy safe and permis-
sible provided the speed limitation is
not excveeded. The incident is being
investigated by the Corporation.

National Highways R

 Shri Yashpal Singh:
Shri Warior:
| Shri Vasudevan Nair:
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“598. { Shri M. N. Swamy:
Shrimati Savitri Nigam.
Shri Hem Raj»
Shkri Indrajit Gupia:

Will the Minister of ‘Transport be
pleased to state:

(2) whether it is a fact that  the
Transport Development Council has
recommended that the State Govern-
ments should be authorised to issue
regular permits for the operation of
a limited number or trucks on national
highways; and

(b) if so, whether any State Gov-
ecramient have so far implemented the
decision?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur); (ay The Inter-Siate Transport
Commission rccommended the grant
of regular public carrier permits  on
four long-distance inter-State trunk
routes. The Transport Development
Council, at its fourth meeting held in
April, 1963. took note of the recom-
mendation with approval.

(h) The information iz being col-
lected.

Box Type Wagons

#599. Shri Subodb Hansda: Will the
Minister of Railways be pleased to
state:

ta) whether Government are aware
of the fact thay lesser quantity of
coul iz curried by the box-type wagons;

thy whether this is one of the rea-
suns for {he wagons being disliked
by the businessmen as well as con=
sumers: and

te}) if so, the steps being taken in
the matter?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy): (a) Under-loading in some
caws has been reported.

(b)y No, Sir, as steps have already
been taken to eliminate under-loading
of BOX wagons,
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{c)y 1. BOX wagons have been
marked with separate loading lines
for steam znd slack coal, and loading

upto ihe loading line is being ensur-
ed.

2. Collieries loading BOX wagons
are required to submit certificates of
loading indicating extent of under-
loading for incorporation in the re-
levant Railway Receipts.

3. Consumers wishing to supervise
the loading and weighment of wagons,

have been allowed to depute repre-
sentatives for the purpose.

4, The loading and weighment of
wagons are frequentiy checked by the
Coal Area Superintendent, Dhanbad,
and his staff of Weighment Inspectors.

5. Collieries producing 10,000 tons
or more per month have been askea
to eguip themselves with 100-ton
weigh-bridges at the loading points.

Popularisation of Fertilisers

Shri Warior:

Shri Dinen Bhattacharya:
*600. { Shri Vasudevan Nair:

Shri Surendra Pal Singh:

Shri A, N. Vidyalamkar:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) the steps taken by Government
to popularise the use of fertilisers
among the farmers; and

{b) the expenditure so far incurred
in this respect?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment is placed on the table of the
Szbha. [Placed in Library. See No.
LT-1690/63].

Food Polytechnic in Delhi
*601. Shri P. C. Borooah: Will the

Minister of Fooq ang Agriculture be
pleased to state:
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(c) whether a Food Polytechnic is
proposed to be set up in Delhi;

(b) if so, the main outiines of the
scheme; and

(c) the action so far taken to im-
plement it?

The Deputy Minister in the Minis-
try of Food and Aegriculture (Shri
A. M. Thomas): (a) It is not propos-
ed for the present to set up a Food
Polytechnic in Delhi in addition to
the Institute of Catering Technology
& Applied Nutrition already establish-
ed last year, which offers similar
courses as well as Diploma courses in
Specialized Hotel Management and
Catering Technology.

(b) and (c). Do not arise.
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Additional Funds for Agriculture

*603. Shri Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Planning Commis-
sion has recommended an additional
allocation of funds for increasing agri-
cultural production during the re-
maining period of the Third Plan;

(b) the basis on which this addi-
tional allocation has been made; and

(c) the anticipated increase in the
food production by this additional al-
location?

The Minister of State im the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) to (¢). The ques-
tion of additional allocation of funds
for Agricultural Programmes is under
the consideration of the Planning
Commission.

Flying Hours of LA.C. Pilots

*604. Shri P. C. Borooah: Will the
Minister of Transport be -pleased to
state:

fa: whether there has recentiy been
a dispute between the Indian Com-
mercial Pilots’ Association and the
LA.C. management on the question of
flying hours;

(b) if so, the precise nature of the
dispute; and

(c) the nature of gettlement if any,
reached in the matter?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). According to Rule 12ZA of
the Indian Aircraft Rules, no pilot
of a flying machine shall, in his capa-
city as such pilot, fly for more than
125 hours during any period of 30
consecutive days., The Indian Com-
mercial Pilots’ Association submitted
a scheme on the 7th February 1963,
containing flight and duty time limi-
tations for the consideration of
Management of the Indian Airlines.
The scheme of the Indian Commer-
cial Pilots’ Association is based on
the report of the International Labour
Organisation, relating to problems on
flight and duty time. The Manage-
ment discussed the scheme with the
Indian Commercial Pilots’ Association
and an agreement has been arrived at
in principle. The Management will
discuss the proposals further in detail
with the Indian Commercial Pilots
Association and thereafter the revis-
ed limitations wili be referred to the
Director General of Civil Aviation.

S.C. ang S.T. Persons is S.E. Railway

1664. Shri Rama Chandra Mall ck:

Will the Minister of Railways be
pleased state:
(a) the number of applications

received in the Headquarters of
South-Eastern  Railway for filling
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up Class I, II, III and IV posts re-
served for the persons belonging to
the Schedwled Caste: and Scnedule -
Tribes between Januvary, 1961 to
June, 1963;

(b) the number of candidates cal-
led for interview and ihe number of
candidates selected; snd

(c) the number of candidates ap-
pointed and the number of thase kept
o, panel?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan):

L1 Class I—Recruitment is made through
TPS.C

Class l;'}'l—-l:\-:t':'Ll‘:rl.'L"[ recruitment is made
i Class I1L

Class ITT1—
Schedule Castes 185
scheduled Tribes 47
Class IV ==
Scheduled Castes TNy
scheduled Tribes 19

(b Number so far Sehedu- Schedu-
furervicered led led
Clustes Tribes

Class TT1 131 31
Class TV 150 3
Naore.—hfz25 applivations for Class TV
posty i the Accounts Department are
being  processed.
Noselveresd.
Class TH 24 3
Class 1V 2y 3
Cep Namber appeiniod

Class 111 2y

Clts IV ] 2
Now kopt o fable.
I

Theft of Telegraph and Telephone
Wire

1665. Shri Rama Chandra Mallick:
Will the Minister of Posts and Tele-
graphs be pleased to state the number
of theft rases of overhead telegraph
and telephone wire detected by the
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Orissa P. & T. Circle since st June,
19627

The Deputy Minister in the Depart-
ment of Posts & Telegraphs (Shri
Bhagavati): The number of theft
cases which oceured in the Orissa
F. & T Circle from 1st June 62 to
3lst July. '63 was 496,

Telephone Commuunications

1666. Shri Ramy Chandra Mallick:
Will the Minister of Posts ang Tele-
graphs be pleased 17 state.

(a) whether there 1c any proposal
to connect Angalo, Bavi and Ham-
chandrapur with telephone communi-
cationg from Kaipar: usder Cuttack
Postal Division;

(b)Y whether there is also a pro-
posal 1o connect the Nuod affested area
Post Offices with telephone commu-
nications: and

(c) it z0. the details thercof?

The Deputy Minisier in the Depart-
ment of Posts ang Teiegraphs (Shri
Bhagavati): (a) No.

th) and t(c). There 5 no such
policy. However, out of 110 Post Off-
¢ in the flopd afferted areas,  E7
have teiephong famiit'cs and propo-
sal: for installing telephores g 14
Post Otfices have 2ven sanctioned.
Proposals  for 11 more are under con-
sideration.

Cooperative Sugar Mills in  Orissa

1667. Shri Ramachandra Ulaka: Wil
the d.toor of Food and Agrieulture
Iy pleased 1o siaie:

ta) whether any new  cooperative
Supgar Mills had bern sanctioned 1o
Orizgen State during tne first vear of
Third Plan;

{b) if so, the deim’s thereof; and

(¢) the mamesg of the Mills which
are going to be cxpand:i in Orissa
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Siate during ihe romoining period of
the Third Plan?

The Deputy Minisier in the Minis-
iry of Fooq and Agriculture (Shyi
A. M, Thomas): (2% Noo Sir

(by Does not arise.

{c) The Jevpore Sugar Co. Lid.,
Rayagada. Distric! Moraput has  a
licenee to expand itz capacity.

Minor Ports jn Oriseq

1668, Shri Ramachandra Ulaka:
Wil] the Minister of Transpoert be
pleazed to state:

(a) the names of miaor  ports in
Orissa for which  money hwos been
allotted in the Third Five Year Plan;

(hy the amount
port; and

ailuited fur each

(e} the  total amount that had
been allotted  for minor  norts in
Orissa during the 3ocoad Tive Year
Plan?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur):

SR in lakhsy

1

a apd bt Developmaen!
Para.p 4s annrer-

me diae port 15430
Developmen: ol
Chandivaly port 1-80
Deveiommsid of
Cropaipur] port 106

(c) A provision of itz 2616 lakhs
wuz  made. ou! of which Iis. 2829
jakhs were :pent.

Sugar Quotz oy Orissy

7 Shri Dhuleshwar Maepi:

1669 4 <pri Ramachandra Taka:

Wili  the Minister of Food and
Agriculture be pleased to sline:
(a) whether Orissa  has  recenliy
sought and increase in their quota of
SUgar:

(b) if so, the deciion taken in this
regard: and R

(¢) the total qua=ntity  of  sugar
allotted to Orissa during Apri!, 19637

The Deputy Minister in the Minis-
try of Foed and Agriculture (Shri
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A M. Thomas): (a) Yes, 3Sir. in
July. 1963 .

ib) An ad-loc allotment of 1,000
tonnes was given.

{1 4,000 tonnes,

Electrification of Stations on
S. E. Railway

J Shri Dhuleshwar Meena:

ls'."L Shri Ramachandra Ulaka:

Will the Minister of Railways be
pleased to state:

tal the names of ihe siations on
thy South-Eastern Ratlwar proposed
to be electrified durinz 196%-64 znd
1964-65; and

fb) the names of the statizn cn the
said Railway clectrified during the firt
year of the Third Five Year Plan?

‘The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): {u4) and (b). A statoment
is laid on the Table o©f the House,
| Placed in Library. See No. LT-
1691,‘33.[

Cotton Cultivatiop in Maharashtra

1671. Shri D, S. Patil: Wiil the
Minisier of Foed and Agriculturs be
Pleased o state:

(n) whether the Muaharashtra Gev-
crnment have submitted 2ny scheme
for expanding the cuitivatisg of long
stapii- eotion in the Stalp during the
Tiird Plan period;

ihy 1f =o. the main outiines of the
svheme and the estimated cosi there-
of;

fey whather the Coentre haz approv-
ed the scheme: and

id? the financia] assistancs o far
given to the State ip this connection?

The Minister of State in the Minis-
try of Fund ad Agricuiturs (Dr. Ram
Subhag Singh): (a) Yes.

i) The schewme aims at increased
production of Deviraj cotton by use
of intensive cultivation measures.
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The estimated cost of the scheme
is Rs. 90,43,780 spread over a peried
of three yeats from 1963-64.

(e) Yes.

(d) In the present system of finan-
cing development schemes, no scheme
wise allocation is made and the States
are entitled to work the schemeg with-
in the tota]l plan ceilings and cwim
central assistance as per approved
pattern.

Communiiy Development Blocks in
Maharashtra

1672, Shri D. S, Patil: Will the
Minister of Community Development
and Co-operation be pleased to state
the total amount given to the Gov-
ernment of Maharashtra during 1962-
63 and 1963-64 so far for the Com-
munity Development Blocks in the
State?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. 8. Murthy):

1962-63 Total amount paid to the
State Government on
account of Central as-
sistance was Rs. 45807
lakhs (Rs. 27437 lakhs
as grant and Rs. 183'70
lakhs as loan).

Central assistance alloca-
ted is Rs. 37130 lakhs
(Rs. 223-80 lakhs as
grant snd Rs. 14750
lakhs as loan).

1863-64

Sugar Production in Maharashtra

1673. Shri D. S. Patil: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) the total production of sugar in
Maharashtra during 1961-62 and
1962-63;

(b) the total quantity of sugar ex-
ported from Maharashtra State during
the aforcsaid period: arnq

(¢} the cost thereof?

The Deputy Minister in the Minis-
try of Food & Agriculture (Shri A. M.
Thomas) :

SEPTEMBER 10, 1963
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‘oco Tonnes)

(a* Sugar Year 1961-62(November-
Ociober) . 49588

1962-63 (November-
August) . 5140
(b) Export guota under the Export
Promotion Act was 82,737.4 tonnes
on the production of 1961-62 and
49.253.8 tonnes on the production of
1962-63 upto the eng of August 1663.

(Re. in  Crores)
(&) 1961-62 . 607
1962-63 . 3:67

Central Road Fund

/ Shri Dhuleshwar Meena:
| Shri Ramachandra Ulaka:

Will the Minister of Transport be
pleased to state the amount of grant
given to the Government of Rajas-
than from the Centrai Road Fund
during 19%62-63 for road development
schemes of that State?

1674.

Th~ M'n'ster of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): The total amount of grant
given to the Government of Rajasthan
from the Central Road Fund during
1962-63 for road development schem-
es in the State was Rs. 23,39,028
(Rs. 16,05,195 from the Allocations
and Rs. 7,33,833 from the Ordinary
Reserve).

Tube-wells in Kajasthan

1675 J Shri Dhuleshwar Mcena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Food and Agri-
culture be pleased to state:

fa) the number of tube wells open-
ed by the Central Tubge Wel] Organi-
sation in Rajasthan during 1962-63:

{b) the names of places in Rajas-
thon where they vere opened;

(¢) the number of tube wells pro-
posed to be opened in that State dur-
ing 1963-64;
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(d) the names of piaces where they
will be opened during the same
period; and

(e} the total amount alloited {for
the purpose in Rajasthan during 1962-
€63 and 1753-64?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Thirty three ex-
ploratory bores were drilled by the
Exploratory Tubewells Organisation
in the course of groundwater explo-
ration. Besides, 4 tubewells, 8 Obser-
vation holeg and 3 Pilot holes were
drilled for the National Minera] Deve-
Topment Corporation.

(b) These were driiled in the dis-
tricts of Barmer, Jodhpur, Jaisalmer,
Nagaur, Jhunjhunu, Aiwar, and Sikar.

(e) Twenty four exploratory bores.

(d) In the districts of Sikar, Jhun-
jhun, Churu Bikaner and Pali.

(e) During 1962-63 Rs. 5,25,037.
During 1963-64, Rs. 3,30,790.

Tobacco Cultivation in Rajasthan

1676~ J Shri Dhaleshwar Meena:
" | Shri Ramachandra Uiaka:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any Central assistance
was given to Rajasthan for the deve-
lopment of tobaccg cultivation in the
State during 1962-63; and

(b) if so, the detailg thereof?

The Minister of State in the Minis-
iry of Food ang Agriculture (Dr.
Ram Subhag Singh): (a) No

(b} Does not arise.
HIER IFT & fad Fqrar

oo, ot TAT WEE HIA:  FT
TTH AUT ATC T gg TT T FaT 307
f& .
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Tube Wells in Madras

1678. Shri V. V. Thevar: Will the
Minister of Food and Agriculture be
pleased to refer to ilie reply given to
Unstarred Question No. 1906 on the
16th Apri], 1963 and state:

(a) the progress made in regard to
drilling of exploratory bores to ab-
sorb ground water for the consiruc-
tion of irrigation wube wells in
Aranthangi, Pattukkottai. Orathanad
and Thanjavur Taluks so far;

(b) the results obtained in regard
to the depth of underground table and
the wield thereof; and

(e) whep the exploration is lkely
to be completed and fina] results ex-
pected?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Ng site has been
selected for exploration in Thanjavur
Taluk. Exploratory driliing work in
the rewnaining three Taluks of Ora-
thanad, Aranthangi and Pattukkottai
will be taken up soon.

(b) and (c). The final results will
be available after the exporation in
1964-65.

Procurement Price of Rice

1679. Shri V. V, Thevar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there i; any proposal
{o increase the procurement price of
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rice in Madrag Stale to give incertive
to farmers for increasing the produc-
tion;

(b) if so, the rate of increase pro-
posed in regard to each variety /quali-
ty; and

{c) the rates of procurement for
each variety/quality in other States?

The Deputy Minister im the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). It has
been derideg to increase the procure-
ment prices of rice in Madras State
by two rupees and sixty-eight paye
paise per quintal for the next crop
season 1963 /64).

{c) The information is given in the
statement placed on the Table of the
House. |[Placed in Library. See No.
LT-1692/63].

Subsidy to Smgarcame Growers

1680. Shri M G. Thengondar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it i1s a fact that the
Ceatral Government give assistance
in the form of subsidy or loan to the

Sugar cane growers; .nd
s

(b} if so, the amourt given as sub-
sidy or loan to sugar-cane growers in
the Thanjavur District, Madras State
during 1961 to 19637

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and .b). No subsidy
or loan ie given to Sugarcane grows=-
erg district-wise direct by the Cen-
tral Government. A lumpsum amount
is, however, sanctioneg every year as
grant /loan for Agricultural Develop-
ment Schemes including Sugarcane
Development to the State Govern-
ments who grant subsidy/loan to
growers according to the pattern of
financia] assistance for each crop.

Nidamangalam Railway Siation

1681. Shri M. G_ Thengondar: Will
the Minister of Railways be pleased
to state:

SEPTEMBER 10, 1963
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ta) whether it is a fact that the
Panchuyat Board of the Nidamanga-
lam Town (Thanjavur Distt. Madras
State) has requested the Railway
Administration for grant of the waste
land situated near the Nidamangalam
Railway Station and in nossession of
the Railways for the purpcse of main-
taining a park and installing a
Gandhi S:atute there; and

(b) if so, the present stage at which
the requisition of the Panchayat
Board stands?

The Deputy Minister jn the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes,

(b) The exact location of the land
has now been ascertained from the
Panchayat Board uand the matter is
under consideration of the Railway.
The Panchayat Boarg will be advised
of the decision shortiy.

Meton Research Institute

1682. Shri Eswara Reddy: Will the
Minister of Foed and Agriculture be
pleased 10 state:

{a) whether the 1.LC.AR. has zanc-
tioned a scheme to set up a Melon
Research Institute in Cuddapah Dis-
trict in Andhra Pradasi;

(b) if so. the date by which it is
to be set up and the location of the
Institute; and

(e) the functions of the Instiiute?

The Minister of State in the Minis-
try of Food and Agricuiture (Dr. Ram
Subhag Singh): (a) to (c). No Insti-
tute as such has been set up or Iis
proposed to be set up ia Cuddapah
District in Andhra Pradesh but a re-
search scheme is being executed at
Cuddapah, Andhra Pradesh for the
improvement of musk-meion and
water melon;

The objeet of the above scheme is
to evolve sweet, high yielding, and
disease resistant varieties of musk
melon and water melon.
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Weigh-Bridge at Manendragarh

1683. Shri Radhelal Vyas: Wil] the
Minister of Railways bc plea:cd  to
state:

(a) whether the Madhya Pradesh
Mill-owners Association, Indore Thas
represented {o the Government for
the installation of a 100 ton weigh-
bridge for weighment of BOX type
wagons at Manendragarh in  South
Eastern Railway;

(b) the difficulties or compiaints of
coa]l consumers for want of prov:ision
of weigh-bridges; and

(¢) the action taken to provide a
weighbridge at Manendragarh?

The Deputy Minister in the Minis-
try of Railways (Shri 5. V. Rama-
swamy): (a) Yes,

(b) The main complaint is that in
the absence of a suitable weigh-bridge
BOX wagons are not being weighed
and the consignees do not. therefore,
know the exact quantity of coal that
is actually loaded.

ic) It is proposed to instal a 100
ton weigh-bridge at Manendragarh
along with the vyard remodelling
which is in progress.

Pending the installation of a weigh-
bridge, BOX Wagong are required to
be loaded upto the load lines marked
in these wagons which ensures load-
ing upto the 'marked carrying capa-
city of the wagon, The load lines
have been marked separately for—

(i) Slack and Dust Coal.

(ii) Steam ang Hubble Coal and
are based on their average
densities.

Assault on Railway Staff

f Shri Yashpal Singh:
L | Shri Mohan Swarnp:

Will the Minister of Railways be
pleased to state:
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(a) whether a mob of hundred per-
sons assaulted three employees of
Railways in May, 1963 on Bela Station
of Gaya Division of the North Eastern
Railway;

(b) if so, the cause of the provoca--
tion; and

ic) the steps being taken to give
Police protection to employees at
Railway Stations?

The Deputy Minister in the Mimis-
try of Railways (Shri Shahnawaz
Khan): (a) No.

{b) and (c). Do not arise

Coastal Railway in Kerala

( Shri Vasudevan Nair:
1685. Shri Warler:
Shri M. N. Swamy:

Will the Minister of Railways be
pleased to state:

ta) whether the Kerala Govern-
ment have requested the Centre to
construct @ coastal railway in the
State connecting Alleppy with Cochin
Harbour during the Third Plan period;
and

(b) if so, the action taken by Guov-
ernment in this regard?

The Deputy Minister jn the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The Government of
Kerala had included in their recom-
mendations for construction of new
lines in the Third Five Year Plan a
proposal for a rail jlink connecting
Mavelikara, Alleppey and Erna-
kulam,

(b) The proposal is not included imr
the Railway's programme of construc-
tion of new railway lines during the
Third Five Year Plan
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River Valley Projects in
West Bengal

Shri Subodh Hansda:
1630, { Dr. P. N. Khan:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether the Government of
West Bengal have submitted any
scheme for afforestation of the catch-
ment area of all river valley projects;

(b) if so, when it was submitted;
and

() the financial implication of the
proposed scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c¢). In July,
1962, the Government of West Bengal
submitted a comprehensive scheme for
soil conservation (involving mainly
afforestation measures) in the upper
catchment of the Kangsabati river
valley project at an estimated cost of
Hs. 321'95 lakhs to cover an area of
1,30,000 acres during the 3rd, 4th and
5th Plan periods. The Kangsabati
scheme had not been included origina-
lly in the Centrally sponsored pro-
gramme for soil conservation measures
in the catchments if major river valley
projects. Tt was decideq in October
1962 to allocate ap amount of Rs. 10
lakhs for soil conservation works in
the catchment of the Kangsabali
river ang the State Government were
requested to forward a rewvised
scheme for the remaining 3rq4 Plan
period. The revised scheme intended
to cover 1240 acres was received in
December 1962 and has already been
sanctioned.

Major Ports

1687. Shri Heda: Will the Minister
of Transport be pleased to state:

(a) the total forelgn exchange re-
quirement for the development of
major ports in the Third Plan,;

(b) the portion nf these require-
wments which hag already been
obtained;

SEPTEMBER 10, 1963
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(c) the portion being
and

negotiated;

(d) the action beingz tallen for the
rest.

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) The total foreign ex-
change rzgquirements for the develop-
ment of major ports during the
Third Five Year Plap is about KEs.
56.35 crores,

(b) An amount of Rs. 33.48 crores
has been obtained in the shape of
foreign aid as indicated below:—

(Rs. i» lakl 8)
(i) Wor'd Bank Loans 2230
(ii) Intersational Development
Assoc.aticn Credit : 714
(iii) West German cre dit 4
(«v) Yen credit 22
(v) Colombo Plan 4
(vi) T.C.M. aid 230
{vii) U.K. credit 14
{viii} Yugoslav credit 40
(ix) Dutch Commerc.al creda 90
3348

In addition an amount of Rs. 1.57
crores has been released from the
free resources of the Government of
India.

(c) Negotiationg are being carried
on for World Bank assistance to the
extent of Rs. 137 lakhs tfor Maaias
Port and an Yugoslav credit of
Rs. 13.14 lakhs for Visakhapatnam
Port,

(d) It is proposed to negotiate with
the Worid Bank for a lnan of ubout
Rs. 13 crores Lo cover the foreign ex-
change requirements of the Haldia
Dock system. As regards the balance
also, as far as possibie, credit sour-
ces available from time to time will
be mad: use of.
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Theft in Uzambazar Post Office
(Assam)

1688. Shri P. C. Borooah: Will the
Minister of Posts ang Telegraphs be
pleased to state:

(a) whether daring burglary and
theft was committed in Uzambazar
Post Office (Assam) on or about the
30th May, 1963.

(b) the quantum o! valuable arti-
cles and cash removed from that
Post Office; and

(c) whether the miscreants have
been brought to book?

The Deputy Minister in the Depart-
ment of Posis & Telegraphs (Shri
Bhagavati): (a) Yes, Sir.

(b) The following cash and Postal
stationery wag stolen:

Rs.
Posicards 30-00
Envelopes 7500
Cash . . 26-88
ToTaL . —_1;-_8;

(¢) The case is siill under Police
investigation. The miscreants have
not been apprehended so far.

Production of Wagons, Locomotives
and Coaches

1689. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether any alterations'modifi-
cations have been made in the Third
Plan targets regarding the production
of (i) wagons (ii) locomotives—i(a)
steamn, (b) diesel and (c¢) electrical;
angd (iii) coaches; in the light of pre-
sent emergency; and

(b) if so, the revised targets in res-
pect of each of these items?

The Deputy Minister in the Minis-
try of Railways (Shri Shahn#waz
Khan): (a) No, Sir.

(b) Does not arise.
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Cultivation of Vegetables in
Borde: Aveas

Shrimati Savitri Nigam:
1692.{ Shri M. L. Dwivedi:
| DPr. Mahadeva Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount spent and the acre-
age covered in the cultivation of vege-
tables in the border areas with the
Central Government’'s help; and

(b) the amount of fertilizers releas-
ed to this area during the last six
months?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) A sum of
Rs. 45,800!- was given as subsidy to
to the States of West Bengal and
Assam and a sum of Rs, 11,50,000-
was given as short term loan
to the States of Assam, Bihar and
West Bengal during the year 1962-63
for bringing additional area of about
8000 acres under vegetables including
onions and potatoes. The targets fix-
ed for the purpose have been far ex-
ceedd by the State Governments.

(b) A total of 27,057 tonnes of various
types of fertilisers were supplied to
the State Governments of Assam,
Bihar and West Bengal during the
period January—June, 1963.

Cooperative Officers

1693. Shrimati Savitri Nigam: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether any assessment has
been made regarding the number of Co-
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operative Officers (Senior) and person-
nel for Class IV, Class III and Class IL
that will be required for the increas-
ed number of cooperatives; and

(b) whether any target for train-
ing hag been fixed?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shrij Shyam Dhar Misra):
{a) The Conference of State Ministers
of Coop-ration held at Mysore in July,
1959 suzzested certain broad norms for
assessing the personnel requirements.
These were communicated to the
States. On the basis of these norms,
the State Governments assesses re-
quirements of the personnel year by
year and incorporate it in their annual
plans.

(b) The targets for training of co-
operative personnel of various catego-

ries during Third Five Year Plan are
as under:—

Senior 400
Intermediate 4,400
Junior 56,000

Tobacco Cultivation

1694 { Shri Inder J. Malhotra:
* 7| Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that India is
third among the largest tobacco pro-
ducers in the world; and

(b) the States in India where
tobacco ig grown in large quantities?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, after US.A.
and China.

(b) Andhra Pradesh, Gujarat, Mad-
ras, Mysore, Maharashtra, Bihar, West
Bengal and Uttar Pradesh.
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Closure of Sugar Factories

Shri Inder J. otra:
1695 Skri Inder J. Malhot
7\ Shrimati Savitrl Nigam:

VVill the Minister of Food and Agri-
culture be pleased to state the num-
ber of cooperative sugar factories
which closed down because of non-
availability of sugarcane and for other
financial reasons during 1961-62?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): No cooperative sugar
factory is reported to have closed
down during the year 1961-62 because
of non-availability of sugarcane and
for financial reasons.

Public Telephones Call Offices in U.P.

1696, Shri Vishwa Nath Pandey:
Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that due
to shortage of new lines and wire
materials, public telephone call offices
could not be installed in many places
in Uttar Pradesh; and

(b} if so, the steps Government pro-
pose to take to meet the shortage?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) The principal items in short
supply are stee] poles and galvanised
iron wires, the basic reason being non-
availability of the raw material in
adequate guantities. Imports of some
quantities of sheets and galvanised
iron wires have been ordered to meet
the deficit. While the shortage of
wires arc expected to be made good
to a large extent within the next few
months, the shortage of steel sheets for
posts is likely to continue for some
more time.
issued for using substitutes for steel
poles such as wooden ballies, rails,
cement concrete posts which will go
to meet part of the demand.

Instructions have been
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Railway Line to Haldia Port

lBBS.f Shrf S. C. Samanta:
1 Shri Subodh Hansda:
Will the Minister of Railways be
pleased to state:

(a) whether the alignment for Rail-
way line to Haldia Port in West Bengal
has been finalised;

(b) if so, the acreage of land that
will be acquired for the Railway line
ang associated works;

(c) the number of stations that are
propozed to bLe opened in  this Line
from Haldia to Kharagpur; and

(d)} whether the line will be elec-
trified?

The Deputy Minister in the Minis-
try of Railways (Shrl §. V. Rama-
swamy): (1) Ye-
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(b) About 2370 acres.

(c) Nine new stations from Haldia
to Panchkura, the junction station
with the existing Howrah-Kharagpur
Muin Line.

(d) Yes.

Grapes

1699, Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether fine grapes are being
grown near Delhi; and

(b) whether Government are con-
sidering any plan or proposal to en-
courage the production of grapes to
meet the large demand of India?

The Minister of Agriculture (Dr.
Ram _Subhag Singh): (a) No. How-
ever, attempts are being made to grow
some promising varieties of grapes on
a small scale around Delhi.

(b} Extension of grape cultivation
is included in the programme of fruit
development during the Third Five
Year Plan. The State Governments
have been advised to grant loag term
loans at the rate of Rs. 1,500 per
acre to growers of grapes. The Gov-
ernments of Andhra Pradesh, Punjab,
Maharashtra and Mysore have drawn

up plans for promoting grape culti-
vation.

Floating Dock

1700. Shri Raghunath Singh: Will
the Minister of Transport be pleased
to state whether any floating dock is
being acquired either in Public or
Private Sector?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): No Sir,

Loco Shed at Culicut
701. Shri A K. Gopalan: Will the

Mirister of Railways be pleased to
sirte:
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(a) whether it is a fact that orders
have been issud to shift the Loco Shed
at Calicut to Mangalore; and

(b) if so, when?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). No, the Laoco
Shed at Calicut is not being transfer-
red to Mangalore. The Locomotives at
Calicut Shed are, however, proposed
to be homed at Shoranur Shed.

Survey of Forest Weaith

[ Shri Warior:
' Shri Vasudevan Nair:
1202 { Shri Dinen Bhattacharya:
Shri Sidheshwar Prasad:

Wil! the Minister of Food and Agri-
culture be pleased to state:

(2) whether the scheme to carry out
a comprehensive survey of the coun-
try's forest wealth has been imple-
mented; and

(b) if not, the reasons for the delay?

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Noi yet.

{5) The project on pre-investment
suivey of forest resources which is to
be implemented with assistance from
the U.N, Special Fund, remained un-
der evaluation of the Fund authori-
ties since 1961. The project has since
been  approved by the Governing
Council of the UN, Specia] Fund at
their June, 1963 session. The Plan
of operation is not however received
from the U.N. Specia]l Fund'Food and
Agriculture organisation, The work on
the project will start only after it is
re.eived and approved finally by the
Government of India,
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Acreage brought under Mimor
Irrigation

1704. Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
additional area brought under migor
irrigation during the Second Plan
period and upto 1962-63 in the Third
plan period is not commensurate with
the amountg spent; and
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(b) whether Government propose to
conduct a survey to assess .ihe reasons
for the shortfall? -

The Deputy Minister im the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) There has so far been
only slight increase in the cost per
acre than was originally anticipated in
fixing the target and the oullay both
in the Second Plan and in the Third
Plan, As such it is not correct to say
that the additional area brought un-
der minor irrigation is not commensu-
rate with the amount spent.

(b) Does not arise.

Naroj Bridge Accident

1705. Shri G. Mohanty: Will the
Minister of Railways be pleased to
state:

(a) the amount of compensation
paid to families of the labcurerg in-
volved in the accident of 15th January
last at Naroj in Orissa; and

(b) whether the commission of en-
quiry appointed to enquire into the
causes of the accident and to fix res-
ponsibility have submitted their re-
port?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) under the ccntract, the
liability to pay compensation was that
of the Contractors who have accepted
the liability and are ascertaining from
the Commissioner, Workmen's Com-
pensation and Additional  District
Magistrate, Cuttack, the method of
payment to individual families of the
deceased employees,

(b) Tt is understood from the State
Government of Orissa that the Com-
mission of Enquiry are expected to
submit the report by 30th September,
1963.
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Fish Market Delhi

1706. Shti Surendra Pal Singh:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that there
is only one wholesale fish market in
the Capital and that too iz run on
monopolistic lines; and

(b) it so, the actiop being taken
by the Delhi Administration to break
up this monopoly by establishing a
few more wholesale fish markets?

* The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes. There is
only one wholesale market in the
Capital for the sale of fish located
at the Jama Masjid which is being
run by a few traders.

(b) The Delhi Administration have
no scheme at present for the esta-
lishment of wholesale fish markets
in different parts of the city.

Ships Mmnufactured in
Vishakhapatnam

1707. Sari Himatsingka: Will the
Minister ¢f Transport be pleased to
state:

{a) the number of ships manufac-
tured in Visakhapatnam in 1960-61,
1961-62 and 1962-63; and

{(b) the name of the manufacturer
of the ship “Andaman”, its gross
tonnage and the actual weight carried
by it?

The Minister of Shipping in the

Ministry of Transport (Shri Raj
Bahadur): (a) The number of ships

completed and delivered by the
Hindustan Shipyard, Visakhapatnam
are given .below:—

Year Ships
1960-61 Two
1961-62 Two
1962-63 Three

In addition, three stee]l Pontoons and
a Steel Hopper Barge were delivered
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in 1960-61 and another Steel Hopper
Barge in 1961-62.

(b) The ship ‘Andamans’ a passen-
ger-cum-cargo vessel wag built by
the Hindustan Shipyard Limited,
Visakhapatnam under the guidance of
their Technical Consultants, the
ACL. (La Societe Anonyme des
ATILIERS ET CHANTIERS de 1la
LOIRE, Paris). The gross registered
tonnage of this ship is 5933. Actual
weight of cargo carried by it is 1670
tons, after allowing the wvessel to
have sufficient fuel, fresh water and
stores for nearly two roung trips
(Calcutta-Port Blair-Madras Run)
and a normal stay at Port Blair,
besideg full complement of passengers
and crew with their effects.

Inlang Water Transport in Kerala

1708. Shri P. Kumhan: Will the
Minister of Transport be pleased to
state:

(a) whether the Kerala Govern-
ment have submitted any schemes to
develop inland water transport in the
state:

(b) it so, the details thereof; and

(¢) the nature and extent of assis-
tance so far given to the State for
implementing those schemes?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahaduar): (a) to (¢). The Kerala
Government have submitted a list
of works in the execution of which
they want Central assistance to the
extent of Rs. 1 crore during the
Third Plan period, under the follow-
ing heads:—

(i) Badagara-Mahe Canal.

(ii) Improvements to canal from
Cochin to Quilon.
(a) Improvements to canal in
Vembanad region
(b) Terminal facilities at
Alleppey.

(iii) Improvements to other canals.
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(iv) Improvements to ‘Trivand-
rum-Shoranur Cana]  bet-
weep Tranvandrum and
Kozhitheddam.

A scheme has, however, been re-
ceived only in respect of the Bada-
. gara Mahe Canal. The State Govern-
ment have been requested to furnish
certain necessary details regarding
the scheme.

2. The following are the works
roposed to be executed by the State
without Central assistance during the
Third Plan period:—

(i) Improvements to Canal bet-
ween Cochin and Pulloot.

{ii) Improvements to  artificial
portion between Ponnani and
Pulloot.

(iii) Improvements to other canals
and construction of toe walls.
The cost of the above works
in the Third Plan period is
estimated at Rs. 50 lakhs.

3. The total expenditure incurred
by the State Government on the
development of inland water trans-
port in the Third Plan period, upto
June 1963, is Rs. 34.84 lakhs, No
Central Assistance has so far been
given to the State

Box-Wagons *

1709. Shri A. V. Raghavan: Will
the Minister of Railways be pleased
to state:

(a) whether 1500 box-wagons pur-
chased by the Railways three years
back are now lying idle as cracks
have been noticed in them;

(b) whether the cracks are due to
defects in manufacture;

(c) whether the Railway Board has
taken up the matter with the firm
of suppliers;

(d) the mame of the firm and the
estimateq loss suffereq ag a result of
this transaction; and
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(e) steps taken to have the wagons
repaired?

The Deputy Ministe? in the Minis-
try of Railways (Shri Shahnawasz
Khan): (a) No. 835 BOX Mark ‘O’
Wagons out of 1580 of the interim
design on line were stableq during
the first week of August, 1963.

(b) The design of the wagons and
the process of manufacture are un-
der detailed study to understand the
reasons of failures, which have come
toy light.

(c) Yes.

(d) M|s. Burn & Co., Howrah, and
B/. Indian|Standard Wagon, Asan-
sol. The cost of rectification of the
defects is being worked out.

(e) In order to expedite repairs,
arrangements have been made to car-
ry out interim repalrs In open une
repair depots. Arrangements have
also been made to give workshop re-
pairs to the cracked bogies.

Electrificatiom Staff

1710, Shrimatj Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether it is g fact that in one
section of electrification workers are
retrenched with the completion of
works and simultaneously new hands
with similar qualifications are re-
cruiteq in other sections;

(b) the positive steps being taken
to absorb the railway electrification
staff permanently as per assurance
of Deputy Minister on the 30th
June, 1962, and

(c) the reasons why they are not
made permanent after completion of
six months continued service?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No. Only staff reluctant to
accept appointment in other areas or
sections are discharged,
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(b) The staff of Railway Electrifi-
cation are encouraged to apply for
regular posts op open-line Railways.

(c) Railway Electrification is trea-

ted as a project. Casual Labour
employed on this project cannot
therefore be considered as regular

temporary employees automatically
after six months continuous service.

Ingtallation of Tubewells

1711. Shri Sivamurthj Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of units of explora-
tory tubewels sent for test in the
South so far since 1960;

(b) the number out of them sent
in the State of Mysore and where
they have been tested;

(c) whether any expert party of
Geological Survey has been sent for
that purpose in Mysore and other
Southern Stateg to find out the water
resources in those States; and

(d) if so, where and when?

The Deputy Minister ip the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Ome Field
Division complete with necessary
equipment ang personnel.

{(b) None so far, but work is ex-
pected to be taken up in the state of
Mysore in 1963-64.

(c¢) Yes; the Geologists of the
Exploratory Tubewells Organisation
were gent to the southern Stateg of
Madras, Andhra Pradesh and Mysore
for field reconnaisance in connection
with groundwater exploration wark.
The Geological Survey of India, also,
carried out local and regional ground-
water investigations in these three
States and in Kerala also.

(d) By
Organisation:
(1) Madrag in 1960-81.

(2) Andhra Pradesh in 1961.
(3) Mysore in 1962

Explanatory  Tubewells

SEPTEMBER 10, 1963

Written Answers 5286

By Geological Survey of India

(1) Madras ang Andhra Pradesh
in 1960.

(2) Madras, Andhra Pradesh and
Kerala in 1961.

(3) Madras, Andhra Pradesh,
Kerala and Mysore in 1962,
L ]

(4) Madras, Andhra Pradesh and
Mysore in 1963.

Kangra Valley Railway

1712. Shri Hem Raj: Will the
Minister of Railways be pleased to
state:

(a) the number of locomotives,
passenger coaches ang wagons which
are at present in use in the Narrow
Gauge section of the Kangra Valley
Railway;

(b) the number of new locomotives,
coaches and wagong which have been
put into service during 1963;

(c) whether there is any proposal
to put some diesel locomotives on
this section; and

(d) if so, how many and when

they will be sent there?

-

The Deputy Minister in the Minis-

try of Railways (Shri Shahnawaz
Khan): (a)
Locomotives Coachingstock Wogons
23 64 130
(b) Nil 5 Nil

(Position upto 16-8-1963)

(¢) The matter is still under con-
sideration.

(d) Twenty-five Narrow Gauge
Diese]l Locomotives of 650 HFP have
been ordered. It is proposed to allot
10 of them to Northern Railwav for
use ‘on Kangra Valley and Kalka-
Simla Sections. These locomotives
are expected by the end of 1964
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Sugarcane Production

1111_[ Shri Sham Lal Saraf:
. Shri Siddananjappa:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the extent to which sugarcane
production in 1962-63 has been found
commensurate with the tota]l crush-
ing capacity of the established sugar
factories;

(b) whether the present demand,
within and without the country, envi-
sages any basic change at the pro-
duction and the distribution stages of
this industry; and

(e) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food & Agriculture (Shri
A M, Thomas): (a) The production
of  sugarcane  in 1962-63  was
more than three times the crushing
capacity of the established sugar fac-
tories.

(b) and (c): Development of sugar-
cane cultivation is being jntensifi~d
and additional capacitv to the extent
of 5 lakh tonnes of sugar per annum
is being licensed to step up produc-
tion.

Halt Statiop at Govindpur

1714. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether Government propose
to create a halt station at Govindpur
between Bilthara Road  Station,
ang Kidihdapur station (N.ER.);

(b) whether som~ buyilding has

been constructed thers and platform
raised;

(c) the amount of money spent on
such construction; and

(d) when the halt
start functioning?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-

station  will

swamy): (a) to (d). It was proposed
in 1958 to open a crossing station at
Govindpur between Bilthara Road
and Kidihdapur stations to increase
transhipment  capacity at Shahganj
and Manduadih. However, with the
opening of the Rajendrapul and con-
sequent diversion of traffic from
Manduadih to Garhara, the proposal
for the crossing station at Govindpur
was dropped. An amount of about
Rs. 23,000/- had already been spert
on the construction of the station
building and platform.

The question of opening a contrac-
tor operateq halt at Govindpur was
also examined. This was, however,
found not justified financially and
also not feasible due to operational
difficulty and hence was given up.
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Rice and Atta for Assam

1718. Shrimati Jyotsnzg Chanda:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of Rice and Atta
moved to Assam from Centre during
the last three months; ang

(b) the gquantity allotttd for Cachar
and Mizo districts and the quantity
that actually arrived there?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
A. M. Thomas): (a) and (b):Supplies
of foodgrains from Central stocks
to Assam are arranged from Central
depots in Assam itself as well as
from depots outside Assam. During
the three months May to July, 1963,
the total quantity of foodgrains (Rice
and Wheat) supplied to Assam from
the Central reserve was 67,300 tonnea.
Internal distribution is arranged by
the Assam Government out of stocks
supplied by the Centra as well as
those procured by them locally.
Precise information about the quanti-
ties of foodgraing moved by the
Assam Government to Cachar and
Mizo districts is not available,

8. E. Railway Workshop, Kharagpur

1719. Shrimatj Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether it ig a fact that charge-
men in the South-Eastern Railway
Workshop, Kharagpur are not permit-
ted overtime allowance bonus due
to participation in incentive scheme;

(b) how it iz proposed to increase
their productivity;
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(e¢) whether it is a fact that total
pay drawn by foreman in the lower
category is more than the higher
supervisory staff; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Chargemen of all grades
are permitted to work overtime and to
draw overtime allowance under the
Factories Act. They are also paid bonug
as it accrues to them under the In-
centive Scheme,

(b) Increase in production depends
upon securing of all facilities con-
ductive to efficient working viz. mak-
ing new jobs available to workers
immediately the old jobs are com-
pleted, supply of specific types and
categories of materials for jobs,
provision of good tools, jigs and fix-
tures for smooth work, reducing of
idle hours on account of machine
breakdown, power failures, etc. and
offering suitable instructions and ad-
vice as to the method of carrying out
the operations. These measures have
already been adopted by the Rallway
Administration in Kharagpur Work-
shops.

(c) and (d). It is presumed that
the expression “Foreman in the lower
category” used in the question actual-
ly refers to Chargemen covered by
the Incentive Scheme. If so, in some
cases Chargemen draw more erolu-
ments than Foremen (who is the
higher supervisory staff) asg the latter
calegory is mnot allowed overt'me
under the Factories Act and Bonus
under the Incentive Scheme.
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Compensatory (Hill) Allowance on
Kalka-Simla Section,

1723. Shri Hem Raj: Will the Min-
ister of Railways be pleased to state:

(a) Whether hill compensatory al-
lowance hag been sanctioned on the
Kalka-Simla Section of the Northern
Railway for all the stations; and

(b) if so, from which date and on
what basis?

‘The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Compensatory  (Hill)
Allowance iz being paij only to the
Railway staff stationed between Koti
and Simla (both inclusive) on Lhe
Kalka-Simla Section of the Northern
Railway.

(b) Compensatory (Hill) allowance
was sanctioned with effect from
1.7.1952 and is being continued. Pay-
ment to railway employees employed
in this area is made at the same rates
as admissible to other Central Gov-
ernment employees in terms of sanc-
tions issued by the Ministry of Fin-
ance from time to time. In deter-
mining the locality in which this al-
lowance is payable, the Central Gov-
ernment generally follow the clas-
sification of the area made by the
State Government,
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Sugar for West Bengal

1726. Shri 5. M, Banerjee: Will the
Minister of Food and Agricultuare be
pleased to state:

(a) whether it s a fact that near-
ly two lakh tons sugar available with
the National Sugar Mills Lid,
Ahmedpur (Birbhum) West Bengal
has not been released for sale during
this sugar shortage in West Bengal;

(b) if so, the reason therefor; and

(c) whether this has b2en done
under instructions from the Centre?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir. Only 339
tonnes remain to be released.

(b) and (c), Do not arise.
Railway Catering Charges

[ Shri Dinen Chattacharya:

183, 7\ Shri Yogendra Jha:

Will the Minister of Railways be
pleased to state:

(a) whether the charges for food
articles supplied by railway caterers
and dining cars have been increased
from the 1st August, 1963; and

(b) if so, to what extent and the
reason therefor?
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The Deputy Minister in the Minis-
iry of Railways (Shri Shahnawaz
Ehan): (a) and (b). The prices of
full meals, vegetarian arid ncn-vege-
tarian, served in Indian as wel] as
in Western style, which have been
standardised on all India basis, have
been revised from 1.7.63, having re-
gard to service of additional items,
as also increase in costs due to fac-
tors such ag rise in cost of ingredi-
ents cost of staff, etc.

The statement laid on the Table of
the House shows the prices in forca
prior to and from 1.7.1963. [Placed
in Library See No. LT-1693/63].

Survey Repori op Dandakaranya
Project

1728, J Shri Ramachandra Ulaka:
1 Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to:refer to the
reply given to Starred Question No.
168 on the 20th August, 1963 and
state:

(a) whether a copy of the Survey
Report of the experts who visited
Dandakaranya Project from 15th to
21st March, 1963 will be laid on the
Table; and

(b) the decisions of Government
on the Report?

The Minister of State in the Minis-
try of Food ang Agriculture (Dr,
Ram Subhag Singh): (a) A copy of
the report of the Agricultural FEx-
pert Team on Dandakaranya Project
is placed on the Table of the Sabha,
[Placed in Library. See No. LT-
63].

(b) The Report has been submit-
ted to the Dandakaranva Develop-
ment Authority for examination and
action, in consultation with the Min-
istry of Works, Housing and Rehabili-
tation.
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Work-load of Rural House-wives

1729 J shri Ramachandra Ulaka:
" 7\ Shri Dhuleshwar Meena:

Will the Minister of Foogq and
Agriculture be pleased to refer to the
reply given to Starred Question No.
475 on the 19th March, 1963 and
state:

(a) whether the details of the
scheme to ease the work-load of
rural house-wives in the country have
since been worked out by the Food
and Agriculture Organisation; and

(b) it so, the mature thereof?

The Minister of State in the Minis-
try of Fooq and Agriculture (Dr. Ram
Subhag Singh): (a) No, Sr.

(b) Does not arise.

U. E. Employment Voucherg

1730. Shri D, C. Sharma: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that vou-
chers issued by the British Depart-
mont of Labour and Employment
were stolen from Post Offices and
sold to persons who were unable to
secure them;

(b) whether any invesligation has
been tnade into the matter; and

(¢} i so, with what result?

The Deputy Minister in the Depart-
ment of Posts & Telegruphs (Shri
Bhagavati): (a) Two complaints
have been recently received, one
against a Class IV official alleging
thay he pinches letters containing
voucher formg of British Employment
and selling them to public, and the
second cosnplaint, which is an anony-
mous one, alleges that a postman
pinches immigration forms from maiis
addressed to UK, High Comrmission.

SEPTEMEBER 10, 1963
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(b) Both the complaints are under
investigation,

(c) The result of investigation is
not yet known.

Rice Purchased from USA,

1731, I3 Shn' A V. Raghavan:
| Shri Pottekkatt:

Will the Minister of Fnod and
Agriculture be pleased to state:

(a) the price of rice purchased from
the U.S.A. under the P.L 480 agree-
ment; and

(b) whether it is higher than the
prevailing rates in India?

The Deputy Minister in the Minis-
try of Food and Agricullure (Shri A.
M. Thomas): (a) The prices of Ame-
rican bagged rice purchased in June,
1963 ranged from about Rs 60 to
Rs. 69 per quintal,

(b) Yes.

Contract Labour in Railways

1732 [ Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Railways bs
pleased to state:

(a) whether any survey about the
present working cond'tions of con-
tract labour employed in Railways
hasg been made; and

(b) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b), In 1959 the Lab-
our Bureau had made a survey of
working conditions of contract labour
in certaipn selected industriez includ-
ing Railways. The report of 1his
survey has been published under the
name “Contract Labour”, copies of
which publication are available in
the Parliament Library.
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Telephone Trunk Calls

1733. Shri Mohsin: Will the Minis-
ter of Posts and Telegraphs be pleased
to state;

(a) whether Government are aware
that telephone trunk calls between
Hubli and Dharwar are sometimes
delayed by 3-4 hours causing great
bardship to the subscribers;

(b) the steps being taken to ex-
pedite the implementation of automa-
tic exchange which was due to come
into operation in April, last; and

(¢) the steps taken to treat the
calls between Hubli and Dharwar as
local calls as both the towns are being
brought under the Corporation?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes. But such delays
occur only when there is line inter-

ruption. Normally, average delays
are less than 30 minutes.

{(b) The installation of 1200 lines
automatic exchange has just bea:n

commenced at Hubli. The equipm:= .t
is likely to be cut over after about a
year.

(c) Additional lines and equip-
ment required for providing “no-de-
lay” service between Hublj & Dhar-
war are being provided and the tele-
phone service between these places
will be provided on a local basis soon
after thig work is completed.

Transportation of Iron Ore

1734. Shri Mohsin: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that ex-
porters of iron ore from Karwar ini
Belekeri ports have represented to
Government that they are not getting
the adequate number of railway wv-a-
gons to carry ore up to Hubli; and

(b) it so, the arrangements being
made to facilitate the transport of ore
to Hubli?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). Movement of
iron gre for export is on account of
State Trading Corporation and, in the
export year 1862-63, the demands have
been satisfactorily met.

To meet with the additional de-
mands from the State Trading Cor-
poration, the rail transport capacity
is being further augmented.

Train Service between Hubli and
Davangere

1735. Shri Mohsin: Will the Minis-
ter of Railways be pleased to state:

(a) whether there is any proposal
to run an additional train between
Hubli and Davangere to stop over-
crowding in trains in that section and
also to facilitate passengers traveli-
ling from stations where express
trains do mnot stop; and

(b) if so, the steps being taken in
the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). The need for an
additional train between Hubli and
Birur is recognised. The question of
introducing an additional train bet-
ween Hubli and Birur will be consi-
dered when adequate locomotive
powers for thig purpose are availatle.
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Flag Railway Station at Kalyanpur

1738 Shri B, N. Kureel: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1087 on the 6th March,
1961, and state the progress since
made in regard to the opening of a
Flag Railway Station at Kalyanpur
between Lachhmanpur and Unchahar
Railway Stations in District Rae
Bareli (UP.)?

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): The finalisation of land a:z-
quisition proceedings is in progress.
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Trans-Himalayan Highway

1740. Shri Maheswar Naik: Will the
Minister of Transport be pleased to
state:

(a) the progress of construction of
the trans-Himalayan Highway connee-
ting the three Himalayan States of
Punjab, Himachal Pradesh and U.P.

(b) the estimated cost of the pro-
jeet;

(c) the manner in which the cost is
to be apportioned between the Cen-
tre and the States concerned; and

(d) when the Highway is likely to
be completed?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (d). Presumably the
Hon'ble Member is referring to the
news item which appeared in some
papers op the 25th August, 1963 in-
dicating that a Trans-Himalayan High-
way was being constructed by the
Governments of Uttar Pradesh, Pun-
jab and Himacha] Pradesh connecting
Badrinath in Uttar Pradesh with
Shipki in Himachal Pradesh for the
development of the backward areas of
the Central Himalayan region. The
news item further added that the pro-
ject was to be financed by the Union
Government.

The Government of Indie have not
sponsored any such project nor have
they any such scheme under consi-
deration, although they are assisting
the State Governments concerned to
develop certain individual roads in
this region to meet the local needs.
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Agricaltoral Training in Mexico

1742. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Government of Mexico have offered
to give free training in agriculture
to Indians at its National University
of Agriculture; and

(b) if so, the precise nature of the
offer received?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh»: (a) and (b). No such
offer hag been received by the Min-
istry of Food and Agriculture.

Delhi Transport Undertaking

1743, Shri Shree Narayan Das: Will
the Minister of Transport be pleased
to state:

{a) whether 1t is a fact that the
Union Government have advised the
D.T.U. against starting new bus ser-
vices in rural areas or to neighbouring
States;

\b) if so, the reasons therefor; an1l

(c) whether the said undertaking
has accepted the advice?

The Minister of Shipping in the
Ministry of Transport (Bhri Raj
Bahadur): (a) and (b). In order to
ensure that the passenger transport
services provided in the city of Delhi
are adequate, the D TU. has been
advised to increase the frequency of
its services on the existing routes be-
fore undertaking services on new
routes or extending the existing
routes.

(e) In its meeting held on the 2lst
August, 1083, the Delhi Transport
Committee of the Delhi Municipal
Corporation passed a resolution re-
commending to the Delhi Municipal
Corporation that:

“(i) till there is adequacy of
D.T.U's. services on the exis-
ting routes, no new routes
within the Union territory of
Delhi should be taken up, and

(ii) apu-t from the applications
alre.dy made for inter-State
routes, no new  application
should b: made”.

Porbandar Port

1744. Shri Y= nik: Will the Minis-
ter of Transport be pleased to state:

(a) whether Government have de-

SEPTEMEER 10, 1963
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cided to develop Porbandar in Gujarat
as a major port;

(b) the amount sanctioned by Gov-
ernment for financing the development
of the port; and

(c) the plan of the development
of the port and the period by which
it will be completed?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) The Government of
Gujarat propose to develop Porbandar
as an all-weather port.

(b) A provision of Rs. 50 lakhs has
been made in the State Third Five
Year Plan,

(c) The State Governmeni's scheme
includes the construction of break-
waters which will enclose a sufficien-
tly calm area for all-weather shelter
for vessels, a dredged approach chan-
nel which can take wvessels upto 28
feet draft, a turning basin, two moor-
ing berths and one alongside berth
and ancillary works. The project may
take four years to be completed.

Kangra Valley Railway

1745. Shri Hem Raj: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that the
Kangra valley people had represcnted
to the Railway Ministry that the new
bridges to be built on the realigned
Kangra valley railway should be rail-
cum-road bridges; and

(b) if so, whether the survey for
realignment has been completed and
the action taken on the representa-
tions of the public?

The Depuly Minister in the Minis-
try of Railways (Shri §. V. Rama-
swamy): (a) Yes.

{by The field work of the survey
for the realignment has been com-
pleted and preparation of Project Re-
port, plans and drawings has been
taken in hand.
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Regarding the economics of rail-
cum-road bridges on the narrow gauge,
it would be more economical to have
separate rail and road bridges. The
estimate of costs of the two proposals
will be submitted to the Punjab Gov-
ernment who will take final decision
in the matter,

Children Education Allowance

1746. Shri Pratap Singh: Will the
Minister of Railways be pleased to
stute:

(a) whether it is a fact that the
ministerial staff of his Ministry is not
given the benefit of children education
allowance for their wards who study
in schools at placeg where such em-
ployees are not posted vide part 1
of the Ministry of Finance O.M. No.
F.10(1) Est. (Special)'60 dated 30th
Januarw, 1962;

{b) if so, the reasons therefor?

(c) whether Government propose to
extend this facility to the ministerial
staff; and

(d} if so, from which date?

Tue Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): The ministerial staff of the
Ministry of Railways are governed by
the Educational Assistance Rules ap-
plicab.e to  non-gazetted staff on the
Railways. Under these rules Ed.uca-
tional ‘Assistance is given in  those
cases where a Railway servant is com-
pelled to send his child or children
to a school away from the station at
which he is posted owing to the
absence of a school or schools of the
requisite standard at the station at
which he iz posted.

Wagon Repairing Workshop at Raigarh

1747. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleased to state:

(a) whether Government have
under consideration a proposal for
the establishment of a wagon repair-
ing workshop at Raigarh, South

Matter of Urgent
*uhiie Importance
Eastern Railway, Madhya Pradesh;
and

(b) if so, the stage at which ihe
proposal stands?

The Deputy Minister in the Minis-
try o  Railways (Shri S, V. Rama-
swamy): (a) and (b). Initially the
wagon repair shop was proposed to
be set up at Raigarh. It appeared
later that Raipur would be a better
location, since Railway has the re-
quired land awvailable there and also
the development of the undulating
land proposed to be acguired at Rai-
garh is likely to prove very expen-
sive. However, both the alternative
proposals with regard to the location,
are under detailed examination, in =1l
aspects, and a fina] decision will be
taken shortly and thereafter the work
commenced.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED REQUEST BY PAKISTAN FOR
WITHDRAWAL OF CERTAIN OFFICIALS
oF THE InpiaNn Hica COMMISSION,
K ARACHI

Shri D. C. Sharma (Gurdaspur):
Sir, 1 beg to call the attention of the
Prime Minister to the reported requess
by Pakistan to withdraw certain
officials of the Indian High Commus-
sion, Karachi, who are alleged to have
conducted espionage activities.

Th- Prime Minister, Minister of
Externc! Affairs and Minister of
Atomic Energy (Shri (Jawaharlal
Nehru): VYesterday some reference
was made to this in this House. At
ithat time we had not received any
oificial intimation to this effect but
certain brief accounts had appeared
in newspapers. This morning we got
a message from Karachi frem our
High Commissioner stating that he
had received a communication Irom
the Pakistan Government asking us to
w.thdraw our Air Adviser there and



: have announced

i

!

5309 Calling

[Shri Jawaharlal Nehru|

three other persons—a sergeant and
two assistants—on the plea that they
were involved in espionage. That is
the message that we have received
this morning.

Shrimati Renu Chakravartty (Bar-
rackpore): Why so late?

Bhri Jawaharlal Nehru: Apparently,
the statement is that they were in
collusion with an ex-officer of the
Pakistan Air Force who was involved
in it.... (Interruption).

Shri Tyagi (Dehra Dun):
the same case.

Exactly

Shri Jawaharlal Nehru: According
to them this inguiry had been going
on for some time, some months in
fact, but it has happened to come at
the same time.

May I say about another matter?
Yesterday some hon. Members appear-
ed to be rather anxious to know the
name of the Indian Pilot Officer....
(Interruption),

Some Hom, Members: We know it
now.

Shri Tyagi: We have got it in the
press.

Bhri Jawaharlal Nehru: That is
! what 1 was going to say. The papers
the name.... (Inter-
ruption).

Shri Hari Vishnu Kamath: You
hesitated vesterday.

Shri Jawaharlal Nehrm: But I said
yesterday that it was likely to come
out soon in the papers. Anyhow, the
vame is Prakash Narain Sharma.

Mr. Speaker: Shri Sharma. (Laugh-
ter).

I have not called
Sharma, but only

Mr. Speaker:
% Prakash Narain
i D. C. Sharma.
i
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Shri D. C, Sharma: When we had
declared these Pakistani officials,
chauffeur and the peon, as persona
non grata, we had some concrete evi-
dence to go by and we had the con-
fession of the air pilot who had been
giving them some classified docu-
ments. May I know if the Pakistan
Government has declared these per-
sons as persona nom grata only as an
action of retaliation, or have they
produced any concrete evidence to
show that they have been in touch
with the Pakistani officials and have
been carrying on these activities?
Have they given any concrete and
specific proof of that or have they
only done it on the basis of suspicion?

Shri Jawaharlal Nehru: The dates
and the sequence of events would
make it appear that this is a retalia-
tory measure. But according to what
they say, for months they have been
enquiring into this and have estab-
lished this case and they have ample
documentary evidence to support their
contention. That is what they say.

Shri Nath Pai (Rajapur): Are they
waiting for mohrat in the third week
of September? 1If the investigations
were going to.... (Interruptioms).

Shri Jawaharlal Nehru: I am merely
reading out what they say. (Inter-
Tuption).

Shri Tyagi: Was the telegram of
your High Commissioner detained?

Shri Jawaharlal Nehru: The @ la2-
gram of the High Commissioner was
sent on the Bth evening, day before
yesterday and it was received this
morning or late last night. So, it was
delaved.

Shri Nath Pai: Deliberately held by
the Pakistani authorities.

Shri Jawaharlal Nehru: Well, all I
can say is it was delayed. But by
whom, [ can't say.
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Matter of Urgent
Public Importance
Shri Ranga: That is the return they
make for our courtesy.

Shri Hem Barua (Gauhati): In view
of the fact that by our inept vaccila-
tion we allowed them the breathing
time to fabricate counter charges on
similar grounds and of persons of
similar offices that are involved and
at the same time Pakistan is guilty
of breach of international conduct
because Pakistan let out the news over
the Karachi radio before informing
our Government, may I know whether
Government is prepared to tell Pakis-
tan that this is only a pre-fabricated
charge against our open charge based
on facts against certain Pakistani
officials?

Shri Jawaharlal Nehru: As I said
just now, it does appear to be a
charge thought of subsequently
because of sequence of events. We
can tell them that. It is odd to point
these dates. But when they say they
have evidence, we can ask for
evidence.

Mr. Speaker: Shri Shastri.

Shri Hem Barma: That means you
are not prepared to tell them that it
is a pre-fabricated charge.

Mr. Speaker: Shri Shastri.

Shri Tyagi: How many days after
did they bring out the charge?

Shri S. M. Banerjee: Yesterday I
gave the same calling attention
notice.

Mr, Speaker: [ have net got that
with me. If he has given the same,
1 will allow him an opportunity. He
might put a question now.
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TEFT T T AT AT S 61T, FET FATCAT |
T s ifF ST amaR a9 §
faegr &3t &1 39 WwEw & AT 9TAT
2
Mr. Speaker: Shri Shastri.
Shri Hem Barma; May I submit, Sir,

the Prime Minister has replied only
to one part of the question?

Mr. Speaker: Order, order. He has
got the answer.

12.08 hrs.

RE: ALLEGED INACCURACY IN
STATEMENT

Mo TH HANER AMgdr (FEETE)
# gruE gTATH WAAT H AT GHT E |
SUTH AT A G919 F AET w1 & -
fas ¥ gaftes =mamem & are | @9
T agTE #T 8 )

waE AT | #T I a6 a1 7
TEATEE

o W AT Afgwn . TEAT
aFre AT | ey |

weqst WA | 39 ATE § AGTE A6
1 %A | ag &1 FAA F AATF A7
aFAT & | mre g faedt eTaEE 994
¥ faEt | IEET SAE WIS HTRT
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in Statement

[y Ag=T ]
%&mﬁ%nmﬂv%qwm:fm1
HIT T A7Z [ T AL T AFY | wAT
=Tt waRd & R A §6 I w98
FE S A gEe A 2 A o fede
=GR g9 IEET A A% 2 0T IEET
TG T WEA T | AIAT ATE F W BF
AUHT Z1 A F - HFA 2 | TA & gAET
fea= agf 21 a%ar |

Tre TH wAgT =fgan : fwdr a1

faae AT AFATE A7

maw WEEY WY #T ged 8,

AL qHA |

TMo T WAYFT Sl : & fwar o

faaTz ¥ g AT qwAT A

[eqe APIRA  Ag qATg AT AU
FT9 AGY ¥, Fq QA AT @ R oA
AT a1 ALT |

Shri S. M. Banerjee (Kanpurj: Sir,
I rise lo a point of order. We have
Leen informed that this gquestion can-
not be raised under Direction 115.
The observation which you have
made just now clearly reveals that
1o Member L. any remedy if an
incorrect stateaient js made. Suppos-
ing a Minister or the Prime Minister
makes any statement which iccording
10 hon. Members i1s not consistent
with a particular subjecy which was
Li=ing discussed, then the Memnbers
cannot correct it. Here. somcthing
was being discussed on the uasi; of
the Supreme Court's judgment. The
hon. Prime Minister without reading
the judgment made certain observa-
tions with regard to the Chief Minis-
ter of Punjab, saying that he was not
concerned or something of that soit
My point of order is this. If the
Prime Minister does not correct it
arp we not entitled to say something
on the floor of the House that he
shou'd make a statement ‘-orrecting
it?

Privilege

Mr. Speaker: No. That is what I have
stated, namely thzt under Tirection
115 it cannot be done. Theiz would
be many occasions and many forms
in which it can be opened. And hon.
Members have the remedy. They cen
certainly take recourse to that.

Shri S. M. Banerjee: In hiz cwn
interest, he should correct it.

Mr. Speaker: If he does not, then
the Member also has the remedy.
Why should he not proceed acccrding
to that?

Now, Shri Prakash Vir Shastri.

12.12 hrs.

RE: ALLEGED BREACH OF
PRIVILEGE
it T st (faerat)
s wgi3E, & a1 & fawafuse
ST OF 97 JAEAT FIAT ATRAE

q% F73f 7 e T A1 g9qa
AfwaATaT, A7 wgaa A, A1 fawa
77 o7 fasta gEre & N 97 T AT
gver &1 3fee & T8 wafAFas arod
F oA § dEE gt w79 fam
Fm T fraer 3 e AT A
FART ATAETT AL | TH AT T IS
AR &1 48 7 41( 797 §F7 J1 709 &
zufeqe F7a1 97 AT F @S AL W) fF
wa TAe? e &1 g 3 3w
T FTE 19 4 A gO A IAH G900 97
BT TET W7 TAH IR FfABT H
gzl 9g4T | 39 T A OF qeT g7
Teq IR T fRAT AT | 3H AEA AT WA
% &1 72 qvegeT 741 2 FF, 918 98 774
TFAT FT 99 Z1 A1 ATACGA HIAT F7
&1 9% 21, I9 A% 9 AZA § LK
fom q 90 A9 AF I8 WAHATATL TA( K
FEET AT AT/ T A, AN FT AT
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q 7 faar 7m0 | AfFa o7 AR F (9
farma &) e g & s 2 fa
‘Y FOM A W ot qmfaw F 9z

TRl AT 7721 #7139 faom a7 g
FATA AT % Ti T 0F RO FAA FH
atfzq fagr " wfz 74 TET w0 oA
7 F1 9 AHTH, (477 2 Al A TRE
azq & fagrarfasre w1 v frar 3 w57
Atz s Ft 77 T T Frew wrrw frar
# 77 TEE AIE ATIT FAT F AT THA AT
oY sy 534 & faweifasre w71 90
W%Iﬂmﬁﬁimﬁwm
TG AT |

Shri Kapur Singh (Ludhiana): With
your permnission, [ want to say in this
connection that 1 gave a calling-
attention-notice about five or six days
agu on this very subject, and up till
now, [ have not been definitely
informed whether it is going to be
admitied or rejected?

Mr. Speaker: Is that all?
‘Shri Kapur Singh: Yes.

Mr. Speaker: The hon. Member had
written to me. 1 had asked him to
see me in my Chamber. ] had called
a meeting of all the leaders from the
various groups and parties. None from
the hon. Member's party turned up
there. 1 referred to that letter as
wei! at that meeting, and put it before
all the Members who were present,
Because none from the hon. Member's
party was present, I was helpless.

Further. this is not the question
before us now., The question at pre-
sent before us is not the search that
has been made but whether there has
been a breach of privilege by giving
publicity to it in the papers that a
short notice question had been tabled
on the subject. That is the question
before us and not the one which the
hon, Member had in his mind at that
moment.

.

Now, the guestion before me is this,
namely whether when a notice is
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given to this office, addressed to the
Speaker, be it of a resolution or of a
question or a short-notice question or
of any discussion or  im any other
form, when a notice is received,
before it is taken up in the House, or
befcre it is admitted or disallowed
first or afterwards discussed in the
House, it can be published in the news-
papers; and if it is published that such
and such a notice has been given or
that such and such Members wanted
to raise a discussion of that sort or
that they had given such a notice,
whether 1t is permissible to give it to
the newspapers, be it the Members
who give it out or be it our office
from where it leaks out, and if it is
given out to the newspapers. whether
any breach of privilege is involved in
that. This is one guestion which Shri
Prakash Vir Shastri nas put. There
is no breach of privilege as such if it
g0 happened. But this happened
before and my predecessor had at that
time given a ruling also. 1 want to
repeat the very same oObservation.
Taking first questions, f notice of a
question is given. then not only before
it is admitted or disallowed, but also
before it is answered in this House,
it is not desirable that publicity to it
shouid be given in the newspapers.
No, hon Member shouid resort to that
practice. That is what has been
adhered to in this House. It is a
matier of propriety and desirability,
and no breach of privilege has been
held to be involved in this.

Shri Hem Barua (Gauhati}: Was
that given out from your office?

Mr. Speaker: If it goes out that
way, then I will have to take notice
of it and take action. But it is not
permissible  for my office to do it,
nor is it desirable for Members to do
that.

Shri Hem Barua: In this particular
case, which was the source of leakage?

Mr. Speaker: If he knows, he might
tell me; otherwise, I do not know.

Shri Hem Barma: You are in a better
position to know.
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Mr. Speaker: So far as other notices
are concerned, of course there cannot
be any question of any answer, but it
is desirable that they should not be
leaked out or given to the press before
their allowance or disallowance has
been dec dad by the Speaker and inti-
mation iven to the Members about
it.

Therefore, I hope hon. Members
would keep to that convention and
tradition. That is very wholesome
and that ought {o bc observed.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification,

Shrimati Renu Chakravartty (Bar-
rackpore): The fact of the no-
confidence motion tabled by Shri
Kripalani was out in the papers long
before it came up here, Was it also
not improper?

Mr. Speaker: That was after it had
been admitted.

Shri Flem Barua: The communist
no-confidence motion against this
Government was out in the papers
long before that, much earlier than
that.

Mr. Speaker: I am not going into a
distinction between the communist
and non-communist motions; they are
just the samz for me.

Shri Hem Barua: That was a half-
hearted, spurious motion.

Mr. Speaker: Order, order.

Shri Balkrishna Wasnik (Gondia):
On a point of personal explanation. ..

Shri Hari Vishnu Kamath: On a paint
of clarification. May 1 invite your
attention to the rules regarding ques-
tions and those relating to privilege?
You have given a ruling which sort of
deals in another fashion with the
matter, that is to say, it is something
undesirable,  something  improper.
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Now, unfortunately, there are no rules
to deal with matters of impropriety
or undesirability. Therefore. an
undesirable or improper incident like
this takes place—leakage in some way
or other. How will you deal with it?
By going on repeating the same warn-
ing that it should not happen? You
must appoint a Committee of the
House to go into this matter so that
such undesirable incidents may not be
repeated in future. Otherwise, there
is no end to this kind of thing.

Shri Harish Chandra  Mathar
(Jalore): Before you give your deci-
sion, may 1 make an observation in
the context of the ruling you have
just now given? T submit that this
is a matter which requires further
consideration by the Rules Committee
or some other Committee, because
there is absolutely nothing contained
either in the ruleg or in the directions
to cover such a case. And it is not
for the first time that such a thing
has happened. As a matter of fact,
when notices of certain resolutions are
given and when they are ballotted
here, we always used to read much
before Parliament meets that such and
such resolutions have been ballotted
and are going to be discussed and
what is going to be the business. And
the questions of which we give notice
are pubiished seven or eight days
ahead of the date on which they are
to be taken, and they are almost
everybody's propertv. If we come to
the econclusion that publicity to any of
these questions, or anybody taking
notice of these questions, would he
highly  undesirable, then it would
possibly create quite a lot of trouble
for us, because it is not always the
man who gives notice who is interest-
ed in giving it publicity. It is every-
body's property. -So, I think before
yvou give a ruling on this matter or
before you finaiise the matter, it would
be much better that all the implica-
tions of this ruling and the directive
are examined by the Rules Committee,
and then we come to certain final
conclusions as to how we should pro-
ceed in the matter.
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Privilege

Shri Wasnik: On a point of per-
sonal explanation.

Mr. Speaker: There is nothing of
personal explanation here.

So far as this guestion is concerned
that there is no specific rule on the
subject, the Speaker has inherently
got all res’duary powers. Where there
are no rules, he can take the situa-
tion at that mement into account and
give his rulirg. So, this ruling that
I have given stands under that provi-
sion, and therefore is valid so long as
there are no rules,

As for the request for an examina-
tion by the Rules Committee, certainly
1 do not consider that there is any
harm, and I will refer it to find out
whether we ought to have some defi-
nite rule on that for the future.

Another question raised by Shri
mathur is that the Question List is
published five or six days earlier, and
that is the property of each Member,
and that if it is thought not desirable
to leak it out, it would be certainly
a disadvantage or handicap for the
Members. But they must realise that
that list that is published in advance
is for the convenience of the Members
alone. It is not to be made public or
given over to the public. It is deemed
to be the business of the day for
which it is intended. Therefore, if
we bring that out, it is only to pro-
vide {facilities to the Members that
they should be ready with that. That
question would not apply here.

Shri Krishna Menon (North Bom-
bay): Neither my colleague norI have
released it to the press. We know
nothing about it.

Shri Ranga (Chittoor): Concerning
the observations you have just now
made, I would like to say that as these
questions are supplied 'o us and also
to the press at the same time, we can-
not find fault with the Members.

Skrimati Renn Chakravartty: Re-
garding the gquustions submitted, or

Table

at least regarding the resolutions
which are going to be allotted, I
remember from the very first Parlia-
ment that it comes in the_press before
even reaching our homes that these
are the resolutions which have been
tabled. 1 do not quite wunderstand
v-1at is improper about it if the coun-
try knows that these are the things
that may have z chance of being
debated.

Mr  Speaker: Therefore, I made
thosc observations about the questions
and other notices.

Shrimati Renu Chakravartty: Ques-
tions also?

Mr. Speaker: We will see that even
the press does not release. If we give
them those questions in confidence,
they also should not release.

Shri Hari Vishne Kamath: The
Rules Committee should examine the
whole matter.

.23 hrs.
PAPERS LAID ON THE TABLE

RePORT oF THE CENTRAL Excise
ReoRGANISATION COMMITTEE

The Deputiy Minister in the Minis-
try of Finance (Shri B, R. Bhagat):
1 beg to lay on the Table a copy of
Report of the Central Excise Re=
organisation Committee 1963. [Placed
in Library, see No. LT-1685/63).

VEGETABLE O1L Propucts CoNTROL
(AMeENDMENT) OgrpER, 1963

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): Sir, on behalf of Shri A. M.
Thomas. I beg to lay on the Table a
copy of the Vegetable Oil Products
Control (Amendment) Order, 1963
published in Notification No. G S.R.
1168, dated the 2nd July. 1963, under
sub-section (6) of section 3 of the
Essential Commeoditics Act, 1955.
[Placed in Library, see No. LT-1686/
63.]
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INDIAN ATRCRAFT (THIRD AMENDMENT)
Rures, 1963

The Deputy Minister im the Ministry
of Transport and Communications
(Shri Mohiuddin): Sir, 1 beg to lay on
the Table a copy of the Indian Asr-
craft (Third Amendment) Rules, 1863
published in Notification No. G.S.R.
1394 dated thc 24th August, 1963,
under section 14A of the Aircraft Act,
1934, together with an explanatory
note. [Placed in Library, See No.
LT-1687/63].

12.24 hrs.
MESSAGES FROM RAJYA SABHA

Secretary; Sir, [ have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the
provisions of sub-rule (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am direcled “o returm
herewith the Customs and Central
Excises (Amendment) Bill, 1963,
which was passed by the Lok
Sabha at its sitting held on the
26th August, 1963, and transmitted
1o the Rajya Sabha for its recom-
mendations and to State that this
House has no recommendations
to make to the Lok Sabha n re-
gard to the said Bill”

(ii) ‘In accordance with the
provisions of sub-rule (6) of rule
182 of the Rules of Procedure and
Conduct of Business in the Rajya
‘Sabha, 1 am directed to  return
‘herewith the Appropriation (Rail-
ways) No. 5 Bill, 1963, which was
passed by the Lok Sabha at ite
sitting held on the 27th August,
1963, and transmitted to the Rajye
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
Said Bill’

12.25 hrs.

MOTIONS RE: PRICES OF FOOD-
GRAINS ETC. AND FOOD POLICY—
Contd,

Mr. Speaker: Further consideration
of the foilowing motions moved by
Shri S. M. Banerjee and Shri Yashpal
Singh respectively on the 5th Septem-
ber, 1963, namely:—

(1) “That this House takes note
of the abnormal rise in prices of
all foodgrains and other eizential
commodities in the country.”

(2) “That the food policy of the
Government of India, be takenm
into consideration.”

Shri Nath Pai (Rajapur): How much

time is left?

Shri Hari Vishnu Kamath (Hoshan-
gabad): In view of the wide interest?
that has been evoked, the time
allotted for these motions may, with
the consent of the House. be extend-
ed.

Mr. Speaker: Now he is rep'ving.

*it Ho HWlo FANT (FTY7 ) « HoAw
wErEm, ¥9 AT w) 9EET F 4T
A M T AT 1 F AT AT F AT
wTEAT ¥ a7 47 F 3H WA ¥
affm 75 97 WM g 2§19 A
[T F1 7ET 47 A’ W A fagmdt
§ o @% o niwEwT F oA #®
wrAT Ox fg & Ao &3 & & "
w7 AT 41 5 3 a=gE1 ¥ W fAv-
AT qgT HIT T AT "I 3RS A F
qFey HOgR AN &1 3% qAAIN |
&Y Fae1 arr 97rdt & FIAT & fAm A
Fzr 91 afexw &7 77 Fwerg A7 wfww
qET T 879 H #1471 % 4% 2w
gzl B fEAar wF 0 Ko
giwe ™ f&0 o wreest &1 8 77
2 a7 g A far F9F 2  F e
LR clec AR ik BEC K
a1 frad % afen § faw & fome
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AT TRE AEr fEEr o 3FE amw Mo Aqr IF 77 397 fzam 2 oA A
g mF I vAE 2 A gt ur fE 3 T 397 {217 go o ez ww frond
IHET WA AF FAT ARA T IAN AT AT & 7 ot aet & s o7 w1
1% 081 919 7 471 79 5 ww g IR WA Wt ZTT AR fam mar d
Eiel 77 famg= Aerer |rorT & AT & IHE
AT F M A7 F THEA & AA Hawawd

o7 urs a1 § s Fwan v fE gt

A g, AT AE T AT AW A WS WEG : THT ARG SREAT
FreaeT weat & ar AE 2 ageEr d A fer mr g WY AT 97 oF "TT & wew
STV FvAT a1 5 3z St & 2w AT & A\ SA gt 07 g7 mw A A
| a%7 3% w0 | AT freamgt & 2t 7 FT RYFT A 7T | T 9 T &7 aww
‘B3 7, TraARIl AT WA AT A0y g% 1 fafrze 7 397 9 fear Wm0
& AT 7 77, fzdr #1 A, A ST IR T AT A A fa e
& a1 Tverey wrfy AwTa A1 F T # ST & AT 7 F7¢ 9T A A g
afz g %1 aw A7 721 7 T A TR BTF T A F T A @ o
9z ¥Y famw ® ag a1 fF 0w A HEAT | FATAT 9T 77 2% AT TAFT AT
¥ 77 oF ¥ 71 A7 & 2t % e

o7 A=, f 3 fame e afy
Z% 2 afF 9 0@ A9 w7 T A
#1 ®are w1 faay f ey grae we

it gfT faeey wro : fafaees &
T ¥ HAA® F9T9 T & /OTH

R1T wrT W AT sWE A B oy R
T ?‘ﬁﬁ Ffeq ITH o WIS F 33T Shri Gauri Shankar Kakkar: [ 1=
- g B s ) a non-official motion. The hon, Mi-
w77 fw ﬂj FaTH faEmT A= % HIHT? nister has not given a reply. The hon.
FAEIEEECE D Fm = 7 #A= Minister concerned has noy given a
FTFATE F1 APEN | w47 AT X F1E reply. . . .
T 21 AET §7 727 7 afew A free Mr. Speaker: [ quite follow  the
q4—-9% qTHT & g TR g’ f¥+ g7 point. But when the reply was made
. e e . \'F T the hon. Members ou 1ht to nave laken

_I_f _I TaTet Tl i o e it up then and pointed out. that the
AT w9 T8 T a1 {47 | FET AZ other point had not been answered
T 2 f A=A & Iy A A 5T and that it should also be answered,
AT TR § 2 AG AfwA FHO TR Shri Gauri Shankar Kakkar: We
T AT A S g g AR W A were under the impression that the
=57 hon. Minister concerned would alse
i reply.

ot AT TR wAEY (FARE) - Mr. Speaker: If the Minister has no
qeawr wERE, ¥ 0F Ao w1 AW answer. as the hon. lady Member was

saying, how can [ extort an answer

TSTAT WTEAT g WY Ay 77 % ww=T A€ )
N out of him?

»T xRSl & HIRA FT FFA AT IH TT

w4 fHgr arATw g4 ¥ £ 7T A7 Shri Hari Visham Kamath: On a
fam . af TR -‘-!'1'. point of order. My hon. colleague,
k ' AT AT _W Shri S. M. Banerjee, is perfectly im

HeTaw A W1 EWTL SIETRIEA ® g7 order. because it is a mon-official
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[Shri Hari Vishnu Kamath]

motion and he has to reply to  the
debate. Whether the Minister has
replied to-all the points or not, it does
not matter, and it is beside the point.
So, I submit that there is no point of
order in what Shri Gauri Shankar
Kakkar hag said. (Interruption).

Mr. Speaker. Order, order, What-
ever I have said has been supported
by Shri Kamath and there ought not
to be any dispute.

=t ¥ (QrOIN) © gEe wERy,
qrferarizd Sfe=a a7 & f fafaeec w1
TS 37 TR o

WSS REET ;. WA AwE, A
TR, FEA & (% 91 §@ 99 @I, 98
e

Shri Daji (Indore): Shri Kamath is
not the law.

weaer HEiET ¢ T qge ad war A,
affw wAT §ee, S ®Wa, 7 Og
watfea wweT fF ag S€1 9@ #1 oo
W=l # SRad |
Seme Hon. Members rose—

Mr, Speaker: Order, order.

Shri Hari Vishno Kamath: It is a
private Member's motion; the Minis-
ter does not reply; he intervenes.
(Interruption).

Shri Daji: On a point of order. On
such an important issue as rise in
prices of commoditics, the Minister
chooses to keep quiet. He does not
even enlighten the House and he does
not want to take the House into con-
fidence. This is not the way the Gowv-
ernment should treat a motion made
by a private Member. It is a motion
about the rise in prices of foodgrains
and other commodities. Only food-
grains have been dealt with by the
Minister vesterday. About the other
commodities the Government does
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and food policy
not want to enlighten us. It is not
proper. (Interruption).

Mr. Speaker:
M. 5. Aney.

Order, order. Dr.

Dr. M. S, Amey (Nagpur): If the
Minister has not given any reply to
the motion moved by a private Mem-
ber, it is want of courtesy on the part
of the Minister. If he has omitted it
inadvertently, it is another matter.
But, if he has not, then it is for him
to reply.

Shri Daji: It is a grave discourtesy.

Shri Gauri Shankar Kakkar: Should
we take it that there is a vacuum in
the Ministry concerned and so no reply
was forthcoming, and still, the hon.
Member who was the Mover of the
motion, has been called to reply to
the debate? Should we take it that
there is a vacuum and there is nobody
responsible to reply on the guestion
of the inflation, rise in prices, ete.?

= mE (IETEA) - AE STAETET
T 7T,

The Minister of Food and Agricul-
ture (Shri Swaran Singh): May I
clarify the point a little? I did ven-
ture to say something—about agricul-
tural production, food production and
also about food prices. [ think the
complaint of some hon. Members
appears to be that whereas the ques-
tions of food policy, agricultural
policy and food production were dealt
with, there was no reply as such to
certain suggestions that had been
made with regard to commodities
other than food. (Intcrruption).

Mr. Speaker: Order, order. Let us
hear him.

Shri Swaran Singh: It is true that
some observations were made but
mast of the stress that was laid in
the course of the debate was on food
production and food prices and agri-
cultural prices, and [ thought that it
was enough if these main points were
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covered. It is true that certain obser-
vations were made with regard to
others, but I do not think that any
detailed reply on that score was
necessary.

Shrimati Renu Chakravartty: Price
is the main thing: production is some-
thing else.

ol @0 HWio WAN : W WRIRT,

T/ WAAE TR S F wew & g
ATw o1 F W T q aw w1 w
g%, W AW § [ " g, & A1 I9F
forg s faedae & o W o &
feafa g=dt g€, 2 71 39 fou o
e fovder f—aet gar Aew
g1 % 29 AF F2T & WA &
F e far oo

steger fog - W gTET wEE
g § AT A gz wgn F fu A g
FTH FWE A

ﬂﬂ'o lﬁo I’ﬁﬁﬁ‘ﬂmﬁf{'
g Fza1 § fr 3w W gwed wEw
£ ®I gHH! W FFE ATH g 1w
A F M ag v @
, a8 gFHa 2w H a1y am ¥
HAA & | g7 TR AFT qTIH F F@T
Hs ¢

FAFT  WTH & ATHT FT FH AT A,
fa #1 gw @7 #1 fagsft g sqr=
"\ |

AT ag AW ¢ fF it F 2w faw
I Hag 12 & | WS & AT § A4 FAT
Tt f5 @zt oY, e ®, qaad 42
Z5 1 1 AW g w® FC ar A fa
T T qG FT G0 77 A0 8
IE AT¢ A FgT A7 2 6 arzg ag A
FAI &7 FHT &1 78 o1 |

wft T Fww grEw (IEET)
IF FE IO ALY Forar oman
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etc. and food policy
st qo Hto qAW! : F1§ AT AL
fear mar

S F7r v e F g wdt
ST F F2r 2 fF wETRdT T F1E ARAT
&t 7w g | FfE ag faw e #1997
Er & | IOC w2 & qdi fa=i 7 ;4w
g ¢ @ wX yufaw g, & faanm
fog, sH aeA H aAz T MW X @ 4,
@ qg F2d U TN WG A [0 ;A
g f &gt & &9 #1 ard w17 9 faew
& 2R T WA § § aw fawe $7 e
et 79T 7 & 1 fex o1 AT T
ST # 5 St & g 37 A8 € | e
weft & TR & maraw Ad qror
FTHATA BF &1 2, Afe o7 aag oy 2w
T T F1 T gAA 2, ug fa &
fodragi ¢ |

T4t faest Wg< a1 F=FT a1 "Ew
¥ grerd a4 @ 7 Ak gt fad gt w1
Teet FT ITH £ G 41 &, A, S @
T 99 A7 91, W A WY AT Y
63 989 ar§ 9% T9 qfeA 79 §
& 1w, @13 1§97 To § | UF qEET
AT qg Yy 79 §F F7 , few ww
FEULATE IR

o 15 R TF (FHEL)  &A-
amEe ¢

st §o WYo &TA : FAFIST AT
a1 w1 R qE 1 -t A Ryt
FY AT At & T a7 w8 ) e
AT wgrT &t F fan ox of@mr ve
s 7 A9 ¥ ST an, AT agTE
07 ¥e T Yo AY GF AT ¥ ¥ @
Tt & AfFA 9z Wz 50 IEAT A F
T8 ATy & | " TUT gHT T
ThEt 1 g sfgedl # A AT F7
g1 #1 wifadt a0 wfEd 3@ F
w7 ¥ ¥ qd) g, ofew ag it F aw
TFA | wwwd At |
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[4i de Hro Ff]

g weT ST ARl § | 3Ae! e
T FT F4™ AT AMEU | W FTE
waTd A¢T fHAT, A7 T9 § FTH g@E
ET | ST AW, AT’ W daT A
f& gf% a3 wvwTe s E @, WAy
IHY 3 dgH FT 49 ALY fZAT 1 IH
fora & mman Fean § f 39 Al 71 76
ST FETE ATHT AT |

FAFAT F ¢ H Fg1 74T 87 77
fF ®av yew W 2, SfeR = R
TS WA AEe 97 & Agt—agt
9@ =77 o7 feq =raw oan @ A

oY /W gETA AT A 7

WY Ho Hie awAal : gFW &, AfEA
|Ta G & | I AT Jgi hT T 8§
o7 Farg wE, afEd IEE AGTH 0w
mfE A A g T AT

OTH ASHT FT 210 97, &:, I *99
FEINM I A EITE | W
39 FY TF FFA B AT IH 97 0
9T Y ®9QT O 919 %1 98 FET A0 R
sfqarg a=a ® 977 w9y T 31, 41 39
1 A1¢r v qE ¥, wwE 7, 7w
HATEAT |

# 310 AfEaT #1 34 17 F7 AHEA
T g f5 o F o A wEe
F AT d AT H OF AT AT FF gl
aifgw | Irgia ag AT w7 T Tl &Y
FEa A, A 1 F fAm fe
fram &1 7 3w faaan =ifge A/
FEE ¥ FTEATC E ¥ 17 wET §
feam &1 dzm@ETe FT oFT TW FMT
Fifaw, o geTdvEs  fuT o7, W -
T fur 0, 2w g fen 1 wmre
T FHTH AT a4 |T¢ 29 &y offeafy
¥ g1 78 afer i foafa & 94t
gt &, a1 mifas g adt &1 €1 s

SEFTEMBER 10, 1963 Prices of foodgrains ete, 5330

and food policy

2, 74 fF s quT 97 18 1 AT
& AT |

1 T AET FT SATET HG AT F47
AEATE | TH AEAH E R AM W
Anf F fAarem F s d9 a2
THFT a97 0% £ [ wa 9\ T NG H
AT HTERW ZHT WP qifeem A
FTHIT F w9 97 5 feand, 9 femran
AT qAZL FT ATF T AW FT Jg AT
frgr mar a1 & 79 w9 AW AT 99
fawras &v&% 97 &7 gt # fGgwaA
FUT, AfFT FW F FH FATT qrA-GAT
F1 T FfT e T 97w feer W,
afes gur 7=4T AT 7 IHHT A ABl
fzgr

TS AT #T ZTEA 7% 2 fE o
AT S AW ¥ ST o F qrAT /e
719 Fg1 & ¥ a8 T av +93 1 o9
¥ o 9mg, AT W, g v Ag-afear
FT AR 9 F7 WAT 9TE, a1 9@, 41
FH W T FTE WA A 8, T8 "=,
Afeaz, meery @t frew F AT 77

w1 % & 7y Fgm fF oo Ann A
wa AT g @ fRd, A fadt g
F A § o Furd AT F Al
Faa AT Eem | K AT E fR A
gy wrg § W7 ag AT W A
F wrert grlt, HeTAr &1 A3TE g,
Fiffs wifgy #graTeT €1 ATE At
Fa1 ? &g o= wiEt #1 @ 47 51 #
au@aT g o A<y 1 9 Al w1 A3
Erit | gHTY 9 T &, TET T7AT T,
YT e WY T qTEEd T T O

<afE T W & m@Etew § A fawoan

HEATATIA *T F2T F0iT §1T =T g1 |
™ WL ¥ A gurh gafaw g f
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FAAT FATEA WA S FOT F KO A
guTIT | AT, JAHT /™A FE T |

st g fag (F91AT) wWew
WETET g HEWT @7 a9 ¥ E AW
z@ 97 fafaezs amga 7 o == faar 2,
ag oF g aw fr g H ader v
f& @ 1 997 sAR A faar o,
g1 awg fanr s fomdr & fafaees
AweF 41 A" T @ Aw fafeew
aEd

TR WEIET © AFT dgl agT G
AR

it e Fag ;- au A0 fafrex
2wt qu fau fafasgt ®t g 2 T
T A1 A FYT TATAT | Tg FIH FATT

TEIN WA | WIIAEA & T
¥ 3 & 7T A 7

siyaqwae feg o & Fo o 3
fafares wgg & w9 Fv1 wwAr g
fomm 3% wseT " A= AT A o
AT faerl o femmm & oEm
TR Z AW |

BETY A9 F1 FA AT FeLrEEA A9
g fom®1 F1z ofwmr Fga & a8 oo
fafags oz g 1 3ER @ 3% fafewws

Tt O 2 St fee e oo g

vaR fufaae uFe 047 8 & f5 ===
#T E | FAG Lo fafmua owE
T 2 fome el dfefada gifas
2159 ¢o fafRaa & wamr Jt a6
g 4. WA § B9 WL F9 9K ST
gL & 1AL i FHw A A a3
arfag w7 faar & f& 9o fafaay owe
g wat @ fom o fegmam o i
efri T @ 2 ) & e g
f& o7 ot o7 77 A T A= w1 o=
> AT |
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|7 w97 oA H AT EmA
aroirz 7r & g, A fafamm 2 &0
2| TeAw AT A AIEIT & A1 q37
e 72 w2 2 5 3z
1A 7 FTHA F7 AT 717w AT A7
7 ot fafaas =9 damEr &7 o =7 %
A AT [ 5w wmErdy fFm e
H a7 W& | gAI HERE ) 07 T
fgema & ag 78 & 1 21 0Tz w wHT
T8 9T {5 vy F2rg 07 0F AT A AwrA
HTETET &0 ATF I AT & | TTWZ 77
itfgm & ot feom o T odT FE
FAAT TET 72 s famwr amoqrsa
T 7 TET |

| E E, WY AL £ WEE
famar w3 | FEH F T THE | WY AR
T TEE | H A AR TIAT FIATE
wATT FT OO AT W AT F TR F
At ¥ # wgat g i+ a . J1 e A=
g az farger Sr@ar @Ta 3 S A0
= fgegeat & g %, 10T F,
AIgd 4%, T fFari oF T8 9g-
JAE I WYH AE T2 AT FEa A fE
Tz T W TR § 0T el
A9 FT Hawe 77 f& o 39T A%
ATHT 7@AT # AT AT H AR AT E |

F7 wmaETet § 72 qq7 o7 AfFA
qd favmm 787 gm0 AfF @
M T gfemEve F1 Z€T, JIHAT F1
@ Al gRA A amr @ w9 favamw
T AAT | T/ 1T & B3 75 97
g & fF OF FTeAwIT F7 gEIAE T
FT UF AT AT AT, g FT OF AT AAT
97 917 37 0% 1 A1 g e & & o
o= faq aF smEre #ifow @ ¥ ae
TF TT JERT FIAA gAT | OE ;T
foai? 2, naiiz ofemdo 2
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it W T T gAEnT 9 dferd )

<t amye fay : gafaw T8 gzar
g f gz 7zr amn & oy fafae
HIET TAF! 3@ 75T ¥ | THR 9 FT
" 1% e arg =y war 1 & A
I 45 A | UF A Fgr Tt 7 g
gz gAT I fEm A uw w0 gET A
Fgr ¥ fFdt 37 @1 11 fom @ feem
25T | 9T 7 | dr, 79 T § g6
F SHAT AL AT THAT | TAAATH

WA WEET T A g A
TmmmsEfrEaomaE §?

ot qwrare feg - & 77w w40
fFos g as &1 e #73 & o
AT FEAFTT 1 G faq g5 F77
q% | faqtan ot 78 ¥73 ¥ fr wre A
AT aF AT T, oA AT T@ET AT WY
HTT FT FTH AT I 7HFAT £ |

Z1 A §I9 TEL AT 9T, FART /T
WAl WERW F 9 A1 fRar {1 ow Ay
T A g AT gL M AT & 1 T
a9 F A ¥ IEA TF weT AT T4
F 181 ¥4 99 ufas 78t 8, 959 99
I | AT A AT AH AT AL F
o Jrg AT AT T 1 T Ag
TH A% ¥ g7 § wEMWE 42 30
ot e & 95 F7 F = g foegiv 7@
qEfm FTg1 vo—33 AN 77 fam
7 F1 § o T ¥ w{IEA 41, 346 47
FTHOTA 9900 AT 934 TIT F G-
g1 g | aEe W & A1 2 fF adr Zei
927 |, M { AMET FAAE0 AT AT E
& 2 7 A1 A @ 90§ A gHA
S Wt & fggEm w1 awEw
fergeam &1 &= & A7 T7 47 FT AH
& fom, zast = #1 g F fag
oF wez A eart fafr=r a1 7§ 55
ekl
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g 99 ®RIfT &1 F | AF AEAE
2 w7 faqa foo o wew & femdde
g1 ZHT 2, FHE T7 W Al R 0%
WER AT AZ] FEl 3 | AT I AT T
ST, 37 E1 AT, AT AGY T3,
T3 FE v a0 A1 F AT EE A A 2W
¥ i TRA F 431 g #T A1 al
THEAT | T A FY A0F o
F1 HiEAm AR A1 F A g fE
FIETET R OTATEZ AW W AR |
I fEm dr &R F 197 fF e w1
aF far o & F 3EE =T R
foera & 1 FIvEETU FT AT FTOUAA
g wifem | ure FeEETl 8 99
qTHE 7% W 97 4% faur o & 1 ™
A7 7g = foar @ @ a1 | A
" B "3 & T7% 297 95AT & 57 m7
FAT WA ¥ @R &1 T a1 9 W
AT TF . A AT TEAT ¢ | THET HANA
g fF 7Y 7ol 9% g9y v gE oA
YT | 99 97ET ST R Y g g
TFAT §, T g% T g A ¥
qmyq 7t g9 I8F fAv uE wTearteE
FTow FT FET =f 7

¥ g: f wg wgar { f&
BT CFT 9 Al AT, TR
HERT AT §, 3FE1 gniar fran
arr =it 7 1 3y A feand 2, 9Ad
SATET A A1 CBEET G AT |
AT meam s g fmi g o
AT Az WA E AR @ AW @, 9.
29 et A2 ) B S e ¥
fram A sFA A Fr 2 fw
AT FHA AT T/ A9 97 AT &
fRigamagiaaFT 28

qifes @1g" A9 2 10 & | IEA
« F@T AT —

“l am more than ever convinc-
ed that no amour' _f planning or



efforts can be or will be successful
unless we make the farmer the
focal point of our thinking and
endeavour and unless we can
plan and work from the farmer
upwards. It is the facts, condi-
tions and circumstances governing
him that must form the base of
our activity and it is on that buse
that we must build the super-
structura of our planned action.”

w9 as feam F &t § 917 g7 a8
®ATd, IR (AT AE FAUET A9
% g AHAT 2 A&l 81 AF A3 |

a7 17 gz ®37 097 ¢ fF mrEnd
g A E A F A w
W AW & freare 9 & | sAET
faeqars FTHC £ 413 | FEFEAT Ty
IS A A% F37 @ [ 3%
¥ FT7 FU. AET-FAT FTTAE FU |
qIH-T99 F7 SIX F7H F IA0T A
Tq FEIA F, sT0TAMT F1, FTATT F
SATT B T2 &1 ATAY A A9 w0 &
T2 70 feam TaF gt § fAar g,
oz A1 347 TR 2, TS A4 ¥ IEM
w71 I fF gz a9 safqsr ¥ osamEn
FIAF 2, a@mg aafgare & samn
T § 1 fagea & A ¥ gt
favaaeg arg & sAifT a3+ £, famim
H TORT AMET & Sraq F v A &, A
AT ST AT A @ & A oF
9T T & F97 2 F7F, UF qFF A
1 777 & FF, 717 faqn 74 ard 3z
FY 772 § 3T & 1 IAA TIAT WOHA-HAT
trarwiga oAy
T 47 T FAUT T JY AfA=
¥ 997 ¥ AT A7 R 8, Aen-Aaw
& e ¥ Far A AT s ¥ gy
HIT | T WA F g A% FOIIA
& gr1r, 39w & A8 | AT AT
D & 4997 #3997 99 a1 qgl W
ST Y SIPIAT g1 qHAT & | OF & W
T 61 ZHO g FW OA | AW qSA
1158 (Al) LSD—§.
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TZTEAT AT &1 2 AT FTH THA JTTFT
2 | STET FTH O £@T & 92 i
W g 2T £ W 9 Ty a
g &, a7l W W 431 g g,
faaamez =7 Zrr 8, T g et
&, faws a7 w7 am7 ZrE7 977 2
§ | W W TS FEAF T & ar &
@ @ Fgm fe e i wmEm
UH FT F, TAT A1 S A1 AfAd /T
TR I3 A1 7 AT ATGATT FTHT
¥ &< g #, It @47 1 g 97
a5 W F7 |

wegeT e, 940 At oA auy Ay
¢ A< uF B 4 fnme € 7§ g
FT ZAT | WITHRT INC TIT G A
1 fFm 7 gt T FE & A
T8 g1 & f S 0 @4t # ofq sferm
a1 fr w0 ) T P 7 0 fegem
F qifat & ag &% 1 e 3w Fm
¥ 3 Iuq Fer R St &y faar
£ 1 915 9 T ¥ 9w A9 e
T § W I F ZT OF AT gEr &
YHF & qH I § 9% {3 o oW
H AT AT ATL AHF BT NG, OF AT qTHY
TE a9 HIT TH % T WS A9 9y
it feft s M@z qw @1 1 7 ot
w1 AEst o @9 fEar @ o g,
wIeq STITET T aT fear @ wr g,
gg feamt &1 faar smo afs 3 &
FY quT 7%, fFam & 52 #1 famn s
fear a9 IEFT I qFM AT I9 F
faw gz I ¥ow afEfoo= 2
AT A FIaeEm@ g | I 9 &
FAC THAT A AT ATX | IH AT A
fear @mu, w=E A= w1 g fRAT
AR, AT FT g fwar o oaw
I9 ¥ #7937 E AT 9g € I9ES,
F el T srdAT F2T

W Wl & MW mAdm S
TERT #1 g9EE 3| § fF IR
{
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[tz fag]

faerdt & =m0 T8 wwew #1 w2
o AT ¥ 39 A FwrE F A
STAT FTAT 3

Shri Tyvagi rose—
Mr. Speaker: After the reply? Now
the debate is closed.

Shri Tyagi: I am sorry. I thought
the Minister was going to reply.

Mr. Speaker; The debate is closed.
I am putting the motion to the vote
of the House. Though they have been
discussed together, they are two se-
parate motions The second motlion
is not to be put to the vote bhecause
it only says “be taken into considera-
tion”. The first motion is a positive
one. So. it Nas to be put to the vote.

The question is:

“That this House takes noie of
the abnormal rise in prices of all
foodgrains and other essential
commodities in the country.”

The motion was adopted.

12.12 hrs.

DISCUSSION RE: DISTRIBUTION
OF NATIONAL INCOME—Contd.

Mr. Speaker: The House will now
take up further discussion of the
distribution of national income. I
think Professor Ranga had concluded
his speech that day. Now Sihrimati
Yashoda Reddy.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May 1 earnestly request you,
and I am sure my hon. friends will
agree with me, that in view of the
importance of this resolution and the
wide interest it has evoked, the time
may be extended by the consent of
the House?

Shri Gauri Shanker Kakkar (Fateh-
pur): I quite agree with what Shri
Kama'l has said.

SEPTEMBER 10, 1063 Distribution of National 5338

Income

Mr. Speaker: The time allotted for
this resolution is two hours, out of
which one hour has already been
taken. There is yet ome hour.

Shri Hari Vishnu Kamath: I think
at least a total of four hours should
be allotted for this.

Mr. Speaker: As hon. Members
know, two and a half hours is the
maximum that we can give under the
rules.

Shri Hari Vishnu Kamath: For the
fwo motions, consideration of which
just ended, five hours were allotted.

Mr. Speaker: But that was not
under this rule

Shri Hari Vishnu Kamath: But
under rule 282 it can always be done.

Mr. Speaker: Ali right. I will
extend it by one hour.

Shrimati Yashoda Reddy (Kurnool):
Mr. Speaker, Parliament has become
a place where, more often than not,
we somehow or other by-pass the
main issues under discussion., and
politics and personalities c¢ome into
the picture. And politicians, people
say, are soulless people. Many a time
I tried to argue, but they said “No".
This time. when Dr. Lohia pre-
sented his case on the floor of the
House, I did fee] that we from our
side of the House tried to by-pass the
main issue which he tried to put for-
ward and tried to argue a case
which was wvery weak, simply
because we happen to come from the
Congress side. There are m™m 1
important issues which are above
politics. For example, when the ques-
tion of the defence of India came up
here, we forgot all our political and
party affiliations and stood as a nation
and said “defence comes first and
party and personality next”. The issue
which Dr. Lohia has raised now also,
in my humble opinion, is not an issue

,of party politics, relating to Congress

or Communists, Swatantra or Praja
Socialist, but it is an issue of the poor
common man who is suffering so much
misery and so it should be discussed
from that point of view; not from the
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point of view that because Dr. Lohia
has raised it or Shri Hiren Mukerjee
has supported it, so we from the Con-
gress side should oppose it

After all, are we the people whose
soul is dead, who do not feel for the
suffering men? If we Rave no feel-
ing of sympathy for them even when
they are getting only 3 annas cr T}
annas, [ say we have no right to
belong to the species -called human
being. Of course, it is true that Dr.
Lohia does not always come out with
very intelligent or important issues
but this time he has certainly proved
that he at least has a heart superior.
Shri Morarka js a very inteliigent
person. but the other day he tried to
argue a very weak case. But it is not
a case which needs intelligence or
ingenuity. Only the other day, the
hon. Minister came out very stoutly
stating “We are not giving them 3
annas; we are giving them 7} annas’.
What does it matter? Will it make
the slightest difference to the poor
people? Instead of coming before the
House and stating like that, he could
have said “I do apologise because we
are not able to give them enough;
we will do our best to give them
more”. That would have been much
better. 1 would say it is rather in-
human, if not indecent to come and
say “I am giving them 7 annas”. 1T
ask this House, every Member of this
House whether he or she can live on
8 annas, one rupee or even two rupees

* for that matter. Can any Member of
Parliament with no house, no food
and no clothing just live on 7, B or
10 annas a day?

I am not saying that Government
is mot doing anything  What I am
saying is, when so pitiable is the situa-
tion, we should not feel ashmed of it.
We should be brave enough to come
forward and say “this is the position,
we are trying our best but, certainly.
we have not done our best”. It is
these words of sympathy and under-
standing that are far more important
to the man in the street than our
stoutly defending our position by say-
ing “it is not 3% annas but 7 annas or

BHADRA 19, 1885 (SAKA)

Distribution of 5340
National Income

% annas”. It reminds me of the famous
proverb of two or three distiggushed
surgeons arguing about a patient in
the operation theatre, each insisting
that his diagonosis alone is correct,
and exclaming that the post mortem
will reveal who is correct. The ques-
tion is not whether he is getting 4
annas or 7 annag g day. The question
is whether the man in the street, a
person in the village, ig getting food,
one square meal a day, whether he is
getting one set of clothes to change
every thrce davs. if not every day.
That i3 ths question which has to be
faced. Plans, foreign policies and
platitudes are no substitute for this.
A]l that he wants is a square meal
and two gets of clothes.

Here 1 would like to mention ano-
ther thing. The other day. I was
listening to the debate on the Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes. Some-
how or other. it has become a conven-
tion in this House that whenever that
report comes up for consideration, only
members belonging to the Scheduled
Castes and people belonging to back-
ward classes participate in the debate.
Of course, I am not saying that they
have no right to participate in the
debate. But the point is somehow or
other, they are not able to put for-
ward their case before the House and
before the country, especially about
their socio-economic conditions, as
forcefully and cogently as Shri Nath
Pai or Shri Hiren Mukerjee or some
members from our side of the House
would be able to do it

Shri P. R, Patel: Why should the
hon., Member praise  Shri Hiren
Mukerjee and Shri Nath Pai?

Shrimati Yashoda Reddy: They are
very good speakers. Whether they
have substance or not, they speak
very well. That is what [ meant. If
you are prepared to give me that
compliment. I am prepared to accept
it,

Mr. Speaker: She might continue
her speech,
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Shrimati Yashoda Reddy: Coming
to the Adivasis and backward classes,
only the other dayit was reportedin
the new:papers that two students of
Etawah, who were given admission in
the hostel wereill-treated. Andwhat
was their gin?  Their only sin was
that they were poor people belonging
to backward classes. If in India today
the university students behave like
that I say that they have no right to
be inside any university. It is 3 shame
for every educated man and every
university that in India these gtudents
were treated like that. Why should
a person be treated in that way mere-
ly because he happenedg to belong to
a Scheduled Caste or is a harijan, or
just because he happens to be poor?
Merecly because he happens to be poor,
neither is his case heard, nor js justice
done to him. He is treated with con-
tempt and a sort of indifference. The
other day, Shri Hiren Mukerjee and
Dr. Lohia presented before the House
the picture of glaring poverty which
1z stalking India. Yet, most of us
were indifferent or mnever had the
heart tg say it or the strength to own
it up on the floor of the Houze. May
be, we have seen so much poverty in
India that we have developed not
only a sort of indifference but also a
sort of contempt for poverty,

I am not here to preach anything.
My only objection is to the attitude
of the Government and the Ministers
to this problem. When such a prob-
lem comes before the House, ] again
appeal to the Members of Parliament
trom our side, they should not look at
it from the political point of view or
from the point of view of who moved
the motion. Let us look at it from
the human angle with sympathy.

Of course, I am not in a position
now to say what we should do imme-
diately or the direction in which we
should act. At the same time, 1
would like to state one thing. Some
hon. Member was saying that this
Government is of no use because it
hag not given any relief to the poor.
My submission is, if at all there is
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one government and if at all there is
one party which can solve this prob-
lem, I do firmly believe it is our Gov-
ernment ang it is our party. Perhaps,
we might not have done enough but,
certainly, we are trying to focus our
attention better in that sphere. My
humble submission to the hon. Minis-
ter is this. Whatever may be his
plans and platitudes, hereafterwards
his main attention or focus should be
on the men who are living in the
countryside, who are poverty-striken
people and to see that they get a
square meal, they get enough food
and clothing.

13 hrs.

Before 1 conclude I would like to
say one word about Shri Morarka's
speech. He said that in spite of rise in
prices the cost of living rural indebted-
ness havpe noy increased, that people
have managed to live for so many
years without increasing rural indeb-
tedness. If it is a court of law, you
can introduce technicalities.  The
other day we brought ip technicalities
but T don not want to quote that. But
it is no a court of law where we are
trying to argue a case for or against,
Here is a fact that a poor man did not
or would not go in for extra indebted-
ness because he just could not. He
had no money. The cost of living
does not affect him, Whether it is
Rs. 100 or Rs. 150 or a few rupees
more or less, he does not have any
money to spend on house, milk food,
clothing ete. He cannot have them
because these are things beyond him.
He might not have spent morc;, he
might not have gone in f:r greater
indebtedness. But to say that because
he was getting enough hg was able
to maintain himself is I think g very
inhuman argument. All that ] can
tel] him is that such arguments would
not do.

The hon., Planning Minister who is
alsp in charge of Labour and Home—
there he is coming—is a man with a
very kind heart and a sympathetic un-
derstandinz. He should see that the eff-
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ect of the Plans, whether in the field of
education or health, employment or
other things, should go to the villages.
They should go to the men in the vil-
lages. Let not say the villagers come
to the town. Already we see taht
the wurban population is inereas-
ing. All the people living in
the villages are coming to the urban
areas in search of food, clothing and

employment, Hereafterwards at
least we should see that food and
clothing reach them. Today the

condition in our villages is that people
do not get medical attention, a new-
born baby does not get a drop of
milk, a man is not able to provide
food for his half-a-dozen people who
are dependent upon him.

The last thing I would like to say
is this. Certainly, the Indian popula-
tion has been increasing by leaps and
bounds. I could not understand Shri
Yashpal Singh's Hindi version correct-
ly but I believe he gave a rather
absurd picture of the control of popu-
lation. I am sorry, if 1 did not under-
stand him.

Shri Yashpal Singh (Kairana): You
have not understood it

st oAma arf (TeTgR) AT
o amwr &

srat oo ¥E 0 weE @
T& wwwT, afe g @t g & fw
T & AR F F@ I E

But I do say that the control of
population is one of the most impor-
tant things for India. Whatever we
may produce otherwise, whatever we
may do so far as our Plans are con-
cerned, unless we are able to control
our population either voluntarily or
otherwise, I think, we will not be
able to solve our problem. They may
say that it is a sin to control the
population, but I think it is a greater
sin to have children born year after
year to poor people who are not able
to feed them and to make them live
in Starvation and die of lingering
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death. It is better that they are pot
born at all than to be born and live
a life of living death. An American
who came to India said about the
Indian population that they #4re born
like rats, they live like rats and they
die like rats. This is not what I want
to be said of the Indian nation. I
would like to have a lesser number of
people but a better quality of people.

5344

When the hon. Home Minister
replies, I hope, he will understand
that Dr. Lohia’s approach to this is
just. In other cases it may not have
been so; but in this particular case it
is so. I do congratulate him for hav-
ing brought this to our attention. Let
the hon. Minister take it from that
point and from the human point of
view and not that it is Dr. Lohia who
moved this motion. Behind Dr. Lohia's
motion is the poor and suffering man
who looks upto him amd our Govern-
ment for some protection which he
is justified in asking of us.

Mr. Speaker: Shri Guha. Hon
Members will take care that they
finish their speeches within ten
minutes because there is little time
now.

Shri A, C. Guha (Barasat); Mr.
Speaker, Sir, the debate is just to

ascertain how poor we are, It is an
admitted fact that India is a poor
country, but I do not know from
where Dr. Lohia has brought these
statistics that 60 per cent of the
people of India live on three annas a
day. It was not just an casual state-
ment made in the heat of the moment
on one day but he repeated that
statement subsequently and yesterday
also he gave certain figures to show
that 4 to 5 lakhs of our people die
every year of starvation and a few
million die of malnutrition. 1 think,
he cannot prove these figures from
any statistics. Of course, if he
imagines certain things, we cannot
help it.
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[ MR, Dupﬂas.rmm in the Chair]

It is known that India is poor and
awfully poor. There is no denying
that fact. But the question is from
where we started whether we
have been progressing in the
right direction or whether we have
been moving in the wrong direction.
We started from a very low botiom
and during these few years our natio-
nal income has gone up by 50 per cent
at constant prices. From Rg, 8,600
crores our national income has gone
up to Rs, 13,000 and odg crores and it
i; at constant prices and not at cur-
rent prices. It is more than 50 per
cent increase.

In spite of the rise of population by
20 per cent, our per capita income has
also gone up and at present it js, I
think, Rs, 330. The question iz how
this per capitg income is distributed.
There has been some attempt on the
part of Government (o see that there
may be some fair and equitable pro-
cesg for making the distribution of in-
come. It is not that the Government
is unaware of the fact that the natio-
nal income was not being properly
distributed. In this very House about
three years ago the Prime Minister
himself raised this question by saying
that he did not know where the in-
creased income had gone and who had
monopolised the income that had been
created through the Plan effortg for 13
to 14 years. So, the Government
knows it and the Government has
been trying to take certain steps to
remedy it. -Yet I cannot say that the
Government hi; been successful jn its
attempts to s-cure a somewhat equi-
table distribution of the national in-
come.

In this regard I should also say that
perhaps in no country in the world
has there been what can be called an
equitable distributin of the national
income, not even in the USSR. The
main difficulty is at the lowest bottom.
The last 10 per cent of the population
suffer in every country,
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In India they consume only 2:4.per
cent of the national income. But.pe-
fore stating these figures I should ad-
mit that no figure in this respect can
be very, very accurate. But we shall
have to proceed on the basis of cer-
tain figures available to us. ‘The low-
est 10 per cent of the population in
India enjoy 2'4 per cent of the total
nationa)] income. In USA the lowest
10 per cent enjoy only 1 per cent of
the total national income; in UK 2
per cent; in West Germany 1 per
cent and in Holland 1-3. per cent.
Similarly, the second lowest 10 per
cent of the population in-India enjoy
3:4 per cent of the total nationa] in-
come; in USA 3 per cent; in the UK
3 per cent. Again  the third lowest
10 per cent of the population in India
enjoy 43 per cent of the total matio-
nal income; in USA 5 per cent; 2 in
the UK. 5 per cent; in West Ger-
many 4 per cent, In al] the
lowest 30 per cent of our population
in India enjoy 10°1 per cent of the
tota! nationa] income;, in USA the
lowest 30 per cent of the popualtion
enjoy only 9 per cent of the tota] na-
tional income; in the UK 10 per eent
and from the available figures only in
Sweden the lowest 30 per cent of the
population enjoy 106 per cent of the
tota] national income whereas 30 per
cent of our people enjoy only 101
per cent of the national income. So,
irom the statistics available, we can
say that our distribution of the natio-
na] income from the point of view
of the lowest section, the poorest
seclion, of the population is not very
unfair compared to other countries.
But I should not say that we should
be happy or complacement with this,
because the level of poverty in our
country, whatever may be the percen-
tag,. figures, is far deeper than the
level of poverty in other eountries
m.ntioned by me.

As for the minimum per capite jn-
come, we should proceed on

the basis of - whatever statistics
we ~ have been able to gather.
1 think it would be admitted

that the Adivasig are perhaps the
poorest section of our population and
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Madhya Pradesh is one of the poorest
States in our country. The National
“Council of Applied Economic Research
has made a recent study about the
economic conditions in Madhya Pra-
desh. There, they have divided the
whole State intg five sectors and the
per capita income of the Adivasis in
these flve sectors varied from Rs, 171
o 'Rs. 104. That is perhaps the lowest
income of any section of the people
in India. There may be some pockets,
some individuals, who may be get-
ting even lower income. But perhaps
Adivasis mostly landless labourers—
could be taken as the poorest section
of the people and Madhya Pradesh is
one of the poorest States in the coun-
try. There glso, the lowest income
group is Rs, 104 per year—that is the
central sector Madhya Pradesh—which
comeg to 29 np. per head. That also
is higher than what Dr, Lohia suggest-
ed. According to his calculation, it is
only 18 np.

Besides this, we should also take into
consideration that money economy is
not 50 much in vogue in rural areas
of India. Money transaction has only
now, in the recent past, been introduc-
ed in the rural markets. 1 think, even
now, some of the transactions are done
on a barter system. It has been men-
tioned that in the rural areas, particu-
cularly the landless labourers and the
Adivasis incur debt year after year
and that also from  money-lenders,
They incur debts. But surely they
must have been paying ‘*he debts.
“There is no land or any other security
to pledge to the money-lende for the
debts. They must be repaying the
«debts. How can they repay their
debts? 1 think they sell their labour.
‘The labour, of rather the value of
the labour that they pgive to the
money-lender is adjusted against the
debts. That is not taken into their
money income. That is onlvy adjus-
‘ted,

Then, there are some invisible in-
comes also, some sort of social sec-
ruity, social services, given by the

. States. In rural areas I think, pm-
mary education is free in all the
‘States and I think about 80 per cent
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of the sgchool-going children attend
schools. So also there is provision
for free medical aids. So, evep the
poorest section of the communiiy can
take the advantage of free primary
education, Ewven about gecondary edu-
cation, I  think, in ruar! areas,
uptp class VII certain sections of the
people get free education. There are
S0 many stipends and scholarships far
the scheduled castes, scheduled tribes
and Adivasis. That is also a sort of
invisible income which goes into the
real income of the poorest section of
the people. Gratuitous relief and
subsidized toodgrains supplied
through medified rationing also help
to add to the real income of the poor
gection,

Now, what is the national income or
the per capita income? The figure
of 3 annas or 5 annas or 7 ahnas
matters very little. The real measure
should be; what are the goods and
services received or enjoyed by the
nation or by the individual. Prom
that point of view, all these services
that the poorast section of the people
enjoy should be taken into considera-
tion in evaluating, in calculating, the
income even of the
lowest section of the people.
Povertv is a chronic problem for
India and it cannot be solved by any
heated discussion or romantic econo-
mics. It has to be solved by a long
strenuous and patient labour. The
Government have initiated certain
measures and it is expected that this
will bring some relief to the poorest
section of the people and they have
been giving some relief to the poorest
section of the people.

Another point that I should mention
is this. The Scheduled Castes and
Scheduled Tribeg Commission propo-
sed to spend Rs. 114 crores in the Third

"Plan and on the basis of their total

population, if it is divided, T Ithink it
would come to about Rs. 10 per head.

" That also should be considered as an

income for the lowest section of' the
pecple. = ri

We admit that ours is & poor coun-
try and our poverty i¢ appaling, we
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should be sorry and even ashamed of
the poverty of our country. But it
should also be admitted that the per
capita income of no section of the peo-
ple can be 3 annasg per head. It may
be T annas it may be 8 annas, what-
ever it may—be nobody can get any
sure figure. But the Government
should see that this state of affairs
may be improved at an early date
and I hope the Government measures
will bring about improvements and
all these measures will be properly
implemented.

Shri Nath Pai (Rajapur): Mr. De-
puty-Speaker, Sir, the torrential rains
of statistics that are being showered on
the unsuspecting and innocent heads
of the hon. Members remind me of
Disraeli's adage and its wveracity has
been borne out by the jugglery of
statistics which Shri Arun Chandra
Guha did just now. Disraeli said
that there are three kinds of lies:
lies, dirty lies and statistics.

Shri A. C. Guha: And both sides
indulge in that,

Shri Nath Pai: And when experts
are dragged into this House to
sustain this very shaky structure of
dubious statistics I cannot refrain
from quoting what Prof. Laski in
one of the exchanges with Justice
Holmes had to say. He said:

“I came away feeling that ex-
pertise is a small items in com-
monsense. Don't you think T may
be forgiven if I feel that experts
need a course of training in com-
monsense?”.

Dr. Lohia has gaid almost the same
thing when he said how statistic are
confabulated though I would not say
they are always fabricated.

Mr. Deputy-Speaker, I feel it is not
possible to put into mathematical
tabulations at Statistical forms the
misery and suffering that pervade this
country. It is not possible to com-
pute with an unerring balance, the
agony, the anguish, the tears which
are the lot of the millions in this
country. Statistics generally in such
matters are a poor guide angd they
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are al] the more suspected in this
country because of the semi-mys-
terious methods of their collec-
tion and the inadequacy of data
that is made available to us. But I
do not think it is necessary in any
way to exaggerate the poverty in
India. I think it is nothing short of
being sadistic to try to seek to eco-
nom:se the degree of poverty in this
country by making resort to stati-
stica] sophistication,

Mr. Deputy-Speaker, even taking the
Government flgures, where do we
stand? Just now, Shri Arun Chandra
Guha has tried to refute all that Dr.
Lohia has been trying to substantiate
by the data he made available to the
House. Very quickly, I want to refer
to this. This first and the central fac-
tor of life in this country is the unique.
unparalleled, universal poverty of peo-
ple in this country and there is no go-
ing away, there is no avoiding, there
is no escaping and there is no ignoring
this fact by jugglery with figures. Even
taking the Government figures, where
do we get? The reliable figures show
that 60 per cent of the population get
less than Rs. 25 per month, 30 per cent
get less than Rs. 15 per month and the
lowest 20 per cent, the last two deciles,
get Rs. 8 per month.

Now, I would like to tell you about
the statistical averages? This is very
important to bear in mind that these
statistical averages are likely to mis-
lead than to throw any light on the
true state of affairs. It is no use go-
ing and telling a poor mother who,
because of the malnutrition of the child
and because of her own chronic anae-
mia, loses her child before it reaches
one year of age, “The average of an
Indian is 40 years, old mother, Why do
vou cry?”. The same happens with
the statistics. May I read out what
the National Council of Applied Eco-
nomic Research have to say about
these statistics? They say:

“There are marked differences in
the sectoral composition of income
between States and also between
districts within a State, The same
is also true of the per capita in-
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comes which varied in 1856 from
Rs. 140 to Rs. 300 between States
and from Rs. 100 to Rs. 330 bet-
ween districts.”.

I would like to show only one example
here. Taking Andhra Pradesh, there
is Warangal, where it is Rs. 147, and
the highest is in Guntur where it is
Rs. 336. We can take it State-wise and
we can take it district-wise, but the
conclusion which we have to reach
and which we cannot escape is that
these gtatistical averages are not very
meaningful. But assuming that we take
the Government's figure of Rs. 296 per
capita income, per head, as the true
figure, can we call it per capita income,
per capita wealth, or per capita share
of national income? I would in all
humility say that what we get is not
per capita wealth or per capita income,
but it is per capita hunger and it is per
capita privation and per capita
starvation, and it is the per
capita share of shame which every In-
dian gets when these figures are trot-
ted out.

It was long long ago in his classic
that Dadabhai Nauroji computed that
an average Indian was getting in 1870
40 shillings on a very liberal basis; that
means Rs. 2-4-0 per month. If we
translate that sum of Rs 2.4.0 of 1870
for today, where do we get? It means
by the most conservative estimate at
least Rs. 15. Does it not mean that
after all this progress, there are vast
segments of our community who have
been bypassed by this progress, by this
mfarch, by this planned development
and all that, that there are millions
of Indians who today get less than
the average per capita incomre 98
years ago? And what an accomplish-
ment it will be!

Shri Heda (Nizamabad):
it with 1947,

Compare

Shri Nath Pai: 1 shall come to that.
But how does my hon. friend like it
that in 1870 there were Indians who
were getting more than what many
Indians are getting today? Certainly
by this yard-stick you have not made
tremendous progress!
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Shri Heda: Wh.t about 19477

Shri Nath Pai: I am coming to that,

“and 1 shall talk about that also. I

do not know how my hon. friend is.
trying to avoid what I have to submit.

I should like to say here that it has
become a fashion to tell us that this
is the land of Ram, Krishna, Buddha,
Ashoka and Mahatma Gandhi, this is
the land which alone can produce this
kind of superhumans; it is indeed true,
but this is the only land where we can
see dogs and humang fighting over a
dung-heap to take out a morsel for
their afterncon meal. Nowhere else
can we come across such a spectacle.
Wherein, in which other country, has
poverty reduced motherhood, the no-
blest of human relations to this degra-
ding stage that a mother will break
the armg or will twist the limbs of
her own issue in order to move the
stony hearts of all us to part with one
naya paisa? Only in India this can
happen, I think that it is no longer
true to say that when you are born
in India, you are born a heir to the
Upanishads, to the Mahabharata and to
all the literary glory of Kalidas. Bhar-
truhari, Jnaneswar and Tulsidas, To
be born in ndia particularly in the
twentieth century, and I am afraid,
during the past seventeen years is not
just being born a heir to freedom but
being condemned to a life of illiteracy,
of starvation, of misery and of suffer-
ing and trying to live in a hovel in
some neglected slum till All-Mighty
and All-Merciful Death puts an end to
all this agony, and this descendant of
Rama and Krishna is consigned to some
forgotten limbo and forgotten for
ever. That is the normal picture of
life.

We need not go into figures, but
what shocks the conscience is the con-
trast between the revolting and nau-
seating extravance of the affluent
few and the grinding degrading
poverty of millions. I think that these
figures are irrefutable which have been
given by Mr. H. F. Lydall in his study,
and which have been subsequently
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confirmed by Professor Chaudhuri and
Mr. Nigem. We find this kind of a
thing in a country where the degree
-of poverty’ iz what I have just now
submitted to you, that the top 1 per
cent of our population are getting 10
per cent of the national income, the top
5 per cent get 23 per cent of
the national income, and the top 10
per cent get 34 per cent. I am sorry
to say that the top 1 per cent get 10
per cent, and the top 5 per cent get 28
per cent and the top 10 per cent get
34 percent of the national income.
There are seven families in this coun-
try which control Rs, 776 crores worth
of assests, that is, 35 per cent of the
total corporate assets in this country.
About 119 companies out of a total
8296 public limited companies control
45 per cent of the total paid-up capital
of all the public limited companies, or
about 0.4 per cent of all the compa-
. nies entrol 33 per cent.

In the highest income bracket, this
is the picture about concentration of
wealth, when this is the poverty of
the miillions; we cannot get a full pie-
ture of poverty in this country unless
we gee how concentration of wealth
is going on side by side in the name
of socialism, not to mention a very re-
cent case which appeared in the pa-
pers yesterday that the two distingui-
shea sons of a certain Chief Minister
whn is very much in the news these
days have paid an income-tax of Rs.
2 lakhs. What an example of socialist

2itern and equa] distribution!

.. Shri Lahri Singh (Rohtak): That is
the quarterly instalment,

Shri Nath Pai: ] stand corrected.
That has appeared in the national
press. What a march towards socialism,
indeed!

In the highest income bracket of
Rs. 2 lakhs and above, between 1848-
49 and 1956-57, the pre-tax income rose
by 336 percent and the average post-
tax income rtose by 37 per cent. This

_ts how the incopes in thewse greups
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have gone up. But hag it happened jn
the case of the lower groups?

Here are some things which I would
like Shri A, C. Guha and the hon.
Minister to give their attention to.
They are refuting Dr. Lohia. Perhaps,
it is posisble to make some adjustment
about the three annas. I would not
say that the three annas or the 27 nP
may be exactly true, but that is not
the essential point; it may be that they
are wrong statisticalty. But here is

" something which you and I cannot es-

cape. I shall read out the reply given
by the Finance Minister of Maha-
rashira on the 18th of January this
vear. Ang this is the reply given by
Mr. S. G. Barve in the . Maharashtra
Assembly. He says that there are peu-
ple in Maharashtra—angd this category
is supposed to be among those having
the highest per capita national income
in the country—and there are pen-
sioners who received this tremendous
amount of Rs. 1-12-0 per month! But
that is not all. There are pensioners
from the former princely Btates who
are doled out 50 nP. per month. But
these are the people who are comput-
ed and who are assessed. There are
millions of our countrymen who are
so low, so neglected and so ignored
that nobody bothers even to take any
note of them, and there are millions of
such people.

Here is a recent survey. This has not
been incorporated in any published
hooklet yet, but I would like to read
it out for the information of the House.
In Kanchipadi village in  Tiruttan]
taluk in Chingleput district of the
Madras State, this is what the survey
has come across. Omly a dozen house-
Rolds in this village took whole-rice
meal. The bulk of the villagers had
only rice water mixed with millets,
But that is not all. 15 per centof the
pepple, according to this survey, had
this luxury only three times a week.
But two fwrlongs from. this main vil-

lage—and there ig a big mass of In-

dians like that—is situated a group of
small huts. The people who dwell In
these huts have no visible means of
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tlivellhood. And when the young sir-
weyor msked 'What do you live by?’
prompt came the reply ‘On the fleld
.rats’. -These are no exaggerations.
This is not in order to try to create
sympathy, but there are millions of our
sountrymen who have to live like
Ahat. .And this has been the measure
.af our progress and the measure of our
achivement! But the alarming thing is
this: Is there a way, a hope, that
-these things are changing, that we are
making gofhe progress? I am afraid—
though the Minister will hotly dispute
# perhaps—the misery is increasing.
These are my reasons. First, our popu-
lation is increasing at an alarmingly
fast rate. It was estimated that duripg
the first decade of planed development
our population increased by 27 per
cent. Today, it is increasing at the
rate of 2'4 per cent and by the year
1975, the Indian population will have
_reached 625 million. There may be
shortfalls in steel production, there
may be shortfalls in your fertiliser
production, but this is the only target
in which there will be no shortfall. It
will be exceeded—we can rest as-
sured of that,

What is the consequence of this?
There will be a working population in
that year of 222 million. If all our
plans succeed, what will happen? It is
estimated that then we may be able
to double the per capita income of the
lowest two groups, of the 20 per cent
of our population. It is estimated,
therefore, that we shall have to invest
during this whole period about
Rs. 66,000 crores. How and where are
you going to raise it? 1 would like to
ask him this question. There will be
a working population addition of T0

- million people and it s estimated that
you will be able to provide. if all your
pans succeed—and it is a very big ‘if’
——if all your plans succeed, 25 mil-
lion new jobs. The conclusion is inu-
evitable, that in 1975, there will be
between 50-60 million unemployed in
this country. Unemployment in this
country is increasing today at the rate
of 13,000 per day. All.this jugglety
will not help. - In the West Bengal As-
sembly, it was disclased that of those
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who are registered as unemployed,
only 7 per cent have been found jobs
during the past 3 years. Thus we will

_be proving that Marx has been proved

right in the land of the. Buddha and
Gandhi. Marx has been falsifred in
every country excepting India. His
theory of increasing misery has been
proved to be correct, proved to be sub-
stantiated, only in this unfortunate
country.

Before I conclude, I shall have to say
how we shall be able to meet this chal-
lenge. In 1875, we are supposed to
reach the stage of a self-generating
economy. [ am afraid, if population
grows and develops at this rate if our
meang of providing at least housing,
clothing and the minimum of require-
ments do not develop, it will not be
the gelf-gemerating stage that the eco-
nomy will reach; perhaps what is more
certain is that we shall have reached
the status and the stage waich many a
society in history had rcached before
us, the self-destroying stage. The year
1975 has been marked for us as the
year of take-off. But unless we take
care—there is no time left for me:
otherwise, I would have e¢laborated
some measures—unless we take care
and realise that we are not. going to-
wards prosperity—let us not deceive
ourselves; it is not happening,—and
take other steps, there is no hope. It is
true that there is a rich class, a New
Class, thrown up in every society, It is
in Russia, it is in Yugoslavia, 1t iz in
India. But you cannot compute the
suffering, the lot of the average Indian,
by the condition of this rich class, the
status of this new class,

This will be the state of affairs. We
will be approaching not .the take-off
statge. I am afraid we are approach-
ing the vortex of a crater, a crater full
of the discontent and desperation of
those unemployed, of this dispossessed,
desperate people, And these people
are not going to behave ag our fore-

« tathers behaved, thinking that we are

poor, wa are humble, we have to bear
the sins of our birth. They will not
have room for that kind of resigna-
tion. They know whom to hold res-
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posible for their suffering. And when
thig crater begins to belch their dis-
content, I do not think it will be a
happy picture,

May 1 conclude by quoting some-
body who was not a socialist, who did
not claim to be a socialist, but who
wag an ardent supporter of the private
capitalist way of life? Today we can-
not feed ourselves, we cannot clothe
ourselves, we cannot house gurselves,
unless we get massive external assis-
tance; we cannot build a mill
a fuctory, a major road or a bridge,
unless foreign exchange, foreign
aid and foreign know-how are made
available to us. Before 1047, we
were dependent on the City of
London and on Whitehall. But in
1963, this is the measure of our free-
dom that we are depending for every-
thing we do not only on the City of
London and Whitehall but on Wall
Street and—on top of it—on the Kre-
mlin too. This is the measure. But
let us remember this warning given
not by a fire-eating socialist revolutio-
nary but by Theodore Roosevelt, an
ardent Republican, in his famous
speech. This is what he said—and it
should serve to shake us out of our
sense of self-complacency that all is
right with this country:

“None of us can really prosper
premanently if masses of our fel-
lows are debased and degraded, if
they are ground down and forced
to live starved and sordid lives,
so that their souls are crippled
like their bodies and the fine edge
of their every feeling blunted”.

I say that this is happening to too
many, We cannot afford to continue
this spectre for too long, unless we
are prepared to see the spectrum of
everything that the Government hold
dear blowing up to pieces.

8hri Himatsingka (Godda): The dis-
cussion that hag taken place in the
House has, in my opinion, gone on
wrong lines. The point raised by Dr.
Lohia, who initiated the discussion,
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was that 27 crores of people get 3 annas
or even less. In support, he put for-
ward certain figures. Of course, ne

-basis was given as to how and where-

from he got those figures. He sgaid
that the per capita income in the rural
area in UP is reported to be Rs. 182,
but he assumed, I do not know what
was the basis of his assumption, that
20 percent people at the top take away
and consume 80 per cent of the income
and therefore, it comes down to Rs.
91 instead of Rs. 182.

Similarly, another figure mentioned
by him was that in 1960-61, the dally
per capita income was 45 nP. Then, he
added immediately that if 10 per cent
at the top be taken the income of the
rest is 23 or 25 nP. If the income is re-
ported to be of the rural area, I do
not see how 20 per cent can take away
60 per cent of the income leaving the
figure at Rs. 91, because this is a re-
port about the rural area and in the
rural areas almost all the poorer sec-
tiong of people live. Then again, to
increase the figure of poverty, he men-
tioned labourers separately, then
tribals separately, then widows sepa-
rately as if tribals and widows do not
come within the general class of the
poorer section.

This is how figures have been quot-
ed. But instead of quarrelling about
these statistics—for which there is no
definite basis cited—can we not profi-
tably look at the changes in the con-
sumption pattern and see to what ex-
tent the total per eapita consumption
has increased in the country? If you
look at these figures, you will find
how things have improved. There is
an increase in the availability of these
commodities and services which enter
into the poor man's budget—in fact, in
everyman's budget—and this should be
regarded as prima facie evidence of
higher and improved living standards.
If you look to certain figures, they will
indicate how things have improved.
Certain figures were quoted by Shri
Morarka about the increased produc-
tion of various commodities. Coal
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production has doubled, steel and ce-
ment production has trebled, consum-
tion of cloth has increased from 8.5
metres tn 143 metres: as regards food
CONSUME 10N, lovy cuories were avail-
able beiure. now tuere are 2100 cele-
ries; hospital beds have increased, pri-
mary education which in 1950 was
available to 1,91.50.000 is now being
given to 3,43.40,000 students, Taking
all the students, the number has in-
creased to 4,35,40,000. In vilages also,
education has increased. The benefit
is going in & very large measure to the
poorer sections of the community.

Primary education is free, and the
scheduled castes and scheduled tribes
get free education even up to matri-
culation, if not in the colleges. Scho-
larships are also given.

Life¢ insurance has permeated into
the wvillages. In 1955 the amount of
business in force was Rs. 1,220 crores,
and it has now increased to Hs, 2,737
crores. New business in 1955 was Rs.
241 crores which hag now increased to
Rs. 339 crores. Out of this Rs. 599
crores, Hs. 183 crores or 30 per cent
is in the rural areas.

‘Therefore, you will see how these
services are being taken to the villages
to give benefit to the poorer sections
of the population.

Shri Kashi Ram Gupta: (Alwar):
There are moneyed people in the vil-
lages also. They may be insured. It
does not give that index.

Shri Himatsingka: [ do not know
how you can distinguish in that fa-
shion. After all, the benefit is going
to the villages. If the insured amount
in the rural areas is Rs. 183 crores,
that certainly shows that the improve-
ment is percolating to the willages.
There is no doubt about it.

After all, these figures do indica‘e
something., There are better village
roads, schools, better buildings, and a
Jot of improvement in the villages
This is the test that should be applied
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to examime the guestion whether the
country is making any progress or not.

Dr. Lohia mentioned that four to
five lakhs or four to five millions. I
do not know which, are dying of star-
vation every year. [ wonder where
he found these figures. After all, there
has been ne complaint in the country
of statvation deaths or of so many peo-
ple, and it was really surprising that
such a figure should be trotted out in
this House. Whether it is four to five
laks or four to five millions, both
figures are wrong. Four to five mil-
lions is certainly so absurd that no
one should attach any importance to
it.

After all, what is happening in the
country? Government is introducing
a number of schemes and putting for-
ward measures to improve the condi-
tion of the villagers. Instead of giv-
ing support and explaining these
things to the people, our friends create
all manner of doubts in them, with
the result there is confusion in the
villages and they do not take advan-
tage of the schemes. So, may I ap-
peal to my friends here in the words
of Lord Krishna:

7 gz FARzATAr F AT
g ErAFatin fage gFm smEiq

Let us not create confusion among the
ignorant people,

Shri Kashi Ram Gupta: Ave they
ignorant people here?

Shri Himatsingka: Confusion is be-
ing created outside, asking people not
to do this, not to do that to take to
satyagraha and shouting slogans. This
is what is happening in the villages.
In Bengal they say “do not take irri-
gation water, do not pay taxes”. Simi-
larly, they are not helped to take the
advantages that are being made avail-
able to them, So. I feel that if the le-
gislators here and in the States, who
number about 5,000, honestly take the
message to the villages, there Is no
doubt that the country’s position will
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improve, gnd the face of India will
change and change for the better.

No one will dispute the proposition
that there is poverty in the country,
abject poverty in many areas. That is
a fact which cannot be disputed but
can it be disputeg that steps are being
taken to improve the conditions of the
people? That, again, 1 think no hunest
man should be able to contest. That
ig the angle from which we oou’ i ex-
amine the question, and we should
apply ourselves to this task of taking
the proper ideas to the wvillages, so
that they can take advantage of the
various schemes and improve their
condition and the conditions in the
country,

st qife (TgagTaTg) o 3aras
wEreg, A F Afaum § @ o4
we wuT & e geH fear mr
2oawe A ¥ g Y w Y oww
framt v s 2 ’

T2 A1 T4 FATY AN ATHEAT
T ITH F qEIT T 7 OIH A &7
#Z gut TEN ZAT UM HAT S q
T A B ar 1 F9igd fr  aeA
HTHZAT A1 73 ET , AT I9 F AT
HIAZAT F%AT 2, Q7 7T S0 1T
T ZA W 2 # e sgrer
s 24 99 WM 2 | UHY 38| 9=
AT WA RET 7 #r fF oz g Wy
araar Sifzr 0 zm F fRn Oer
aEEFIfEE 1 %727 &4 | AfE o
% 39 Fuer &1 {9 AT WA
qE AT 2 | HEAT A FE& T FH9AT
¥ froma 35 A gE @ A
FeET #T HoAT IR qw w5 At 2
& sufrg vaAT £ fFoTw v F @
4 & T2 g 9912 3w aew # ama
T A g g fraE g T
& A1 "F A1 A 5AT A OF gvdar
2 = 7 a1 3@ for w1 arw W
¥ T4 TH A% F ATHA T@AT qMET
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ot go w0 mal (®TEAT) ; q@
CAC- T

o afes ™ 3w F o #
w9l AT 71 gFAT 2

oAl Mo HAffzar T e A
1% W& W | qg IR FE TAW
™R A | E awEr e R
A # O grEr feardl & & IR
fag 3 1 3 oEd & wEEw IR
Faem & &% #ifz swAT T
qaaa&owhﬁzﬁawwﬁ.
FE AW FT Y AT Yo qo Fo fREA
g1 oz S wgr oWT 2 R oqe wOE
AW ®1 2 W U faaT 8, 9% a1
TR A9 & T AYE 7 A g e
A1 g #g4 § a5 farwa 420 F 90,
qu F1fe 7 oy, 20 Fife aF =T
T grer @ AT § 6 3W &1 Q2 qre
* ama @7 faem 2 rim feaar
T} e w1 e AT A
3/ 0@ A faz ey oafea @
ug & ATAT E | EEIT ATHA TAA W
& W 2 fr A e e ® &
I H A & o qfvors A w6
g A7 &g gaw ofvow frere |war
21 W I A ¥ v wEer @
fegmm &1 90 @1 93 ' FAET
AW smErAT wEwd & dfsa § oo
T2 omH G v, qEAd o g

59wt ag # fE faw foom &
A TR E | WEH 1 AT A oHT g
W #1 F1E FarET 991 @ g "t
21 7 a8 F7 g9 & 6 ¢ A Ow
famar 2, @ wre T fo=Am 2, 4 We
A fagar 21w ow owe @
f& 7= &1 1 99 aF faemm 2
4o 7o Fe F frdE ¥ ot g #
gy W @ fEoard g ¥ wra
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F AT ) Y A 9 7 F9 G
2

a9 & mrax A &fags awgd
#1 foE & fax w0 w@T g oW
s gaTe "TRA T W AT 39§ qar
o & f& w5 faomet & z@r dw &
safs @1 @A § 2 wawie
@if At € 1w foe 7 Aaem
ar } fr o qtuy-ut # am Rife
9 "Wg7 ANMET &8 WU 9 7,
Sifs wifas © swar @ T Te
TC GF FUT | FI7 AT 97741 9T FAFT
TFl qoc TUU 4T, AT IA FT W &
o & wvar F9t w247 98a7 A1 | TEE
faama, sarer o # @@ A1 TR
2 fr 79 qe%o—¥y ¥ TEEA F W
OTAEAT 39 A0 F FF F oA ¥
A9 9&€4o—4Y ¥ IT FT qo¥¢ FqaAT
qramT fa=ar 91 g 37 & =
Y& 0 G8 9397 41 | A g /e
¥ 39 &1 9g AHIAT I8 A0 37 7 9
FT 9 AT 9F 1 TG | w1 g7 UF
AEHT FT A1 79 qE€%o-49 H qos
41 9g 98 7 935 BT 3T AT | FAIT
| AT AGgT W1 A q&¥e—%q H
Y TTHE 4T @ AT qeuu-wE ¥
9TAZ g 74Y | TH ¥ UF WHAN AT
f& afmer #agx

dtwo o fam<t :  (amET)
T F { WO ATE FL & I | 99 fF
UF WEH! FT WEIAT 3o AT 97 @
1 og 39 F A4 EfET £ gmmEA
% a1 1T #4ET AT g

st mfas ;9 #fez g

Ht Ho o famr Y : 1 w0 3=
guwr fzar ame fv ag Se @ ® @
A 21 A FT A oqmE E, Ag AT
AT F, WAl WX FAFE mWIfE FT
W1 Wi § TN A @Y gu AY gg war
@ oww g
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starfaw : 7z ®ITN AT WY
At &1 geAr  wifgn R few A
¥ 7 A geAr favEr gmv w2
TN AETE & feAt § ) Az A1 # g
AT F AT AT R/ E

stwo Ao faardt : wEA yiaE
¥

=t arfaw ;77 WG ATFT T F7
fe mFst & e ®7

g AT e WL 20 AT §H AT
A # T F AT A F71 addT 71
AEATEA AR F AwAT |

SfTg7 w9gT F ;AT A=A
HIfZaTET AR A1 A H q5A £ ITE
W BIET HT, 0% 03 & Fia, 9y
FEr & 1 AT T ®1 feEE wRT AAT
%.Wﬁéﬁwaﬁfaﬁg]mm
St sfeandt A Zg ¥ EA E 3
Zrea #9727 0T fag AT AT 7 3EE
T F qEATAT 41 | IR A fe
5 AW A1 ¥= g7 @@ ¥ w0 f¥
feama q7Tw KT FAT E, IWOF &
FEET AEN AET | FF AR AMEA #
foa® &t I19 F7 39 F1 7T 77 F7
T 2 | FEL AT HTH F AT FT AT
947 TN FI1FAT E, AT T I F
w7 q At 3w g A frr faee
Z 39 |1 | FT HGAT A1IA TH7 FIA
=g

st&E : (=TW) o TE AT g
e A AT FET AT |
sit arfe : g1 g, Afew

TER 39 F farg 7@ femn gem fE
AE F AT AT ZATE | AR 34T
=|E ® ATE AR ERT

1 FA T fF A qeve—ug
¥ oA qeuy-uE ¥ | wege F
WA 92 T | AfEA IHOF Al
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gaeTs 917 ag & oAt qmo &
oIHEAT A 9% WP 9T " @R
T AIAT AT Gr E 1 ATe AW A
AT # 8o-4q & T wE
F W 9T ssde FUT A, T 8
9eYY-Y¥% ¥ qo¥mo FAIT FN WA
AT a7 98%0-%9 F 93,030 FUT
&1 T | FW T ATHEAT &1 g @
&, afda T N0 &1 FTASAT gz
T & 1 A 98%e-y4q # fagmm
FT HIET HWEAT 390 FTAT ol WX
T 953 FT WHT HIAZAT Qo¥ 47 |
g TPTT ATAEAT A9 qeYy-ug A
(e T BT AT AT GA AGT &b
AT &8 & g 0 fgmEm A
HWEAT a7 q8%e—%9 T q3,0%e
FUZ 21 T | AT I F omTEEAT AT
agdr g AfFA IR AR AT Ad g
AR AT § WIT AT 39 A7 WOHIAT
g’ § a7 TOT KT HIAIAT GZAT Srav
g aww gz & & wrwm f migs
YEAHAT &Z4T &1 @ & | g 747 78
W g ! zaar fraron #7 g g &
==t # § af I 9TEAr 1 gw &Y 5=t
qATET & |

1 AW g9 "R g1 fF qar f4)
glar & 1| {4 Tar amen @ f w3
A T W L A fa A Y
T T HGET F 919 SR ¥ SAvar
AT A {1 W I AFT FE
F1 gt o ST AT & 1 FATG w0
T ACEC @9 FC @ ¢ faed
W ATAL Y | AT 98 ) =9 A F Y
arfrer ZT & 50 1 F19 T T ) gEET
% AT I § A G ATy g E
=/ 1 7 Afy ot §, 7 w1 whawsw
AT, afgarag ™, &WE F A,
3T | ATy AW AT 37 F fredare
AW &1 2re FAfgwr Y M w7 AT
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3% FaT | ¥y ATE F QF Fifz dN
g @ 39T F e A=t g afawr #
a2 W A #oww A Wk
A& @ AT g

o9 qA WE w1, { W oa|
TR wWe FW & fau oF ST
oY AT =rgar § o gar W 2 fE
AW T2 § UF T WIS AGrAE gram
t | g9 e agieaa § afzan afzm
feen &1 1 qare g g, fawmw
dat g & 1 W S99 my &, a
I FW T E 1 TH F IS A7 I
gk @ & faasr @@= &
qE! AT AFAT E IW aF A @Z BB
% A Al ¥E 99 g s
BT ... ...

Mr, Depuiy-Speaker: You must
elose now; you asked for two minutes
and you have taken it.

=t arfaw : a9 & Fa+ oF faae
T sgm o & wgrer @ F oAt ¥
FgAT aTEAT 9T
Dr. P. 8. Deshmukh: I would also
plead that ampie time may be given

for this. It is a unigque debate that
we are having.

Mr. Deputy-Speaker: The time is
being extended by one hour,

st M WA gee . § ag W
vt g fF o o e we agw 930

st mfew : ¥§ 9 Qigr TEw
M7 g s arfgm o
14 hrs,

Shri Hari Vishnu Eamath: By the
leave of the House, the time may be
extended. (Interruption). It is a very
sad thing that you always say ‘“No,
no”. Please say “Yes"” for a change.

Mr. Deputy Speaker: The Speaker
has decided that the Minister will be
called at 2.45.
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Shri Hari. Vishnu Kamath: The Flommr o aw I 2 fr met w
Speaker hasz given wvou the authority -
when you are in the Chair. When you qeama gan W few e amE azard
are in the Chair. vou are also of TOTE 75 7 I AvE T TEH FT OTAT

-1 - T har Y] N e - - .
equa! auvthority with him, Frnnwmrmrgfamzr.aafﬂmrh

Mr. Deputy-Speaker: I du not wish T AT A afrarTEw & f@w ¥ ouw
to go ogainst the  wishes of  the wifs F7 9f9r F7 # 5r =w £7
Spesker. N . . N

P =T faedr = T 8 AT a7 AT 7

Shri Hari Vishnu Kamath: Not AT R OTAT X 3w o+ fEw ¥ ommT
against. It is very strange that wyou ca 2 iy f
take this attitude: everyiime you say e f ! il ﬁFf’ ™
“No, no.”” Please say “Yes" for a AT 741 2 1 fr = #1 30 AT 2
change. A sfus 7= F@ oA 20 AT

Shri H. N. Mukerjee: [t is the wish ¥ ATE AE AEET A g, faie
of the House. It is not a question of = T ?J qTFTI AT 71 OET T "wET

going against the wishes of the 3 - = Fomp -
Speaker, If the House wishes, you T I T frr T owm S R,

can certainly extend the time. W " gEAIT SATET EMIZ 1 T8
fgamme 717 T ¥ &2 0% T3

Mr. Deputy-Speaker: We have eox- 5 - L. 8
tended the time. It is a short discus- (] afex =TEl A7 FIED FT A3 H
sion of two hours. It has been ex- ﬁ | T AT A qg AT ATF FAT AT |

tended to nearly four hours now. I ) = TR T
do not think any more extension will T FAR A ® o

be justified. There is other business. qg a1 et ¥ fAdr 2 1 afz freer
% qomfa #1 F7A & w7 aim W6

Shri Hari \'islhnu Kamath: B\ leave Firer, 59 F oA F A A e %
of the House, it may be extended & - r ;
always, . Az TE0 fa=mar s &1 § e &=
ar 7 7%, feww mif= affEm Zrmm

A1 gife® . oo qmer 1 AT T A AEN AT FE A AN AE ARAA
Fed gu # or7 F A afw A fe & ®2 nfs2om 777 9=z 2 o
FT M ST 7 AT A oW FT FAT J9aT #1 AvF F fawz wIEEr
# gT9T TET 91 9¢ B o9 qE4 & arad AEAT § W TAL AT AT A T2 A
TGAT AAT g | AT A TFA W faet & fx teas wife afqarg Zrir
q | TFA 4 TG a8 AT THATT § A fzas #fA a9 3w § 21, & ag A
@ sEA femrar fFais a5 0 7= ATeal | g9 AR &5 AT a8 AF TR
W i 3fe F Aama g &1 997 & & fams Fifa g1 g w90 ferfy
AIT HIAT § | A FEI 9AC A1 AW aer gHT 2 f& adEt 1 e oA
W go gt &1 Ad g afew famr TEAT &, AIET ®T oL aFAT Tl &
WITHT FT & | TZ A1 TIF FAAT 2T F YT AT 3T FT TAT FACE TZAT TEAT
2 sn 1 #r¢ wifas F T 41 A 2| @ 72 ¥ a7 wfas gaaEEr |t
¢ wrr % Fm § of@Eaa T fF qger &1 &R W 4 7 A7 wfuw
gOT @ | wEETT qF & | T=AI A A agdl AT & 1 OFT g § AT
I AT F TE F | WEEA AT aga e g Fgdrfra s fafr 2 fs 7
=3 § W F 1 gfmaf 9T 3T A I T LA TERTAT T AT A
et Weat w7 sETT & grew fae sy T ®U=T A 39 2w 7 ghomaroaw

1358 (Ai) LSD—8. P i
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[#it mfas )
a7 gU gvAT & fgama g G E | W
HFL A9 A1 A AW AW 39 A
FYaE et a1 o1 FT AT IA F(
O ATHIL & FATH & 4T AT |
feaw #f= & sfge v =fzms
wfa grr w15 wifa a1 987
geT =ifgm | & swie v g f
qA1 AT 9\ 1 &2 AT fAwTE AT

ot YrrEa w WA (WRTgE)
I wERE, I faam #1 ogEeE
HAEAT AT To W AAgT Atfzar
F I maadEs qaE & gur faen
I ag Faman fF 37 3w AT 39 T
san fas A A 97 fraig Fvr d
™ ¥ 9% 79 7g faae w= ¥ ama
A 5T At IR e RS 0
T feaz s am or e A 3 feam
qH AN A g4 @ afew s
faars #1 w1z =0 =y & fagr & fF =
oo | wiEy feadr 2 ar gzt 8 g
fam = & a7 3 1| 7z 4faw Agmagr
& Tl @y 9T 7 g oA S A
9t #7101 zafav & oz A =T
Z s 3 3 &1 A & oA e oar
fo% 3= wgrwTET 7 W gEA ¥ oame
OIFT & IH FT F1 IW IH ATE & AW
ot 777 foa & e wmd E Al oA
97 FT W T T AVERC A, 7 THH
HAIA A, agear A A AR A &
it w7 a7 w77 FF 79 3 1 Al
TTT ¥ AT Lo FIT & AT TET FT FAAT FT
oz qA o I F#vAr @ ar =
Hrasagar & AT F9e fAm S
FHATR | A F {aq99 ga7 At 39 q17
g7 & fzar & fF 2w St e
qEPT WAW ateeT ®, feAm g ®
7 AT AT § A9 A ¢ I wiaE
eraRaT & W, g9 A 3Nt #7 9y
2 wa 7 wfis 3ot aoET: @ w Ay
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q Og W Fgd & | Ffwd a1dt aga
wﬁ Fafa £t ¢ 3g vH=w wE=ATEE
FE AT HFAT & |

a,

7g g fF 7 far & 3 =
| TF A AEATAT /O ATAT &Y
& fawm o7 ag 7z A & fF g 3afa
1 @ g€ A 7z Far & w0 Aifgar
o\ 39 & weni ® az fawrdr arfear
fa®t f& 3@ 787 F=ar w=ar A
o E fox w1 o= & gETT
aggter fesmr | o wifa 2w A
N & IW A F1 A AAGSAE A2
Arar wfE o a7 w7 2 Pr oawfa 22
Y 72T A1 9g UESH FEAETTE £ a2
ot =T A\ 20 7w wrfere i =
e 39 Fif # gw wiys sToame
gt 7w o AfE 51 I8 w2 T, =
f5= o=zt &% Far A F oA owew
faoredt a=eat 7 41 & 32 o1 3f=3A 797
Z | TAAT A1 2w wET &2 ¥ Tm oA
T Yo FIZT AAAT AG WA T AR
= 2 wifE A9 " &7 @\ oag A=
# fag ® fr==rETw &1 48 F=
a1 fF #71 mar 0 owAv I FAT :
g 1 fad, @1 ¥ & 377 77w
fdft =7 ® W7 97 AT AHGAT FT
Fr uma F wfus T F7 795 71 FOET:
9§17 ® A w97 A7 37 fam A
FEX T arar |

el d

UF HIAAIT |@IEW : AET F£T )

St WA W\ wTwE A gy Fir
amET Wv a4z wEar w fEAy qe
T AT ATAEAT AET FRET & A1 3 AN
o 7 ag faar & af wmoAEAT
oa T AT AT qg 719 # R 97 w1 oA
AT ST FgA™l § AT TS AT AT
F1 Az T ATAT ATTATZ FZATI 2 4



5371 Discussion re:

ST WY A 9T A owf i aga A
g § SifF mit ot afE w1
qe w®E 1 (dTwiE)

= WpTER A1 AR 0 & JAAT
wzar g & st mmiEw gEe S
T FE &1 97 39 A1 H A8 § AfEw
TR FT AT F94 A FAAT F AL F7
TEAE A ¥ ag AT aT F §
ag A 78 21 & 7 W 3 T2 v
feag a2 74 7z am & foa7
qAEA KT FEAT Z

¥ A AT TH AT F qeHA A
f& 221 & 18 foelt A7 o1 wIfaw gafy
ge @1 A 2 W g R o A oA e
FL3 FAAT FT ATASAT F99 2 A 2
ATFA FZ 91 FH A19 7 TE5HT 20
T II F1 Lo TIHI! AAAT FT HIAZAT
i 3 g A1 aE wfy a1
HTHEAT 2, ®HiEd W ¢ TEE AW 2
T g8 aaar fx 2= 3w 8 &6 F
e wafy g2 ¢ & wme faer waw
weaT Z Afsq smd A f 7 oAm oA
H gzaq 2 =ifzu & sfea #1
gATa®  wEmmEAE & fAav gifaa
g #1 3fifegq 777 F fan agaar
g8 781 faw v & 34 219 F1 g% "eA
£ 1 SMo HIET A WA A9 7 F fAgT
F wfagea & aga &t Faifaar g
;T [AF1 TR 2 & 1 & T FEIROON
F1 TS AT FAeAT R AT A AR
H T &1 AW @9 3| @ 97 A1 980
AR & w7 v difam @ 97 9F
zEd O oI AOET 3@ aAR § oA
wy qqr @1 fasmar & S AR e
T|EFqT F TIHA IA YOI KT U
AT Zg ¥ vad Z1 5 faE @ivw Ay
s FvF ag & Sifaq A &
AR ATE AT & TE 27 ) F IHET g%
g &¥ar wgifs @3 a® ¥ H oAy
FEAEAT WY UH A0 § A7 aw 947
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F 210 Afzan & W =mar &, 21 a%an
? f defrar ot @ 1 SR
fo et waferat T3 e Y A
F1 gafeat o 3§ | 9T 2 q%ar @
fF 3= ag s @T g A1 9 97
IR TET T fF 0T &1 arvE
e e gzt awad ) A A
fad & &t a7 A AT oW
AT oz A EfF e
HITIT 3W W F 29 FAT wRfAg)
A1 2 | 9g *OL AEWT AE & | 3
TMH o FH AN 2 g5y F, faa A
TAAT AT AT |

=it FTS T\ qEA W 39 FUT
727 2, At gy §Eer 21 gad fE
feam &v1z 2. f97 1 "= i o
TR

sl WITEA AT MAE : GHAT A3
FTTANF7 | ATz d3 =+
AFD 1 AT, TH A7F T@ T qEH wAAT
& ff F off g9F A7ET F1 39§ ATHA
™ |

T %7 g @1 {% Ay 5299, 2o
@rfzm. 7 A7 WF aFT A AAEEA
Fa fzmr, g 97\ ¥ | ®eT fAaae 2
f 7z =1 WA 37 A wE T afafza
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79 59 f97 & =81 =v#1 @i i@ 57
) farrmwE afAfaa sr oz 2
1w &1 qifafmsn azr v @ 9@
HiT 71 17 fF 37 39 F 2o #O%
AW AT UTHEAT A9 AW AT F
fogs s os g Affefea srag & f
9§ wEHAT 98 g1 T80 &, afvw w9
grvdrd ) gfaa &3 vy q—F =9
"t aifzd & Mv gEar €
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ITAAT WA AT A AT AR A WA
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# qg Az Foar Jwan g iF 7
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#fF A 2w ® i o § afg faw
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7 4@ Fo i AT ad Ag & 2o
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T HraEAT #1 fafaw daew 97 faw
SHTC qTeT AT @, a8 FAATAAT F
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frew @a #, 9= f& #@Arg 534,

o wifeaT, Tt AEF &, wT AR 9T

BHADRA 19, 1885 (SAKA)

Distribution of
National Income

q1A7 ZU ATET F AT FATL 47 | A
TEEl A A1 79 9= ¥ 7 gu4q faear
mu’nw#tﬁwmﬁwm

T EN WA FAA F !;ﬁ"r*mrqw
ma—rr*:ur,.q?ﬂﬂma"m.mff
™ Fvare A {32, = fEa7 8 49
fazrs 1 zw w7 7 % a7 "o A
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Wm&gﬁtm%w
79 & fan oz gravas 2 f§ a7
F-HOTAT #71, era T FzTATT AT
WEGFIW &1 OF A7 #9 2, fAq F
GECEET ZATY I § ANTAATE] sTAFAT
F1, f| &1 T4 HAT 71, AT HAT,
qRda F74 2, 77 =7 fa7 |2%

Shri Sham Lal Saraf (Jammu and

Kashmir): Since the time has been
extended, some more Members may
be allowed to speak.

Mr, Deputy-Speaker: I am calling

the hon. Minister to reply at 2.43.

=t aw o Fog (aveT) o TS
wgrEd, & w09 ATF GHEgT ¥ =4
223 F oAy o7 7F e wEw
o 7 77 f27 39 gem % fAu 2 faan
E 1o
Mr. Deputy-Speaker: It has no
application to this discussion. This

discussion is under Rule 193. I will
read Rule 195:

“There shall be no formal
motion before the House nor
voting. The member who has
given notice may make a short
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statement and the Minister shall
reply shortly. Any member who
has previously intimated to the
Speaker may be permitted to take
part in the discussion.”

We have taken more than 3 hours.
The Speaker has considered all this
and given the time. Nearly 12 Mem-
bers will be speaking by the time [
call the Minister.

it aw = fog o faga s 8
=19 7 AT F@ A {5 wfwT oAma A
ot geer A & # WY ¥ ag sygeAr
s £ fF w9 weq 1 zver B, Al
FN FTET F1 TES1 & SEIET oA
THAT FW AT HIA I TIST FT AT
QT TEAT ENT
Mr. Deputy-Speaker: Even the

rules are framed by the House for
the conduct of business of the House.

staw uw feg w09 T AT AT
ararar 3 fx f@a &1 3530 597 73907

Mr. Deputy-Speaker: We have to

be guided by the rules.

st ow ¥aw mEE (qTIEAT )
ITeEET WEEE UF g1 F 9H
2

Mr. Deputy-Speaker: 1 have read
the ruie. There is no point of order.

it FEE wEE ;OO FAT &

f weTy RAET T 49 OF 9T qZET
g w1 Fid qfradqa aE F7 a%4
gy wrfrema g fw ;T I IA FA
Hacy FAr Wi Wegm A OE W
sy & A AaErT waw g
aﬁ‘iﬁaﬁm%mﬁﬁrmﬁm
qo w21 wewn g sfaET 2
75 wfqaey =19 97 WE ¥ | AT TG
weaqr faom & 1 T fama FoAS
feq w7 w9 Afgn w7 N AEAT
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AZFET AT AIEA 2 SR AT o9
Zifar

Shri Hari Vishnu Kamath: Sir, I
risz2 to a point of order. You were
good enough to rule that under Rule
195 no extension of time can be
granted beyond 2} hours. But already,
according to your own statement, the
Speaker has extended the time, not
according to that rule but some other
rule, and that rule under which he
extended the time iz available to you
also when you are in the Chair. You
do not exercise your powers; that is
unfortunate.

-

Mr. Deputy-Speaker: 1 ugree with

the Speaker,

Shri Hari Vishnu Kamath: You are
as good as the Speaker now when
vou are in the Chair. It is wvery
strange that vou do not exercise your
pPowers,

Mr. Deputy-Speaker: There should
be a limit even to extension of time.

Shri Hari Vishnu Kamith: Flve
hours is the time. We do  not want
extension tili eternity. we want only
for the whole day.

Dr. P, S. Deshmukh: (Amravati):
Sir. 1 would like to make one humble
submission. When extension of time
was requested from the Speaker, he
said in a sort of a way ‘ong hour'.
But 1 am sure the way he said it
showed that he was quite amenable
to extension of more time. 1 think it
is the inherent right of the Speaker
to extend the time and I do not
think any rule is binding on him in
that respect.

Mr. Deputy-Speaker: He told the
Minister that he would call hin at
245 He also told me before I took
the seat that I should call the Minister
at 245 R |f

Shri Hari Vishnu Kamath: When
you are in the Chair your decisions
and rulings are supreme.
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Mr. Deputy-Speaker: My decision
is that we should abide by the deci-
sion of the Speaker,

Shri Hari Vishnu Kamtth: How can
that be a decision? You should not
consider yourse!lf mechanicaily bound
by that.

st w7 T fag : SuTeme wEEw,
q2 F vz § mo § @79 FEw 5
oI g7 FT W/ 797 29 A (5 & 59 qng
IE FTIEE | A AR A fRAw H
ST AT @ AF BT gww ¥ oA A fen
Sl

A AT OF TI7 W GAAT 2RI
Afzar arzg ¥ w@2ziz 7 TEAEE O
YA F A § G977 27 Az
q9H W AZT AT g | ZHTLT ATETT
AFET F @ T AFI1 HT g F7A9 7
FET AT A1 8 #9771 9 7 AT
AT A7E A TEH1 W w7 f7av
2 A9 A AIFIT I GEUETEE WIT W
7z ag g 1 g A g g 1m
AT a1 G nqeiee F dra fear 2
o THE d1 FEET OIWE T % T
2 1 3O O =21 w2 fE oA e
OF 617 A9 WE F A9 § aTFE
Tl F A F WAAIT LA HAifad
TZ AFATE | TET GIUAT & FRIY qUTH
Adr 1 & fav @ 3w 991 & fAv
o1 fF A A &7 qedAT @ g
zaTr faard o W oag ¥ nE @
difaar draw 2 ool W1 owE F vER
ara & W7 faz 8§ &1 FEr Wt
et &, 5% At w oTe # arg Ay
gy ¢ fF wadr £ SET &0 &
a1 aueAr T = gt form 3
| 2 o fasigq: § ma Sifs AT
WEW &, wew 93w & A fagre ¥ &
v w9 7 39 § 99 " 98
st fa d om F1 wreEAr ar at
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Fam fs g & fao 399 99, g0
F fau =, aoer F fau . fo=0
AT H W F ozEr fF oamT e 2
# srewt favam fammr g f5 e
A A AT 1 FW F AT AT
dT 8% 7z ggar g fx gav s=7 93w
T AW AR 2 A o @| 2, AT
W 2, AT @F §, qE @A E | HIGE
¥ g agens, wefam @i F 99
| 2w @A E AT AR AT F
HOAT AL F4T 2 |

*l T 81T GWLT (T4T) © TG
g fazrfam 2 2

=t aw v fg : fazifam & smzan
g f mroer A fawy &g ) A Az o =0 ar
g & avere F1 o farfam 2 for o
w17 75 A7 79§ & ft 21 A% a1 a=vn
A0 ATfF ATTTIT FT FoAT ZT )

¥ quear g & 7w 9% 3| w7
FTRTT FT AL AR AT E 1 AT ErowH
#7 gz a9 & | AT W g7 AT WY
SFT &, W AT T 9T ZH AW FIA
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darv 721 g W7 A & & 3w fow i
g1 FTw ag & R wea ¥ AMi R E
oAt fagen faann & foo &wit &7 o2
wuw o 2 6 3% 4 g8 wiwe 3%

ifed w12 3 3% fa=i &t wiF giar

SEPTEMBER 10, 1963 Distribution of National 5382

Income

T wiF 711 afET wAEr g 2 fea
@ W=7 A arfzd, frare o9v aww
AT ATH JT2T, W2 54 1 AT TARL
awz fomr s =iz, s o =9
AT A T F G AT | s e
T I WO W &7 ST TET 2 |1 AT
F1 49 o WIFL KT G T AW
1 TIFA F7 34 £, AN 1 &El
T E | TH oATE W OWH UF T AL
UF EIET q TEFAT A% AT 21 5 AL
TET W oFIT oA 2 fRonw o fAa
HET AT A 1 IARI FIATH 4T 1 A
arma 4 fr # ozr farz oAz Ao
ofrqr & amg afvar o 77 F fan
M AE LT g 9w w1
qTET F1 AT | g7 9T A TF TEA
fagam 1 7w 2fon AT am Am 7w
EiAGEIE TSR E A A i e C 0
uats arvg firg 7 afaw 351 2 fae
=M ¥U4 =41 4 F2 fF o=3AT
Z1 W1 | F94 WA 97 #7994 av
FIAH A AT I TG F AN AT
T T B IT A frAma @A
&3 “fF wvar &A1 SAT A1 Sl TAAT AW
AT T ST FHA F AT AT AL
f a7 feg & s AT AT E AR A
67 7 gg 4& 701 TF gy @i LATY
TIFTT & 2 | TAF fZAE F AT 9 A
9 AT F1 g9 70 7 fF e
#1 @St ATFEr o1 7 2, e A
HUE 41 91 70 § AfFq araa
¥am THT AT E | AT AAT T qR
FE B 2 6 T = &7 q9E q
FH F FH T ATAT A A AT AT |
i fT = o 91 avgewa AT 2 Al
TH gIART FT UTT FATAT AT &0 7S
wiwsT 1 faaarz & 119 F f
Yz AEN WY gHAT 2



5383 Discussion re:

gt afas wrzg 7 %71 f5 a
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Tl 7 fag 9 F1AT 31T Adr 2 4=
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El .

[T ZHre fom A 7 4 fF 29
T & fa gw & afz 447 ¢ Afwa 2
FqF% A% # 1 oA 3 I RT oW
wrrAr fam | 0 8 2 fF 79 = w0
TEA AFI 2. WT EW AATE 2. 0ET AW
TEF A1AA 21 97 1A 44T 27 Z9 WAy
# fx Wit 2, gwre oIm R 2W A
FfmadEr 2, T AT AR 20 g
g 7 Oz wEEaAr wT faT I9
OEZATHI § AT 3w ZA AT ARl
2

Shri Sezhiyan (Perambaiury:  Mr
Deputy-Speaker, Sir, lot of figures
have been given on both sides of the
House on this motion on distribution
of national income. It is said that
figures do not lie but one can lie with
figures. I do not question the figures
that have been given on both sides.
The main question is not whether it
is three annas or six annas. The pro-
blem is much deeper than that.

If we take the figures given by the
Prime Minister and the statement
given by the Minister for Planning,
they do vary with each other. There
seems to be a confusion in the figures
given by them. When we are discus-
sing the statistics of poverty, there
seems to be a poverty of statistics on
the part of Government. After fifteen
years of Independence, after a3 decade
of planinng, we are still in the dark.
We are still groping. There is no re-
liable data and there is lack of know-
ledge of the extent of poverty, misery
and suffering in the country,

There is much talk about the aver-
age per capita income and other aver-
ages. Averages are to be used only to &
certain extent, because the average
does not reveal the real position of a
group concerned if you take statistics
in a serious way. If there is a person
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who has got one leg in an ice?box and
another in a tub of boiling water, the
average temperature may be a com-
foratable ong to look at; but the agony
that the person is undergoing may not
be revealed by this average. The
same state of affairs is existing in this
country. The average per capitg in-
come or the national income may be
increasing.  Still the disparity also is
growing. I can cite another example.
If you take the figures of 1 and 9, the
average is 50. If you take 49 and 51,
still the average is 50. But there is a
world of difference beiween these two
groups. Therefore, to talk of the
average only mav not revea! the real
position.

The disparity in the in~ome bet-
ween the highest and the lowest strata
of society and how much they are
suffering, that is what we stould take
into account. During the two Five
Year Plans, it has been said even by
the Prime Minister and others con-
cerned with Planing that the rich
section of the people are growing
richer and the poor section poorer.
Therefore. there is a maldistribution
of the iremome and the wealth that
should have accrued during the course
of these two Five Year Plans.

1 would like to know what happened
to the expert committee appointed by
the Planning Commission to study the
distribution of income and wealth.
This committee was appointed in Octo-
ber 1960. We are yet to receive a
report from that committee. When-
ever a question is raised in Parliament
during question time we get the reply
that the report has not yet come 1
understand that the three experts in
the committee do not agree with one
another. One does not agree with the
other, and both of them do not agree
with the third either in the matter of
submitting their report or in coming
to a conclusion,

Further, I understand that there was
a project to collect data and process
the middle class cost of living index.
That committee was appointed in 1959.
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[ think, About four times they have
collected the data, and twice they
have scrapped the data. And we are
yvet to receive the processed report.
The funniest part of it is that such a
project as planned by the I1.SI. the
data was collected by the N. S. S. and
the processing entrusted to some other
committee Too many committees
reported the project,

Also, regarding the statistics given
by the Minister for Planning, even
taking that for granted, I do not think
it gives a rosy picture. Because,
according to the statement he gave, 60
per cent of the population still get an
income below Rs. 15 per month. As
per the report of the Nutrition Advi-
sory Committee, a minimum of Rs 35
is required for food alone, that is to
give a minimum standard of diet for
the people, excluding dress and other
things. Therefore, even on the stati-
sties given by the Minister for Plann-
ing, 60 per cent of the people still do
not get a square meal, that is a meal
require as per the Nutrition Advisory
Committee’s recommendation,

And what are the future prospects?
Because, they say “we have started
from scratch”. When Shri Nath Pai
guote the figure of 1870 and all that,
somebody suggested that we should
compare from 1947. All right, I shall
leave the past and trv to pro-
ject into the future. What will
be the prospect of pgetting a
square meal as advised by the
Nutrition Advisory Committee? From
the data available now, if you
project into the future, it may take
thirty to forty years even to get Rs.
25 a month for a major portion of the
people. If we project the figures to
1990-91, at that time the per capita
average Income may be Rs. 70, pro-
vided all these plang go well, the
targets are fulfilled and the distribu-
tion is even. On the assumption that
the increase in the national income
pervades through all strata of society
and everybody gets a proportionate
increass in the per capita income, then
by 1990-91 when the per capita income
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per month will be Rs, 70, even then
the lowest ten per cent will be getting
only Rs. 16°75, the second ten per cent
will get Rs. 2275 and the third ten
per cent will get Rs. 30 or so. That
is, by 1990-91, even with all our plann-
ing, with all the targets fulfilled, with
everything done, with all the pious
hopes and the best wishes, more than
one-third of the population would be
getting still less than Rs. 35 per
mensem which has been fixed by the
Nutrition Advisory Committee as a
minimum for food alone.

Therefore, whatever may be the
planning, whatever may be the pgood
or bad intentions of the administration.
we are still below the path of a decent
living standard being given to the
people of this country. We do not
say fair wage on fair means of living.
but even a minimum living income
they are not being provided with, It
iz high time that the planners came
out of the ivory tower and inflated
statistics and faced the reality of the
growing disparit¥ in incomes. the
gnawing poverty, the squalor of the
downtrodden. A government and a
planning that cannot provide a square
meal a day to its citizen does not have
a place or right to exist under the
sun.

Since the time at my disposal is
very limited, I cannet take up the
other subject, There is disparity in
income not only between different
strata in society but even in the eco-
nomic conditions of different regions
in the country. It is a fact which is
recognised even by the Planning Com-
mission because they have put it down
in the Third Plan. They have men-
tioned in the Third Plan that regional
disparity should also be taken into
account while making plens  for
development. I cannot dwell on it now
for want of time,

Mr. Deputy-Speaker: 1 will give five
minutes to Dr. Deshmukh before T call
on the Minister,
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Dr. P. S. Deshmukh: Mr. Deputy
Speaker, ] was surprised that there
was so much quarre] about statistics.
1 personally feel that even taking
Government's own statistics it can be
easily proved that a large number of
people of this country do not get even
five annas or seven annas a day. If we
just look at the statistics given by
Government, the per capita income has
gone up from Rs 267 to Rs. 320 during
the period 1950-51 to 1961-62. But,
what does it indicate. This itself shows
that the per capita income has gone
down because the value of the rupee
has gone down very considerably. If
there is 3 gain of only Rs, 53 over a
period of ten or twelve years, in the
per capita income of an individual, and
if we compare the prices that are
ruling at present with the price then
prevailing, it will be easily prebable
that the statistics provided by the Gov-
ernment itself proves that the condi-
tion of the people has not improved
and. if anything, even on the average
it has deteriorated,

Now, what does Rs. 320 represent?
It represents everything, including the
amount spent on clothing, food, hous-
ing, transport etc. So, if you dedurt
from Rs. 320 the cost of these items
and compare the food prices, the food
on which the average ordinary man
lives, it wil be easily provable that
there is a very large number of people
who are at the starvation level, which
1s a disgrace to all of us.

The reason I felt inclined to take
part in this debate was that we have
rarely concentrated our attention on
such an important and vital issue, and
that is why I congratulate Dr. Lohia.
I congratulated him yesterday also.
The nation, the Government. the
leaders, in fact everybody requires
some shaking. Otherwise, we bacome
complacent. We know the facts very
well. We know that there are all sorts
of houses in which people live and we
know the extent of their poverty, We
know there is a group of people in this
country who live on picking up jow-
har from the cow dung, drying it up
and making rotis. They live on it.
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This is known to most pepole, yet we
forget it, and that is the reason why
this debate should be given more time
so that we reaily pay concentrated
attention on the most vital problem
of our couniry, namely, hunger. That
is reason why [ referred to the matter
yesterday and especially the World
Food Congress and the Freed from
Hunger campaign.

Here T want to point out one mora
thing. The brunt of the poverty, or
the major portion of the poverty is
borne by the rural population, muel
more than the urbap population. If
we compare the two, the rural popula-
tion is progressively petting im-
poverised. Most of the starving people
are concenirated in the villages.
Especially inmy area, which is fertile
area, even though we produce good
crops, yet we find that the condition
of the people living there is much
worse than what it was before. It is
really tragic because there is more of
misery and less of food for them.

Of course, I do not want to blame
anybody. 1 agree with many of the
speakers from my party that we have
tried to do everything. Yet, we forget
the importance of the problem and
give priorities to wrong things. What
a colossal waste this Government can
be convicted of? Lots of institutions
have sprung up overnight, costing
Rs. 35 lakhs or 40 lakhs, Some fad
of secondary education. an institution
has come and Rs. 35 lakhs has been
spent only on huildings. There are
agricultural colleges and Rs. 56 lakhs
are spent on buildings alone. The
Prime Minister shouts now and then
when he gets disgusted with these
things and says that peoples’ money
ghould not be spent on brick and
mortar. But who listens to him? Such
fantastic and fadistic schemes are
going on in spite of the Planning
Commission. 1 wonder what the
Planning Commission is doing, because
all this is done before the very eyes
of the Planning Commission. [ hope
it will have seme sense of perspec-
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tives and will rectily the position
because, on the one hand, here are

starving millions and, on the other,
here are schemes for grandiose build-
ings and all sorts of fantastic ideas.

Shri Hari Vishnu Kamath: Plan-
ning and scheming.

Dr. P. S. Deshmukh: There is no
sense of proportion. I  hope some
body will awaken it to the urgency
of the situation.

Again, coming back to the urban
population of taking up the pet sub-
ject of the Planning Minister, the
industrial labour. because they are
well-organised and vocal, what is
their income? Their income, accord-
ing to the average given in the year
book by Tatas is Rs. 1,342 per vear.
When we take into account other
pecple who get thousands of rupees
we find that the real income of most
people is lesser still. Therefore, we
can imagine the extent or magnitude
of the poverty of these people. How
real and how true is their poverty.
And 1 am told that the Prime Minis-
ter, nol only here but even in London,
in the presense of the ex-Finance
Minister. Shri Morarji Desai, is
repofted to have stated that in India
the poor are hecoming poorer and the
rich richer, and some people say
that Shri Morarji Desai left the place
when the Prime Minister made that
statement.

Shri Nath Pai: During the elections
he said it many times.

Shri Hari Vishnu Kamath: For
vote-catching. .

Dr, P. S. Deshmukh: By and large,
Government realise it; Congress mem-
bers also realise it; yet, it is neces-
sary to remind ourselves once again
how deep the poverty of this country
18

Mr. Deputy-Speaker: The hon.
Minister.
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The Minister of Planning and
Labour and Employment (Shri
Nanda): Mr. Deputv-Speaker, Sir..,.

To TW AAET A1igT1 (HEETETT )
AAA FETEA, T AL AT AT
7 AT AT AT HATTO F0 7
Shri Nanda: I shall have a :=eparate

talk with the hon. Member in Hindi
outsizie the House, Here there are
0 N » hon. Members who would
want e 1o speak in English.

An jion, Member: We want it in
Englicn,

T SFE AT WEA  AET GAEE
fam wmr & @ £ gfs w691 W H

TET I AT TRT F AT TATET Weel
B

Myr, Deputy-Speaker: Both are cor-
rect. I leave it to the Minister to
chooss the language in  which he
would like to speak,

Sari Nanda: When the hon. Mem-
ber. Di. Loh’a, opined hig speech, I
fely that he was springing on us an
agreesboe surprise, thalt he was going
1o bi. good-bye to his figure of three
annas and that it would onen the way
for n sensible discussion of the pro-
blem of poverty. But that was not to
be, because immediately he relapsed
intg his hopeless attachmen: to that
firure rnd proceeded to  marshal
somz2 kind of stat'stics. In fact, his
speerh wa; sirewn with figures and
those figures were praised bv  some
p ople by saving that he had driven
heene the poine and all that. T would,
wity all hum'litv. due deference and
great respect to the hon, Member, Dr.
Lohia, tell him that he has failed, and
failed completely to substantiate his
contentons,

His figure of three annas per dav
for 27 crores of people of th's coun-
try i5 a startling and sensational figure
and natura'ly it hit the headlines. The
headlines are waiting for such things.
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A kind of wvested interest has heen
created in this figure sg far as the
hon. Member s concerned. 1i a
somawhat boetter  figure were made
available to him, he wouid not look
at it. He ig a person with great
eloquance and that is a very great
asset. At least for the time being it
wins for him many admirers, but the
cloguence which he expended on this
untenable position ecan not help him.
No amcunt of elogquence can put life
into a dead figure,

I may first try to make it clear as
to what the jssue is before the House.
Let our minds be clear about that.
What is the .ssue regarding which
this House is going to take a view?
That a very large mass of the people
of this country are steeped in poverty
is nct the question. We have pever
had that in doubt. Also, that a very
considerab’e section of these people
live in conditions of abject poverty
has never bheen denled. That was not
the question. At some stage the hon.
Member seemg 1o have made a dis-
cover:: and ho communicated that to
this House some time ago. According
to him. 60 per cent of the people.
that is, the household: subsisted on
Rs. 25 3 month. From that he deri-
ves the figure of three annae for 27
crores,

I came to the House in order to
dispel that wrong impression. The
estimated per capita expenditure ac-
cording to the statement which I gave
for #a 60 per cent, counting from
the botton was 75 annas a day. It
is is not something to boast about of
and we dg not boast about it. This
figure is also an index of poverty
but the question is one of
the degree of poverty, However this
figure ig a little lesg gloomy  than
his figure. He was not pleased with
the new figure and came back to the
charge and “aga’n repeated his claim.

The nuestion before the House i-:
Does that figure of three annas a day
represent a level of living for 27
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crores of the people of this country
or is it some higher figure? And it
is not really a question of some higher
figure, because some people have said
that it is immaterial whether it is
three annas or seven annas. - For
example, in the econtext of three
rupees, three annas is not material
but against three annas, 7} annas is
material; it is 2} times. Therefore it
is not immaterial whether the figure
74 annas and not three annas.

Several other things were stated here,
such as, about the problem of poverty
or the prevalence of poverty and
certain cases of  distress. We were
asked, “Are we aware of it?" We
have more reason to be keenly aware
of it than the hon. Member and
others on the opposite bznches
because while they may derive zome
satisfaction from accusing or criticis-
ing us, we have to suffer that criticism
and our embarrassment, our deep
sens: ol dissatisfaction and pain con-
tinue ti'l the condiiions changed. For
him there is end to it after he has
spoken; for us it is not ended. There-
fore. there iz no question of our not
being aware.

There was the gues'ion of agony,
tears and all that eloquence. The hon.
Member will know, I should not talk
about my person, that 43 years ago
I was in the labour movement.

Shri Nath Pai: 1 was not even
born then.

Shri Nanda: [ know in those davs
what the conditions were. 1 was
brought up in a village. I have main-
tained contacts with villages and 1
know the conditions in villages. It is
not the monopoly of hon. Members
who accuse us, to know the condition
of vi'lages.

Shri Nath Pai: I did not claim
any moaopoly in this krowledge.

Shri Nanda: It i5 not he.
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Shri Nath Pai:
out at me.

Hz was pointing

Shri Nanda: [ was poinling oul
with fererence, to the earlier obser-
vations. Other Members have said
certain other things and asked whe-
ther we were aware of all that. It
was the hon. Member's companion,
sitting next to him. who said whether
we were aware of it. You have got
his speech,

Shri Harj Vishnu Kamath: [ never
iook part in the debate.

Shri Nanda; It 15 a very small
matier; let us not take time over it.

Mr. Deputy-Speaker: Perhaps the
hon. Minister refers to Shri Braj Raj
Singh.

Shri Nanda: The next thing said
was, even if we were aware of all
that, what were we doing about it?
[t will take a considerable time to
reccount all the efforts that have been
made and the measures and program-
m.s that are being adopted. Also,
there is going to be a debate on the
progress of the Plan. Many hours,
may be, severa! days will be there
for discussion and everything can be
explaincd then. Bul here at this
moment I would just like to touch
briefly upon one or two essential
aspects.

Criticism against us has taken
shape in some cases of certain  per-
sonal observations, of things seen
her- and there—the dogs and cows
and all that. Also, some statistics
have beeon cited. I would just say a
little aboutl the approach or the basis
of discussion in this matter. I do not
deny that direct observation has some
value. The evidencs of the eye iz
certainly important. But in a wast
country, where there is no uniformity,
where there is great diversity and it
is' a complex economy, something
scen somewhere, some piecemeal
observation cannot be taken as the
truth reflecting the situation in the
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who'e country. There may be con-
flicting observations. Therefore in a
situation like this we have to adopt
scientific  techniques or  scientific
methods of study. We have to find
a method whereby we can have a
representative picture of the situation
through properly conducted national
sample surveys. That is what we have
been trying to do. Our statistics may
not be perfect. They are not, I know
it. They may have defects. We are
trying to improve them. I was very
sorry when some hon. Memberg pour-
ed ridicuie on official siatistics. 1 do
not mind pouring ridicule on the
whole of this field of statistics. That
may be fun, lightheartedness.

Shri Nath Pai: B3Bu I quoled one¢
of the finest men; I quoted Disraeli.

But I will not join
I have something more
to say about it. Some hon. Members—-
you will know who they are—said
something much worse. They not only
insinuated but said so very clearly
that official statistics are charged with
a bias, that they are deliberately
being falsified. This is something
which should have been avoided for
the reason that there are hundreds of
our investigators, young peop'e. who
are engaged in this activity in the
field, all over the country collecting
all this data. It is an aspersion on
them. That data comes into the com-
puting machines and the computing
machines have no bias. But some
hon. Members, T think, have made
reckless use of these statisties and
then they question the very accuracy
of statistics and base every argument
on the same statistics.

Shri Nanda:
issue on that,

Shri P. R. Patel (Patna): T would
like to be enlightened on one thing.
The book—I refer to the India Pocket
Book of Economic Information— is
published by the Government of
India. In that you will see that in
1960-61. .

Shri Nanda: T mav net bs detained.
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Shri P. R, Patel: Since You are re-
plying, I would be happy if you reply
this point also. I should like to be
enlightened on this point.

Shri Nanda: Later on.

Now, about the observations made
by different Members, about cows
mentioned by hon. Member Dr. Lohia
and about dogs mentioned by hon.
Member Shri Mukerjee, and it was
saild by several Members that some
poor people extract grain out of cow-
dung—I do not question the veraciity
of these things; these are horrible
things—it iz not that things of this
kind arc not happening. That is not
thee question that we raise. But the
impression created by the manner in
which these things are bandied, is as
if the practice is very widespread and
it really represents the conditions all
over the country. It ig net so. It is
this thing to which I would object.
But what is the genera] scene? Don't
they see anything better, any brighter
patches anywhere?

15 hrs.
Now. we may forget the figures of
increasc in  consumption that have

been cited by several Members again
and again. I do not want to take the
time of the House in repeating those
figures of the increase in production
of cotton cloth—62 per cent and food-
grains 52 per cent over the decade
ending 1960-61. It is a very large
increase. 1 can ask this also. The
increaze in the production and the
availability of cereals, for example.
is not going to be appropriated by the
people in the higher ranges of income.
Thev have had all that they want.
always. This means that more is
available for the poor people and that
is the most important thing. To the
extent cloth is more, to the extent
food is more, I think that is a good
answer. When we go about in the
villages and even in the urban areas.
don't we see with our own eyes that
nrople are better fed and better
clothed? Nobodv can denv that. Why
is not that brought into the picture?
That is not all. ' ’
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[Str1 Tumumara Rao in the Chair)

"

Ine conditions would  have  been
beiter =till had the population not
incressed so fa<t. The hon. Member,
Shart Nath Pai s.ressed that fact. This
1z vooy important. The rate of in-
cron-e in population is  itse’f  being
accele:ated. This a4 very serious
probiem for us. Eu: I ay iaform
the n. Members that this increase
tn  prpulaiion  has  occurred not
b.cause of increase in the birth-rate
but becpuse of the dec’ine in  the

ir-rate  practically at  all age
Thig is very important.

15.63 hrs.

IMr, Speaker in the Chair]

Now, one hon, Member mentioned
about infant mortality, that if an
infant divs, it is no consolation to her
as to what the average expectation of
life is. That is all right. But I would
lize to tell him that even with regard
tn infant mortality, there has been a
very considerable improvement so
that mothers will certainly feel more
comfortable because fewer infants are
dying. So many lives are being saved
at all stages and, as a result, the
expectation of life has risen from 32
years to 42 years. Is the increase in
the expectation of life of no conse-
quence? It ig not by an accident. It
s the end product of many things
‘which have been done, the health
measures taken, the health organisa-
tions set up and various facilities pro-
vided. Perpetual starvation would
not be compatible with this state of
affairs. Whatever the statistics may
be, here are the facts and the conclu-
sions based on those facts. Whatever
the figures may be, it could not be
such a bad situation. This is so far
as health is concerned. 1f we take
the minimum standard of living for
‘the people—that is an important
‘thing—1I feel strongly that, as soon as
possible a national minimum standard
should be made available to every-
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body. That will constitute food,
ciothing, shelter, education and
health—by whatever means we pro-
vide them, either through better
wages or better income or whether
the State  provides these things
through suvial services by taking
money chiefly from those who have
got much more.

Now, take cducation, the statistics
have been gquoted. There is 85 per
cent inerease in the number of stu-
den.s going 1o schools and in the case
of technical educalion it is a much
larger increase—Why should 1 cite
the figures? Don’t we see so many
schools coming up in villages. every-
where. almost in every village, and
young boys and girls, coming out of
schoo!=? There iz free education, upto
a certain level, and the coverage is
progressively being increased. It may
be we!l to know that the expenditure
on cducation has increased from
Rs. 1144 crores in 19%30-51 to Rs. 300
crores in 1959-60. That is something.
I need not have gone into these
details if it had no. been stressed tnat
every:hing is wrong and gloomy, that
nothing is boing done for the good of
the peoole. More and more people
are travelling by railways and buses
in the rural areas. There is endless
demand for more and more buses
everywhere, It is mainly because
they have more moneyv to spend. It
is because there are better roads. The
roads are being built everywhere. I
cou'd cite all the figures as to how
much money has been spent in the
construction of roads and bridges and
dams and faclories which are coming
up all over the country. Don't people
see that? This is something which
should make the people to have a
sense of glow about it. It is not that
the problems have been solved. But
something is going on. On the other
hand, we are told that the situation is
d-teriorating. It has been said by
zeveral Members and the hon. Mem-
ber. Mr. Ranga, gave certain figures,
1 am sorry he is not here to prove
that the conditions are deteriorating.
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He cited certain figures. He said that
8u...ding to Government's own record,
the per capita income had declined
from Rs. 250 in 1951-52 to Rs. 193 in
1961-62. This is a remarkable figure.
How did the hon. Member get it? It
means as if the national income has
declined, say, by about 23 per cent.
But actually what has happened? This
shows that the people do not know
the use of statistics. Statistics are a
major tool of planning and planned
development but they must be handl-
ed with care. So he got us into this
mess. He based all his arguments on
that figure, that it is 23 per cent less.
Actually, it was Rs. 283 for 1961-62
and not Rs. 183, that is, 17 per cent
more and not 23 per cent less. That
was the proof the hon. Member gave
in support of the deterioration in the
situation. Actually, these are elemen-
tary facts known everywhere. Over
the two Plans, the national income has
increased by 42 per cent. That |is
again nothing very much to speak of.
Per capita income has increased by
16 per cent. Agricultural production
has increased by 46 per cent. Indus-
trial production has gone up by 85
per cent, Then, there are certain
basic things like electricity etc. where
there has been a national increase;
there hag al'so been a very large
increase in irrigation facilities and
some other things which are the
sinews of progress.

Now, I shall say a little more about
this question of progress or the
absenc: of progress. These ten years
have seen this change. Whatever
progress has been achieved, 1 say it
is no mean achievement, when we look
at it in th- background in which we
have functioned during these years.
There was some talk about the posi-
tion before Indepcendence. Before
Independence, it was well known that
over the years and decades there was
no material improvement. Depen-
dence upon agricu'ture had been in-
creasing and that was a proof of the
declining fortunes of the rural areas.
That was the situation then. There-
tore, actually, the whole economy was

1158 (Ai) LSD—T.
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stuck up. It was a kind of a perma-
nent state of stagnation,

Shri Sham Lal Saraf: * I want to
ask one question of the hon. Minister.
It is a very important question.

Shri Nanda: I would like to go on.
Let not my hon. friend interrupt me
now.

Mr. Speaker: If ithe hon. does not
yield, then the hon. Member has to sit
down.

Shri Nanda: This progress, insuffi-
cient or meagre though it may be,
has to be viewed in the context of the
circumstances during these ten or
twelve years, through which we have
passed. Anybody can imagine what
happens when you take the economy
out of the rut. The initial stage is
a period of very great effort and
correspondingly less result. We have
had to overcome the forces of inertia
which were the main hurdle to
development before, Now the obstacle
has been removed and the way has
been cleared for faster action and
faster development. That is one
thing. Then, foundations have been
laid and this is more important for
more rapid development later on.
And there have been structural
changeg in the whole Indian economy.

It might have been open to us
possibly to spend this sum of money
on just consumer goods and light
industries. It may be that if we had
done that we would have shown a
little more income per head because
of that. But imagine what would
have happened in that case? There
would have been continuous depen-
dence on foreign aid. That is one of
the features which has to be borne
in  mind. Great uncertainty is
associated with it. Today we are
hoping that in the course of the
next ten or twelve years, we shall
be independent of foreign aid,
and we shall achieve economic
freedom; 1 interpret it like that,
we would be able to do the
things ourselves. For that purpose,
what are the kinds of things that
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have to be done? They do not show
results immediately. Take the case
of big steel works, the heavy chemi-
cal industry and the machine-build-
ing plants. How many years they
take! Tt takes practically a whole
decade to bring such plants into
fruition, to bring them to full produc-
tion. Anq so we see that all the in-
vestments that are going intg them
are not yet bearing full fruit. But
when they do, then it will be a comu-
latively onward progress.

What we are engaged in is a very
great and mighty endeavour, and it
is not to be judgsd simpiy in terms
of what the imimediate result is which
again has been considerable.

Further, these things have to be
done in a democratic framework in
order to preserve democracy, and to
great merits and it has also got its
great merits and it hag also got its
disadvantages, ®o far as action is
concerned. But we would not be
prepared to secure a little higher
rate of progress at the expense of
democracy. Ultimately it is through
the democratic forces, the release of
energy that takes place out of the free
development of the individua]l that
will pay ug better dividends. I am
sure that democracy is not going to
be a disadvantaze in course of time,
but it is going to be a great asset,
though for the time being it may be
that it ig a little handicap.

So, these are the conditions. There-
fore, we chould net magnity those
aspects which do not look to be
cheerful. Of course. therp are those
aspects. But why look only for the
dark spots? Why magnify them?
Why should we emphasise the seven
annas a day, which I said itgelf repre-
sented poverty? But why tell the
people that it is only three annas and
that we have not improved at all?
It demoralises. If the people get the
feeling that in spile of all that is
happening, no progress i made, then
how does it help us to make things
better? It does not. Let us have the
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facts by all means. Let there be no
suppression of facts but let there be
no exaggeration either. That is what
I am pleading for.

Then it was saiq that this dzbate
had been raised to a very high plane.
Except that I was hearing every time
that things were bad, what was the
outcome? What were the concrete
suggestiong that had emerged? What
was it that we were not doing and
which we should do? 1 have made
full notes, and I have also seen think
al] speeches. There is no suggestion at
all as to what we should do.
No doubt, a suggestion has been made
that population should be controlled.
That is well and good. I eap teil
vou of all the efforts and the steps
that are being taken. No country in
the world is doing what we are doing
for the purpose of control of popula-
tion. No State has tkaen up that
responsibllity as we have done, and
we are doing it mwore and more. But
what else? Hon. Members should
place themselves in that position and
consider what they would be doing.
Even in combination what would they
be doing? For instance, if Shri
Ranga was at the helm of affairs,
what would he do®* He would see the
public sector abolished, he would see
all the big public enterprize abolished,
and he would see that there were no
steel plants......

Shrimati Renu Chakravartty
(Barrackpore): The steel plants
woulg be there but with the Tatas.

Shri Nanda: That is what he would
do. So what would happen is that
the wehicle that must move would be
pulleg in different directions, and so
it would not move at all. DBut, of
course, there is no fear of that kind
of combination. In the temper of this
country, the party with that outlook
or that line of thinking has no chance
whatsoever. Therefore, we are safe
from them absolutely. And yet, there
are some people who think that some-
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thing better can come out of these
people and certain other groups.

Now, let us see how they are help-
ing. I am thinking o® 3 recent ex-
perience, the token strike in Bombay.
Has the token strike involving lakhs
of people helped anybody? How has
it helped? Has it made inore things
available to the people? Had they
any idea of the poverty of the people
when they took reccurse to that
action? I pleaded with them Do
not do this; you may make all other
preparations for anv king of demons-
tration etc., but please stop short ot
stoppage of work. This is bad any
day in a poor couniry like ours
which is trying to develop’

Mo THAANET AMfgar : 77 a4
TR T g b ey A fF Ow
F FLA d1 §H TATT T T2 AT T
I5TET |

HY T QIO ;TS A1 IaT
g9T 2 | IAFT FaA & |7 Afg 1

Shri Nanda: That is the second
phase. T shall have to rescue them

from that, but that is a different alto-
pgether.

That this occurred in our country
was wrong, because ours is a country
whera there are large offers of all
possible avenues for settlement of
grievances and for justice being done.
Nowhere else have the worker and
the employer beea placed on the same
level. The worker can go for con-
ciliation on the same level as the
employer, or for arbitration or for
adjudication etc,

Shrimati Renu Chakravarity: Not
for arbitration at all. The employers
do not accept arbitration.

Shri Nanda: There is adjudication,
of course. I can give the hon Mem-
ber this assurancz. Let her bring
forward any case where adjudication
is not being given.

Shrimati Renu Chakravartty: But
adjudication takes so long. We u:rant
arbitration, but nobody accepts it.
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Shri Nanda: My point was very
limited. Why should there have
been such a strike? What did the
workers gain out of it? They gained
nothing at all. Op the other hand,
they lost a great deal That -was
the thing that I wanted to say.

Shri R. S. Pandey: That shows
that the hon, Minister is hundred per
cent correct.

Shri Natp Pai: That should mnake
the hon. Minister re-think after this
support.

Shri Nanda: Then, there was the
question about disparity of income
and wealth. I have npever felt com-
fortable myself so far ag the guestion
of disparities is concerned. There was
the mention of the committee on
levels of living and distribution etc.,
the Mahalancbis Committee. It will
bring out its report....

Shrimati Renu
When?

Chakravartty:

Shri Nanda: Soon, I believe.

Shri Yallamanda Reddy (Marka-
pur): In the Fourth Lok Sabha?

Shri Nanda: Severa]l Member; of
the committee are engaged in writing
the report. They know that the whole
House will scrutinise every word, and
therefore, they want to be very care-
ful that nothing goes which will be
subjected to this kind of treatment,
But I do not wait for that report. I
know that the disparities are great. I
know that for those disparities in
many cases there is no proper econo-
mic and social justification.

Shri Yajnik (Ahmedabad): Ar
they increasing or not?

Shrimati Renu Chakravartty: What
about concentration of wealth?

Shri Nanda: I know that there are
vast disparities. Whether they have
increased by 2 per cent or 5 per cent,
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the statistics in that short period will
not be able to tell. I do not know
what they will say. But this is
enough for me, this problem of dis-
parities. I feel something should be
done about them,

What are the things to be done?
Here is a b2s~ problem. Take the
tural areas. Who “bout 40 per cent
of the pecple who hold land opera-
tionally have less than 2% acres and
about 62 per cent have upto 5 acres,
what do you expect? This is the pro-
blem of population in relation to land.
The only solution is increased pro-
ductivity of land. That we have been
trying to achieve. A large amount of
expenditure is being incurred. Those
people, many of them, have to be
taken out of agriculture and put into
other occupations. There ijs no other
way. And all the efforts and the
large funds that are now being devo-
ted to industrialisation—that is the
remedy, that is the answer. What is
needed is industrialisation, both small-
scale and large-scale.

Recently, we have done two things.
Ome is the rural workg programme. It
should be understood that conditions
all over the country are not the same
everywhere. They vary. In some
places, the incidence of unemploy-
ment is very heavy. We have to
approach the problem taking that
basic fact into account, not in the
statistical way, that there is an aver-
age and something has to be done on
that basis everywhere. We try to
create employment angd take steps to
raise the agricultural potential so that
on that area we need not pour funds
from year to year, so that later on the
area becomes self-sufficient in this
matter of production and employ-
ment. That js one approach,

The other is rural industrialisation.
It is not possible for us to take away
all these people to large cities. That
will create big problems. Take hous-
ing. Housing hag been one thing
where I feel we have not made much
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progress; in some places, housing
conditions might have become worse.
It ig quite possible. But the only way
out is to ensure that these people live
in conditions to which they are accus-
tomed. Therefore, industry should be
taken to rural areas. That is now the
scheme we are working out for rural
industrialisation.

These are the two broad approach-
es. Thirdly, ag I said, there is the
social expenditure. It is not necessary
to have some market price mechan-
ism by which everybody's income
rises, and, in the process, disparity is
increased. Therefore, our approach
is that something is done directly for
those wvulnerable sections, those weak-
er sections. Therefore, besides the
norma] acceleration of programmes of
development special steps have to
be taken for these areas where the
difficulties are more, doing something
specially for those areas where
poverty is more intense, These are
the main things. As I have said, poli-
cies have to be evolved for reduction
of disparities. I feel more should be
done and can be done in this direction.

Shrimati Renu Chakravartty: About
concentration of wealth?

Shri Nanda: It is not that nothing is
being done. Take, for example, the
expansion of public gector. That is one
way we are trying to approach the
problem. But we have to see that in
the process we do not create condi-
tions where disincentives to produc-
tion and enterprise may arise. We
would like to go forward to the maxi-
mum extent to reduce the disparities
without coming into conflict created
with the very objective of increasing
production, employment etc. which
the Plang aim at.

Now, it is a question of judgment
as to whether a particular step has
that effect or not. But I think the
objective is clear, for the whole House,
it is common ground as to what we
should do. I would hope and expect
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that Members should treat this as a
national question, not a party ques-
tion—development  of production,
development of the economy, redue-
tion of disparities and bringing about
greater equality. Our mind is very
clear about the goal. We do want to
do all the things that are required to
be done, provided they can be done
without creating instability, without
actually running counter to the very
object of economic progress.

I am very sorry that I have left off
the hon. Member, Dr. Lohia, for a
while because my mind was directed
towards the things that he had said
and I wanted to give some answers to
them. I shall now deal with some of
the figureg he has given. I may
assure the hon. Member and others
that the figure of 7.5 annas arises out
of several calculations. There are
severa]l] rounds of National Sample
Survey with which at least the hon.
Member is familiar. When questions
are asked, let it be understood that
this was a new technique developed
in this country, a most gdvanced tech-
nique. It has proved itself. There are
several rounds, one after the other,
and there is an internal consistency.
Therefore, these figures are, by and
large, very near the truth. So we can
depend upon them  for gll practical
purposes. There may be some limita-
tions here and there. But the figure 1
have given is based on those rounds.

" Then, the other data available in the
country are also consistent with that.
There is nothing else which we have
found in a survey in one area or an-
other. It must have an all-India
character, a representative character.
There is nothing which is not quite
compatible with the figure that we
have given. I do not want to go into
details; it will take too much time.
But I can give that information to any
hon. Member who wants; the various
other studieg that have ‘been made
may be even less representative and
of limited nature, but they all confirm
the conclusions of this Survey.
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Now I come to the figures cited by
the hon, Member in his speech. I have
great respect for the hon. Member,
but he will excuse me.... *

Lo T 7AN MNfgan : 7T F:iE?
=t R W AT W W E |

o TW AART aXf. av: wiidT AT
w5 fomr 4 a7 91, w73 7 &

Shri Nanda: He is a very learned
person. His learning extends to many
things. But as regards statistics, -
may inform him that it is not really
for him, because in every minute of
his gpeech, he made one mistake in
statistics. He made a great play of
the gap between income and expendi-
ture in the rural areas. What would
be the income derived from agricul-
ture by the rural population who are
making dependent on agriculture. Ac-
cording to Dr. Lohia, rural consump-
tion is about Rs. 8,700 crores and in-
come Rs, 6600 crores. How do we ac-
count for the difference?

I would like to tell the hon. Mem-
ber that as he did on several other
things, in this case also he has jump-
ed, losing sight of severa] other things
which deserved notice. In agricul=-
ture, he has at least noticed that this
sector includes animal husbandry, for-
estry etc also. He has made an allow-
ance for that. Then does he know
that there is some income  derived
from non-agricultural subsidiary
occupations, so far ag agriculturists
are concerned? This figure is Rs. 670
crores. So Rs. 6074 crores derived
from ggriculture plus Rs. 826 crores
from allied occupations plus Rs, 670
crores from non-agricultura] occupa-
tions—total Rs. 7,570 crores. Still,
the hon. Member will ask; from where
have you met Rs. 9,000 crores of
consumption expenditure? I will go
a step further and tell him that this
figure pertaing to entire rura] popula-
tion and as such it is the income of
non-agricultural population in rural
areas, which explains the difference.
So when one talks of the rural areas,
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one must take into account income
other than derived from agriculture
also. If you take them together, it
comes to about Rs. 9,900 crores. That
is the figure. I hope now it ig clear.

Then he had also some other things
to say. But because of his innocence
about those things, he struck a for-
mula. It was that the top 10 per cent
of the population account for 50 per
cent of the total pational income and
the top 20 per cent take away 60 per
cent of the total. It ig an indiscrimi-
nate way of handling these things,
and does pot lead us anywhere,
because actually the percentages are
not what he gave. They are much
less. Against 50, per cent given by
Dr. Lohia, the correct figure is 25 per
cent. 'This represents the share of top
10 per cent in the total personal in-
come in rural areas. The moment you
make allowance for that, you come to
a very different figure, All the figures
he has cited are based on this method
of calculation, and so I need not deal
with them in detail, because they are
ab initio wrong.

Mo T FALGR Atfgan : F@F %
q Wt AT qEF A GWE o

st 7927 : AT IFFT H T qfzw )

Tlo TM wAgT Afan : FET T%
 faar g@i € iF Yo AFI Lo FFI
aTa #79 £ |

Shri Nanda: He says the Govern-
ment hag been adding 20 per cent to
every figure in order to get more tax
revenue etc., but he has assumed that
20 per cent has been added to every
figure, and then he has gone to de-
duct this and deduct that. I wonder
how he reached the figure of three
annas. By al]l these processes of de-
duction and subtraction, the income of
27 crores people should have been
Zero.

He wanted to give us an idea that
he has gome alternative sources of in-
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formation which lead to the same con-
clusion, There are so many Siates and
he took only one, namely U.P. For that
State he got some information and
then applied it to the whole country.
With all due deference to the people
who come from U.P, the whole coun-
try is not U.P. And there again, he
applied the same formula of 50 or 60
per cent and got the results.

Then about the distriets, thir jg the
book brought out by NCAER in which
the figures are clearly staied. He
says thatin 40 districts the per capita
income is less than Rs. 120 a year.
There is a total of 289 districts
given here. He takes 29, out of
which he chooses four, and then says
that the figure represents the reality
for the whole country. There are
four districts below Rs. 106 catagory
ang another five districtz in Rs. 100-
124 catagory.

About agricultural holdings I need
not join issue with him, for his
figures are wrong. The figure of 34
per cent or so with less {1an one
acre relates to all the population irn-
cluding that section which has no-
thing to do with land.

There are some other figures, Shri
Mukerjee is not here 1lis figures
were right, his sentiments were right,
but they did not lead up to anything
at all. I do not see what it amounts
to.

Now 1 will take up one on two
things on which I would rather hesi-
tate to speak, but I have to. First 1
will dispose of one question which
may not have been answered, and
that is about the Primg M.nister's
version of 15 annas. 1 heve given my
figures after careful enquiry and
scrutiny. The Prime Minister has
not calculated, his figure was
not based on any precise calculation
made by him. What happened?
A mistake was made, a dis-
crepancy occurred. The mistake
was this. The Prime Minister
thought that he must read some
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meaning intp the figures of Dr. Lohia.
When there is no meaning in those
figures, naturally a porron is misled.
The hon. Member says that some
Member of the Planning Commission
has given him the [gure of Rs. 25 per
mensum. No light has been thrown
on that yet by him as to who was
the Member of the Planning Commis-
sion and what he said. One cannot
really have access to another person's
mind, but I tried to work out what
might have happened. There is a
table worked out on the basis of the
same figures. In that table, at the level
of 60 per cent of the people, corres-
ponding to that, there is a figure cf
24.3 per capita per month consump-
tion which is nearly Rs. 25. So. he
must hawe taken that amount. That
figure is for an individual and not
for a family. So, there was a mistake.
The Prime Minister took that out,
but he forgot that the hon. Member
hag made another mistake. The
other mistake waz that Rs. 25 is not
the cumulative average. It relates to
the maximum Value of consumption
and therefore the two  things got
mixed up.

One last thing I have to say.
There I feel a certain sense of deli-
cacy, a certain hesitation. The bon.
Member certainly is forthright he is
entitled to be so, but then there has
to be 3 certain s=nse of respcnsibili.y,
a certain sense of proportion a cer-
tain sense of decency.

o TR /AT Sfgar : T w1y
WFT 45 AT a7 7 7

Shri Nanda: %You deserve that,
first please make gsome construclive
contribution. 1 am saying this out cf
a feeling, and I hope hat in course
of time, we may be sitting on the
some side‘ soma day.

He mentioned about some incite-
ment being given and he mentioned
Gandhiji. To bring in Gandhiji all
the time, I do not think will serve
any useful purpose. But does the
hon, Member remember what hap-
pened to Gandhiji? That is all that
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1 have to say. Certain things have to
be done. Otherwise, the country will
be in a turmoil and the Gowvernment
and everybody will be arraigned for
that. So, to bring up figures which
include State expenditure ard this
ang that, which have nothing to do
with the personal expenditure of the
Prime Minister, does not take us
anywhere.

1 have taken a long time and I
submit that there is realiy nothing
at all to differentiate betweey friends
on the opposite and ourselves regard-
ing the main purpose that is, trying
to grapple with the problem of
poverty, resolving it as quickly as
possible. If Lhat spirit prevails, I
think we will have some belter re-
sults.

Shri Sham Lal Saraf: On a point
ot information. May I ask how our
land policy will emerge ultimately?
Today we have landlords, landless
cultivators, tenants and so on. B35,
how soon will that policy emerge and
when?

Shri Nanda: This iz again a large
issue, but he certainly knows that in
the fight against exploitation we have
already taken certain steps. Feuda-
lism has disappeared. landlordism has
been abolished, That was one stage.
Now, the second stage is the pro-
gramme of increasing productivity and
trying to make larger, more viable
units, so that people can get more out
of land. And if it is a co-operative
enterprise, they can be freed for
other work; they are not tied up to
land, and they can be absorbed in
other occupations, That is the gene-
ral approach,

So far as land reforms are concer-
ned, we have conferred security on
the tenants. Everywhere land reform
legislation has been enacted for that

purpose,

Shri Nath Pai: I want to put the
question.
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Mr. Speaker: I think discussion
should be enough. He had his oppor-
tunity to speak.

Shri Nath Pai: It is a legitimate
question, Sir I am sorry I have to
say this because I do not think it has
helped us, We had raised the ques-
tion of unemployment; it is rising at
the rate of 30,000 a day and there will
be 55 million. We have not got a reply
to that. How is poverty to be stop-
ped? We do not get a reply to that.
‘This is a legitimate question: other-
wise ihe debate becomes useless.

Mr. Speaker: We will see how many
more legitimate things crop up.

Shri Nanda: The problem of unem-
ployment is a serious problem, In the
Third Plan period, it is true that with
all the investments that we have made
we have not succeeded in even absorb-
ing all the fresh entrants to the labour
force, One reason is this, It costs so
much to give employment to one per-
son. I have got the figures of invest-
ment-employment ratio with me. Then,
if we want to do something and try
to get a little more money for the
Plan, so many people raise their voices
and start an agitation regarding the
taxes. How is more investment to be
secured with this attitude on their
part?

Dr. P S Deshmukh: T will ask a
very short question, What was the
value of rupee in 1950-51 and what is
its value in 1961-62? Are the goods
and services available for a rupee the
same in quantity? If the quantity is
less, by how much?

Shri Nanda: He may have that book
in his pocket. In the Second Plan
period, about 30 per cent. increase took
place in the general price level, In
the first Plan, there was a fall; there-
fore, the overall increase over ten
years would be less.

WMo TW wAET wifgan: W} fga
w1 e, agar 2% A a few e
fasuot & a fromr L L
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=it T @EE Qe : & LY F
a2 A FE AL HA ¢ | T T HIK
A @ |

Shri Nanda: I did not enter into
that question at all

Mr. Speaker: This discussion is
over, We take up next item.

MOTION RE: REPORT OF U.P.S.C.

Mr. Speaker: We shall take up the
report of the UPSC,

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, 1 beg to move:

“That this House takes note of
the Twelfth Report of the Union
Public Service Commission for
thz period 1st April, 1961 to 3lst
March, 1962, together _ with the
Government's Memeorandum
thereon, laid on the Table of the
House on the 28th August, 1963.”

Sir, the Union Public Service Com-
mission is a body appointed under
article 315 of our Constitution and is
entrusted with certain powers under
article 320 and Government are
enjoined that before they take action
in respect of certain matters enu-
merated there, they should consult
the UPSC which we invariably do.
As regards the functioning of the
UPSC, the President has caused the
report to be laid on the Table of the
House. I am glad to say that there
is only one case in which Government
felt obliged to differ from the advice
of the UPSC, details of which are
given in para 32 of the report,

15.49 hrs.
[Mgr. DepuTy-SPeARER in the Chair]
1 shall await eagerly for the sugges-

tions that may fall from the hon.
Members of the House.
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Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the Twelfth Report of the Union
Public Service Commission for
the period 1st April, 1961 to 31st
March, 1962, together with the
Government's Memorandum there-
on, laid on the Table of the House
on the 28th August, 1963.”

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Deputy-Speaker, Sir,
the Unon Public Service Commission
is the one authority which should
wield the greatest amount of respect
throughout the country because it is
the Union Public Service Commission
that selects administrative services
which today have beceme even more
important than they were under the
British, the foreign, rule. It is this
administration which is given greater
authority and greater responsibility
for carrying out planning, carrying out
controls and for carrying out all those
things that we want for the develop-
ment of a society which is to emerge
from backwardness, from feudalism,
and go forward towards a more ega-
litarrian society. It is because of the
failure of this administration that at
many times we are unable to execute
the only policies which can bring us
forward to that type of society. Year
after year, whenever we discussed
the Union Service Commssion's report
in this House, we have been perforce
made to utter certain things which we
have found, in the course of our pra-
ctical experience, which do not re-
dound to the credit of the Commission
or its work.

I would like to point out that if we
look at the amount of work which has
been undertaken by the Commission
in the course of the last year, it is
very surprising that actually there
has been, in gquantitative terms, a
ra*her surprising falling off in the
amount of work that they have gone
through. This is all the more surpri-
sing because we find every year a big
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backlog in the filling up of vacancies.
We find that there are many posts
which have been carried on in a tem-
porary manner from year to  year.
We find delayed appointments even
after the Union Public Service Com-
mission itself has appointed people to
those posts. The filling in of those
appointments by Government has
taken a longer time.

If we actually look intp the candi-
dates dealt with by the Commission
relating to written examinations, in-
terviews plus assessment by record,
we find that in 1959-60 the number of
candidates were 30,80%; in 1960-61 it
came down to 29,726; and in 1961-62
the figure was 28,402, The number of
crease; it is just by a 100 or even a
little less. That js the only record
that we find where there is some im-
provement. When we come to the
question of written examination, we
find that the number of candidates has
fallen. It is very peculiar that where-
as in the vear 1959-60, in the written
examinations, there were 36.169 can-
didates, in 1960-61 there were only
213, and in 1961-62, the number was
6,816 which is a little more. Then
we find that certain competitive exa-
minations for recruitment to ministe-
rial services which were not held in
1960-81 and 1961-62 have been or will
be held during 1962-63.

This is one of the biggest banes in
our administrative services; actually
these appointments kept hanging and
pending from year to year. We find
that in the case of written examina-
tions this matter has become acute, Let
us take the case of proflciency test in
typewriting and stenography. We find
that even here the number of candi-
dates has fallen. In 1960-61, the
number was 4,303; in 1961-62, it was
1,629,

Then take the number of posts for
which recruitment action was pending
from the previous year. This is very
important because recruitment action
is delayed so long, with the result that
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not only from the point of view of
the person who is going to be madae
permanent or is going to be recruited,
it causeg concern, but also the very
fact that seniority is affected in so
many cases, has also to be considered,
In this respect, we find that in 1960-61,
cases pending recruitment were 1,097,
This year, we find they are 1,738. The
number has increased. When we take
recruitment by interview, we find that
the number of posts for which recruit-
ment action was pending at the close
of the year has increased. The cases
pending in 1960-61 were 1,748; in 1961
62, it is 2,353. The number of candi-
dates interviewed during the year has
also gone down from 7,247 in 1960-61
to 6,894 in 1961-62. 1 want that this
House considers this point: why is it
that at a time when there is so much
increase in requisitions, when there is
50 much of pending cases, there has
not been any improvement in this
year, Of course, according to the
statistics, there must be some excuse,
but I say that the result has been that
there has been a fall in the quantita-
tive amount of work done by the Com-
mission.

Then I want to raise another very
important point, This is a point
about which people in the country are
talking about and about which there is
a great deal of dissatisfaction, It
you see the figures, you will find that
there is a huge disparity between the
number of applicants and the num-
ber of those who are called for either
interviews or for written examination,
It is stated that they were not up
to the mark. My question is, if they
were not up to the mark, what is the
criterion that is set. We do not know
what this criterion js. ‘This is some-
thing which ig entirely left to guess-
work. For example, in a particular
year, for the IAS, there were 9,182
applications. 8.158 candidates were
called. Even if I were to leave this
out, some of the other figures givem
in Appendix V are even more telling.
In Appendix V, it is shown that in
some of the other examinations there
was a much larger number of applica-
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tions and a far lesser number of them
who have been called for interview
and it was a much less number of can-
didates who actually appeared at the
interview, and even much less actual-
Iy got the jobs.

Shri Hajarnavis: Triumph of hope
over e Xperience.

Shrimati Renu Chakravartty: I
would say that the Union Public Ser-
vice Commission has become a money-
getting machine. That is the feeling
in the country. There are thousands
of people who are applying; money is
taken; a few take the examination.
Calcutta the expenditure based on
what the original fee is, Add to that
the amount that is being spent by
way of registration, this, that and the
other.

An Hon. Member: Travelling.

Shrimati Renu Chakravartty: Tra-
velling comes later. Calculate the
amount that of money that is made.
Based on these things, the teeli.ng‘ is
that it has become a money-making
machine,

There is one other point. For
example, let me take the case of the
Combined Engineering Services exa-
mination. Here, I find that out of
1,674 applicants, 1,334 were found eli-
gible. Then, out of this 1,334 only
861 actually appeared at the examina-
tion. 50 per cent of them were not
selected; only 402 candidates were
selected for the personality test. Now,
I want to ask this. I think it has
been asked earlier also. I am one of
those who are not enamoured of this
personality test. I know that there
are new-fangled ideas about psycholo-
gical tests in the education depart-
ment, etc. I am one of these Wwho
ment. ete. I am one of those who
that in the Union Public Service Com-
mission, this personality test is done.
What is the criterion What is the
personality? What is the job for
which that personality is to be mould-
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ed” What is the personality test for
an engineer? What is it for an IFS
man? This is the point that I want
to make. I feel that this is a safety
valve. It is a wvalve by which that
which is not obtainahle in the wriiten
examination is added on as a plus
mark in the personality test. For ex-
ample, in the IFS, we have personality
tests. I have seen some of our IFS
personnel, When they go to Europe,
they are big sahebs, bigger sahebs than
the sahebs themselves. But when it
comes to the question of Africa, Asia
and other places, it is a sad thing. The
standards at which they try to aim
are something which do not bring
them closer to the people to Wwhom
they have been accredited and to
whom they should make India, her
philosophy and background a thing of
pride and respect.

16 hrs.

Therefore, to me, it is a big ques-
tion mark. What is this personality
test? What is its yardstick? 1 {feel
that it is a backdoor, a sort of valve
as I said, which really makes up for
their lacking in intelligence in the
written test.

I was very surprised when 1 was
looking through a very interesting
thing. What are the subjects to which
our IFS and IAS people have appiied
their minds? When I was reading it,
I really thought of the days when the
British were here. After 17 years of
independence, we still find that our
IFS and IAS personnel are examined
in subjects such as these: after 17
years of independence and a great
national movement having swept the
country, we still find that 169 have
been examined in European History,
128 in British Constitutional History
and 127 people only in Indian History.
They are the people who
are going to represent India abroad!
Even if vou add the number of students
examined in Ancient Indian Civiliza-
tion and Philosophy, the total would
not be more than 180 or 170, while
the number of those offering British
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Constitutional History and Europecan
History would come to more than 280.

Another point I would like to make
is that when we gelect our young men
to go abreoad to represent India in the
IFS and IAS, they must be people
who know our traditions and our
history. 1 am not against their know-
ing European History or British Cons-
titutional History. But what is the
outlook of these people? That is what
I want to point out to this House.

Now, in our educational system, we
are insisting that there should be no
waslage. That is why young children
of 13 are, asked to choose the line
which they are going to follow later
on in life. We, parents and educa-
tionisis, feel that sometimes too much
rigidity is being imposed in this re-
gard. Now what is the craze for this
administrative service? I find that for
IAS and IFS, 1777 people applied who
have studied pure science. At a time
when we do not get professors and
teachers for our science and technolo-
gical and medical institutes, we find
that in the IAS, there are 86 who
studied zoology, 92 who have studied
botany, 180 who have studied chemis-
try, 213 who have studied physics, 453
who have studied pure mathematics,
353 who have studied statistics and 311
who have studied applied mathema-
tics. These young men who have stu-
died pure mathematics and pure
science are the people now who are
running after the administrative ser-
vice. Why? When we do not allow
our boys to choose and change when
they are 13, we allow thess pure
mathematics and pure science students
to rush intp the administrative service,
when they could have offered them,
selves to serve in the fields of edu-
cation. technology, medical science,
biological science, ete. But we do not
do it. It is because there is such a hig
disparitvy between the economic and
social status which we give to our ad-
ministrative service, which we refuse
to give to our educational service or
technological service. This is the
reason, This is something that we
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have to look into and this Parliament
must pay much greater attention to
this wastage that is going on.

I find that the number of scheduled
castes and scheduled tribes who have
actually been choosen in these services
is still very low. 1 have often heard
scheduled caste Members here speak-
ing on this point. We are oflen
told that these people are not
of the calibre required for Class
I or Class II posts. I know
know there is excellent material
among tribals and young men in the
hill tracts, ete. Yet, very few of them
get UPSC jobs. One of the reasons
probably is that our scheduled caste
and scheduled tribe boys do not get
through this personality tests. 1 am
terribly afraid of it. 1 was told by a
young man, who is a friend of my
young son, “In Delhi, I will never
be selected because I wear a dhoti
and go about in such a fashion that I
will never be considered very smart
when I go before the sahebs who are
going to interview ‘me"”. If this is the
feeling in the country, we have to con-
sider whether we are really choosing
people for the Indian Administrative
Service or for the European Administ.
rative Service.

Another point I would like to make
is, in such departments as the engi-
neering electronic service, where really
we have got great shortage, we were
not able to fil] up all the demands
which were made for Class IT gazetted
posts. With very great difficulty, we
were able to fill up Class I posts, but
we were not able to fill up all Class
II posts. I find that out of 300 appli-
cants, 254 were found eligivle and of
these 147 appeared at the written
examination. Omn the results of the
written examination, 65 candidates
appeared for the personality test.
We find that the number of candidates
available for Class II service posts fell
short of the total requirements.

My feeling is in such a situation
where we were really tight o far as
the availability of personnel for the
engineering electronics service is con-
cerned, we should have called all of
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them and given them a chance. We
should have seen whether we could
have utilised all of them.

Let me take side by side with this
the record given about candidates
abroad. We know there are so many
science students and medical students
and doctors and scientists who are do-
ing very excellent work abroad and
we want to bring them back to our
country. We are always told that the
people abroad want such a high stand-
ard of life, to which they are accust-
omed and they cannot come back to
Jobs according to the grades which
we can offer them in a poor country
like ours. I agree. But at the same
time we have often told our young
men that it is our own country and
they should come back even on lesser
salary and give their best to our
country. I find that the total number
of candidates called for interview
abroad was 180. I do not know how
many applied; that figure is not
given. Of these 180, 125 uctually
appeared and 79 were found suitable
for various posts. 53 were recommen-
ded for appointment including 30 for
the Pool of Rdientists and Techno-
logists, The cases of the remaining
26 candidates were under considera-
tion at the close of the year. You will
find that almost all these young men
will be absorbed in the services in
Britain or in other countries. In those
foreign countries, they will be found
quite suitable. They will get better
jobs there, But in our country our
commissions do not consider them
good enough. Therefore, there are
two sides to the picture. On the one
side, there are our young men who
do not want to come back to a lower
'standard of life in a poor country, and
there is the other side where we also
do not accept them as eligible whereas
for posts in other foreign countries
‘they are found eligible.

These are, Sir, some of the points
which T wanted to make 1 want to
say that the biggest scandal ig in the
matter of recruitment, in the inter-
~views, I could not get the figures
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then, I have got them now, For 4,793
posts recruitment was completed only
for 2,440 and 2,553 have not been
filled. Of these, 614 only were for
the last guarter. If we minus that
for the last quarter, we still find that
there is a very large back-log in the
matter of recruitment, What is the
number of applications that came?
36,270 applications were received,
only 8,386 were called, 6,894 came and
1,951 were recommended. 1 say this
is an utier waste. That is why I have -
said UPSC. s a money-making
machine.

Now, take the question of direct re-
cruitment for which written tests or
practical tests were conducted as an
aid to interview. I find that some of
them were made to undergo tests and
some were not, I do not know who
decides this, why this sort of tests are
chosen and in what cases this is done.
In respect of some of the posts for
which this was done, I am not able
to understand why these tests were at
all required.

I will tell you what actually hap-
pens and how difficult it is to get
through these tests. The department
itself because of this back-log in re-
cruitment makes temporary appoint-
ments, There are many many cases
where the departmental heads choose
candidates and make temporary
appointments, These temporary
appointments go on for a long time.
Then the question of filling up the
posts come up before the U.PSC.
When the UP.S.C selection board
meets the head of the department con-
cerned is there as the expert. Tt is
almost taken for granted that the
expert. as he is called, will select the
man of his choice, and U.P.S.C. gene-
rally accents his verdict, and this
thing continues.

Another thing is, these departmental
heads, if they have got a person of

. their own choice, make out their re-

quiremen®s in such a manner that
excent for that one particular person
nobody else has that qualification.
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Suppose it is an educational post, say,
for teaching of English, they will say
that the post is for a Reader or an
English Teacher and they will add
that any other experience will be an
added qualification. Probably their
man might have taught in a deaf and
dumb school and it will be said that
that man has to be given preference
over any other person even though
there may be other first-class persons
who have applied for that post.

Shri Hajarnavis: Are there any
specific cases which the hon. Member
has in mind so that I can reply?
Vague allegations cannot be answered.

Shrimati Renu Chakravartty: These
are not vague allegations.

Shri Yallamanda Reddy (Marka-
pur): I am sure he will lose his job
if his name is mentioned here.

Shri Hajarnavis: Do not worry, I
will have another.

Shrimati Renu Chakravarity: Hon.
Members, whether on this side of the
House or on that side, know by their
own experience that what I am say-
ing is true., I am not saying that in
every case it happens, but there are
many cases where it happens like that,
You cannot fit in that person into any
other hole and so you put your
requirements in such a way that there
iz one special qualification which that
particular person has got and none
else.

Shri Hajarnavis: It is not an allega-
tion that the hon. Member is making
very seriously. If it is true it requires
investigation and reply. If she could
give me specific instances I shall cer-
tainly enguire,

Shrimati Renu Chakravartty: We
shall give you. You will be here for
another four years. Why do you
worry? We shall give it to you.

One 1last thing, Sir, and I have
finished, and that is about the question
of police wverification. We have got
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many examples where after this long
drawn out process of going through
the UPSC and getting selected people
are left hanging and they are told
that the police must verify whether
they are suitable persons or not.
Who does that? The local poliee con=-
stable or a person of that calibre in
the village level, He will do the veri-
flcation. We know many cases in
which because a brother is a Comm-
munist or a near relation is Communi-
st an adverse report is sent. Here I
am leaving out defence, for the time
being. So far as defence is concerned,
I know the position very well. My
own young son was very good in NCC
and so hig master said that he should
go in for the army. I told him that I
am a Communist and so my son can
never never aspire to be anywhere in
the army. That is not at all possible,
But, in the lower category, in the
villages, if there are cousing or grand-
fathers or fathers in the Communist
Party, they will never be able to get
a good chit, Leaving such cases, thers
are many people who are non-political
but because of local feuds, if the local
Policeman belongs to one of the
parties, he sends an adverse report
about all candidates belonging to the
other group, and they are thrown out
of employment. If Shri Hajarnavis
wants, I can give him many many
examples of that nature,

Lastly, there ls one cass where re-
garding disciplinary action, the opinion
of the Commission has not been accep-
ted by Government. It is a very sig-
nificant case, because it i3 a case of
corruption. The Commission found an
officer doing something which, accord-
ing to them wag corrupt. The amount
involved may be small hut, all the
same he has done it and he Commis-
sion says that he has done it wilfully.
It that is so, it was not right or pro-
per on the part of the Government to
say that they cannot accept the view of
the Commission. Though the Com-
mission first asked Government to re-
move him from service, probably
under pressure from Government, they
recommended that he need not be re-
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moved from service but a lesser puni-
shment may be given to him.
But even, that advice was not
accepted by Government. If that
is the attitude eof the Govern-
ment, how can we find fault
with those who appear for the UPSC
examination and who are caugat in-
dulging in unfair means, about which
a reference is made in the report of
the Commission? So, I would say that
the UPSC should be able to cammand
the highest respect from the hands of
the Government, because then only
the Commisison would be able to sel-
lect the best talents in our country.
Because, these young people, who are
really the backbone of our adminis-
tration act in g way that brings frust-
ration; they do not feel that UPSC
gives them a fair chance,

There may be g few cases where
they do get a fair chance but there are
many many cases where the right per-
son is not always chosen, and that is
why it is good that this Parliament
debates this and tries to bring forward
certain important points which hequire
consideration, both by Government
and the Commission.

Shri Bakar Ali Mirza (Warrangal):
Mr, Deputy-Speaker, Sir, after the
eloquent speech of Shrimati Renu
Chakravartty I feel a little diffident
in making my case before the House.
1 have sympathy with one or two
things that she said but there are
otner things which she referred to,
probably just to condemn Govern-
ment, For example, she said that
UPSC is a money-making machine.
She quoted figures and said that
0.400 or to were called for interview
and only 6,000 odd appeared.

Shrimati Renu Chakravartty: Later
on, 1 quoted another figure. It was
in connection with the direct inter-
view that I said 30,000,

Shri Bakar Ali Mirza: That is the
total number of applications,

Shrimati Renu Chakravarity: No,
no.
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Shri Kakar Ali Mirza: During the
year 36,270 applications were received,
The number of candidates called for
interview was 9,386 of whom 6,894
actually appeared for the interview.
‘That shows that about 2,000 candidates
‘have got alternate jobs and they have
really been wasting money, throwing
money away to the Government. Of
course, it is true that if the fee is dis-
pensed with, quite a large number
of poor candidates cap also apply.
But, at the same time, this fee acts as
a check on the number of applications.
People will just go on applying when-
ever they see an advertisement. So, a
check has to be put on that, because
it is very difficult to deal with such
a large number of applications.

Shrimati Renu Chakravartty: They
should return the money in such
cases.

Shri Bakar Ali Mirza: Well, in
that case, the number will not decre-
ase, because every candidate knows
that the money will be returned. So,
the number will go up.

Then, coming to the subjects offered
for examination, it is said that many
candidates offer British Constitution.
But how is the Commission responsi-
ble for this. If a candidate says that
he wants to be examined in a parti-
cular subject the Commission has to
make arrangements for examination in
that subject. Why it is so is due to
the fact that some of the candidates
are coming from the public schools.
Unfortunately, we still have the old
system of education and these 'public
schools prepare for the Senior Cam-
bridge. The examinations are held
from England and the subjects gene-
rally are British history, British Cons-
titution and so on. These boys take up
those subjects and give those subjects
as their choice for the examination.
If you eliminate this personality test
which she runs down so mu-h, how
are we to find out that a particular
candidate has got that Indian outlook
which she is so anxious about?
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Simply by offering the subject of his-
tory of ancient India and so on can
you say that a man has an Indian out-
look? Or, what is the method? In a
personality test, if it is done honest-
ly, really quite a lot can be learnt
about the reaction of a candidate,

For example, you want one man
for the adminis rative service and ano.
ther to be a professor in the univer-
sity. The requirements in the two
cases are different. The reaction of the
man who goes to the administrative
services, who would be the collecior
and so on, should be different. If he
keeps on giving arguments, yes and
no and so on. he is not fit for an exe-
cutive type of work.

Shrimati Renu Chakravartty: What
is personality? Please define it,

Shri K C. Sharma (Sardhana): That
is for the psychologist to say.

Shri  Bakar Ali Mirza: By acking
questions and receiving the reaction
to those questions you can say what
sort of an outlook he has. For exam-
ple, after hearing Shrimati Chakra-
vartty I can say what sort of an out-
look she has, but if she had only given
answer to an examination paper, I
could never tel] what her attitude
was,

Shrimati Renu Chak.avartty: Is it
the outlock or the personality that
you are talking of?

Shri Bakar Ali Mirza:
things are important.

But I agree with her about one
thing, that is, about the non-acceptance
of the recommendations of the Com-
mission. The Government last year
said that there were only three cases
where the Government did not agree
with the Comm’ssion. This year, of
course, there is only one case: so,
there is progress, but at the same time
it is not a question of percentages.
The Government says that out of
11,000 cases only one case was such
where thev did not accept the Com-.
mission’s advice. But is this a question
of percentages? Suppose, instead of,
one there were 100 crores. Even
then, they could come round and say

1158 (Ai) LSD—8
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that out of 11,000 cases it is only 100,
that is, less than 1 per cent; it is neg-
ligible. You can always make out a
case like that.

The importance of this ‘s that there
should be a feeling in the country
that the Commiszion’s advice is final
and binding. Though in theory it is
not so—the Government can always
reject that advice—but in fact it should
be so. In England for 20 years there
‘s not a single case where we see that
the Commission’s advice was ignored.
Then, why not here? If you reject even
in one case, you create a feeling among
the Government servants that the
forum of the Commission is not final,
that even in the precincts of the Com-
mission's chamber you can sense and
feel the strength of Government au-
thority. That feeling should not be
there. If you take it the other way,
out of lakhs of Government ser-
vants—I do not know the exact num-
ber—only 56 cases were referred to
the Commission for disciplinary ac-
tion in which major penalty was in-
volved. Out of that 40 cases were
recommended by the Commission for
some major penalty. Out of the 40
cases—such a small number—there
was not a single case of corruption
from the whole Department of Com-
merce and Industry or from the whole
Department of Irrigation and Power
which Shrimati Chakravartty will
agree is the monev-making depart-
ment. There was not a s'ngle case.
So, when there ig talk of corruption

when there is a feeling in the
country  that corruption should
be rooied out and when there

is such a small number of cases, for
them also you find some excuse to
redwee that; and that excuse also is
not convincing. This is not a right
approach. Now, look at the merits of
the case itself? The enquiry officer is
appointed by the Government; the case
itself :g initiated by the Government:
the whoic prosecution, evidence and
all that iz done by the Government
and all this material i5 sent to the
Commission and the Commiccinn be-
ing a body which has ahsnlufelv no
connection whatsoever and no interest
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in the case, gives itg fina] and impar-
tial view. Naturally, it should be
automnatically followed. The Govern-
ment should accept such a view with-
out any demur. But here, about the
case that is referred to in the report
and the explanation given in the
memorandum, the Comm’ssion says
that there is g case of lack of integrity
in the officer holding such an impor-
tant post and that he should be dis-
missed. The Government refers the
case back to the Comm’ssion and the
Commission considers that case again
and just as a matter of courtesy, they
say, “All right, instead of dismissal,
convert the punishment into compul-
sory retirement.” The difference bet-
ween dismissal and compulsory retire.
ment is not the same as between com-
pulsory retirement and Te-
instatement, And the reason given
for reinstatement is that it is
a case of carelessness and that his loss
of Rs. 50,000 in two years’ time and the
mental agony that he suffered is a
sufficient punishment. If it is a case
of carelessness surely the officer
should b~ compensated for the loss of
Rs. 50,000 and the mental agony that
he suffered. If it is carelessness, then
the punishment that the Government
has given is excessive. If it is not
carelessness, but a case of corruption
or the lack of integrity in the officer,
then he does not deserve to stay even
for one day in the Government. On
merits also, this case does not stand
a fair chance. 1 dp not think the
House ran accept the view given by
the Government, Therefore. the
whole approach of the Govern-
ment, a sort of mathematical thing,
giving the number of cases, so many
sent, so many accepted, so many re-
jected, is not the correct one. The
approach should be that you should
create in the minds of the Government
gservants the feeling that there is a
very independent body where they
can go and can seek justice and get
justice which will not be interfered
with, not even in their favour. If vou
create that feeling, you will be doing
a great service not only to the coun-
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try but to the Government servants
as such.

The Commission deals not only with
direct recruitment but it also selects
from State services people for pro-
motion to I, A, S and I. P. 5. Here,
the member of the State Commission
sits with the Chief Secretary and one
or two important officers of the State
Government and he just looks into
the confidential records and in a day
or two the selection is made. What
really happens is that the selection
is really made by the Chief Secretary
or the State Government and the
stamp of authority of the Commis-
sion is simply placed on that selec-
tion. It is not possible for the mem-
bers of the Comm’'ssion to do justice
in that field. Therefore, as a large
number of people are coming from
the States and joining the all-India
services, the standard of services in
the States also is imported for the
Government of India. So. the method
of recruitment, the method of promo-
tions and the standard maintained in
the State services is very important be.
cause from all the 14 States the stream
flows into the main current. I would
like to tell the House that the feeling
is growing in the country that the
State Comm’ssinns are no¢ maintain-
ing the standards that they used to
maintain before. There is a comp-
laint about favouritism and nepotism
also and at the same time promotions
are not dealt %y the State Commis-
sions. Further, the confidential reports
that are mainta‘ned by the State Gov-
ernments are not really very correct;
there are lots of changes made, and
cases of lot of suppression of some
record or the other and so on. So, I
suggest that if vou want to imorove
the service standards in the States,
then yvou have to do one or two things.
One ig that appo‘ntment of the Pub-
lic Service Commission members in
the States should be made by the
President and not by the Governor.
If you do that, then that gentleman,
even if he is not a wverv brilliant
person will not be subject to the
local pulls and loca] pressures. Often
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we find that even a person who is
judicially m'nded sometimes suffers
from such pulls and pressures if he is
a local person. So here is an ad-
vantage which you can gain,

The other thing is this, and that is
regarding the confidential reports 1
made that suggestion here before
also, namely that once the confiden-
t'al report is made, a copy of thag
should be sent to the commission, and
they should maintain a complete lib-
rary, because it is not merely the
confidential report jtself but the man
who makes the confidential report is
also important. For, you will find
sometimes that the confidential report
of a person is ‘Good, good, good’, and
suddenly you will find that it has be-
come ‘Indifferent' or ‘Inattentive’ and
50 on. And further, you find that some
times when the head of the department
also changes, and some new man comes.
So, if the copy of the confidential re-
port is sent to the commission, then
the commission in their own office
wi ] be able to carry gn research and
will be up to date, zng if any case
comes before them, they cap simpiy
80 to the library and pick that case
out and know the actual position, and

there will be no possibil'ty of any
tampering with the records. So, I
miake these two suggcstions for the
consideration of the Government of
India.

Then, I am glad that Shrimati Renu
Chakravartty hag referred to the case
of Scheduled Castes and Scheduled
Tribes. Only a few days ago there
was g debate in this House and quite
a large number of lMembers were
suggesting that the proportion was
small and even their regular gquota
was not being fulfilled, and they were
proposing that even if they were not
fit or suitable, they must somehow be
taken in. Some others were suJgges-
ting that there should be a separale
examination for Scheduleq Castes and
Scheduled Tribes, and selecticn should
be made on the results of those
examinations. I am glad that the
Government of India have rejected
all this advice. Today, I think we
can congratulate the candidates from
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the Scheduled Castes and Scheduled
Tribeg that they have out of their
own merit filleq the quota, and they
have been able to compete equally
with the other communitiés. 1 am
sure that in the few years to colue,
their number will rise further, and I
expect then that the members of the
Scheduled Casteg and the Scheduled
Tribes themselves will come forward
and ask that this peservation should
be removed.

st TwAEE gRE (ATEE)
I HEIRA, T ¥ 9w f& § 6k
arEt 9% TS, & qg FEA FCAT |rgar
g ¥ == sftae # g1 man & fF S5
FY W & < gaE fad a7 §, axwre A
37w T WA foar wamn, oF gee
¥ o ag 13 ¢ : fefafewd owm
wer T wfEeT ww g gfemw
Wi afad | 19 ¥ g @ W E,
Ia &1 @ w15 fos 8 g, wfew foy
gETT F1 g 7T T 8, 9w 1 faw
§ s ag TG & TEAT & | R &
o gt fegdt gré #fee & 7 ¥
faems ot =rfog & F 990 %1 97 &<
AT FTgAT § WX 39 824 AT AAAY
4t ot & gg faaee wEw fE w9 W
avg #t fasga 99 & faww &, a1 fe
39 F faars ®1 FEIE 9 7 909,
 fe ¥ 9 oF aga 9 e
T g |

TR I T R

“he had, by wilful and wrong-
ful misrepresentalin, induced the
Ministry of External Affairs to

accord sanction for the purchase
of a carpet at a cost of Rs. 1800;".

g o fegdt grd sfaee & famw
W a@ ¥ Eardr & aifaw amr
T WX g 39 & fgaw 3w
TR FW F TN AT ],
Ug 99 § WOE a1 g |
gat wiferd T WA &

(ii) knowing or having reason to
believe that the carpet wag priced of
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[ =rxm daF 739 ]

Rs. 1,591 only, he had obtained from
his office a cheque for Rs. 1,800, got
a false receipt for a like “mouni from
the firm and allowe] 1t to be placed
on Government record;

(iii) he had either misappropriated
or misapplied for his owp use the
balance of Rs. 209 or misappropriated
to his own use two blanket; and a
gubbah purchased wholly or partial-
ly with Goveramant funds;

(iv) he had neither obtained from
the firm concerned a true and correct
statement of the articleg purchased,
nor reported all ihe purchases made
by him to Government, nor included
the purchases in th2 compendium of
Government property;

(v) on the occasion of his departure
from Lahore on transfer, he had fail-
el to carry out g proper check of the
Government property in hig posses
sion; and

(vi) either he had misapprofriatea
to his own use the carpet of Lolab
quality belonging to Government ana
substituted in its place the inferior
carpet belonging to him, or he had
failed to safeguard the propertv of
Government in his possession and to
make over charge of it to any other
officer of Governmeat competent to
receive itg possession.

™ T & waF TfFa a7 67
T qT §CHTL A T F@1 ¢

“Government, however, held that
the officer’s, mala fides had not bcen
proved beyond doubt.

g I 19 F1 AT ¢ (& oo ot s
AN &, AYHIT AT 39 & 15 7 F15
oA SHEETT #T O3 @ g,
T Wit I foa i # & G &
AT F F FT TUH FAT A $U g
F e § T A F9 T oAAew
TF AiuFT & a1 #, 91 fF 30 & am
Z1g FLAT AT qTAT AT, arfwEaE #1
AT AT AT 9T T, WAH A
My gragFg Td fr swEfawmw #
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¥ aifeanfd 91T Y, wifz wm &
YA Z1 & fF aere st oar afqfafy
gfefrm i amae R §
A A i

¥ 7z g & @t § gue @
feget &t #fwe &, 7 17 @em @,
FW A fagfa & & 59 @1 A @)
ST § 1 WAk TG AN AT gl
qLET § F AfA9T F 39 7 7@ gy
g ? ame =g oo fF afae &,
fem-wmt &, wae AT 19 92 oft
I FI G AT L T, A T SHHAT
T OWATTA ¥ FT TET &9 9T @T
|

AT oA F A BEA AT T
aftaz 1 2 g8 A &0 AT /A
HERT FT SN WL FEAT |

e fAaeT a7 & fF qy =,
L8 BT ZW A U F | IH F1 FTE
auq 3 T, afEa (@ s
At &t oden &1 oAnaw w@as
TAT ZHT & | 9 qF T FT AneAw
HIl AT 8, A9 qF W Wl AT H
T W F TG AW AT I AT #
T W1 qFA | WA WERq &1 @qe g
foF T TN AT § TOEE g w,
a W WER TY @ e & @0 g
T | g1 AT ¢ R a9y 9 3w oww
% @@l @), A g aa g fs e
A TUETH FT WTEAW W AEE 21
ST, a1 3 F TS AR A WA &
AR 1 A7 "gA W I AlwfE §
S &1 wher faemm ) gAfEo d
frazw & & o= Al #1 ode #1
HIETH qoTe a5« fqar 9 |

S & JOET F ATeAw F1 qEe
F1 A F@T E, d1 7O Wawqd Fa9
fet A adi g afes T Tomw ag @
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f HTAT F1 geT FT FF AF-AEET F
Ffer o g 1 39 "awedr ® mat
F WA A Heg Ang WIEHT &
Asfci § A1 q53 & A} I8 A
=gl a(g § 99 aFaT g |

AT F AT F FTw & AT
7z fasma @ar &, fom &1 fas =
sfagzm & ff faar v @, f efmt
A1z snfearfadt & fae ot o gefem
& 97 1 9 W ot @ 1 o A
F e &1 99 @l ¢ 74 £, A
fom d=m ¥ § w79 &7 99 &,
I FET a1 HEAT H ATATETL H AHEA
BT & 1| aEife aneAreRTe # o R
AL A W) FTHAAT A FET I & W
AT T F A g &, s A 7
7< 7% Fawa & | fazfoe wmar am=t
T IR A7 @ dae qE F
AAAFATIAAE AN TAATTATE |
TR, T ave, oF e s
F1 3q, fasra s 1 wmar w7 famw
TET FT WA HIT fasw 992 F W
F FAE F GEL @A AT A6 AT
gfaar & ww T A1 74" G0 g E
TARA T I | W ARG
fasm s & fag #w 21 97 § 39
afFa § w1 {62 § 99% 7= e gie
fFar 33 & 1 39 ¥ 9@ FIC AT A
FTH 97 98 HAF IGAT TG 4 WK
T waaT # fag #1 F foqg § S
ARA A FEA G| FA AT T TH
7 @1 S oweAw g, @ wE, fa,
fegramt g5 1 %2, 337 21 aFaT 2
I UHT &1 9 a4 W9 3Ed fF
e, 99| d| o't U9 41 I9d
sfuw @F T v a7 77 T
¥ oF wTfuwes A TS0 AECET 9T
FAW WG AFATE | d9 9 Fa% Adl @
T & | wH =X g fe 7 ot ow A
HATEHTT AT gATL TUTH HAT Fq W0
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FI 9% @A € 9 & HAAr qreqm w7y
[ fgd § wrgw w@Ar a1 T § 7T W
FT I H HZAA ST 3 |

arq ¥ fE s 99 Awfar g
S47 AT &1 At & A S £
Atsfoar &, F= & a1 TsAl H, 3F
FT WeTHEIF AN Al §, W IW &
FT TS w4 & | Prar ot gfesn &
oY F§ Ag A WeUHsAT F 4T FTF
TR ATE ANt FOEr W AT
g1 warq =ra |6 & gfafafa I adh
it #, gl AFfar § § 9
A FT ATH 29 F1 AAGT & F1E Tra-d
TE TEAT §, WL AZ F A1 AT HE
afaaaifa 72t grir | gfe, srfzarEt
wigamd A s fasdt fa ¥ = &
39 A9 &1 AEE A9 T F so-go
#%3r 31 AT & 1| TH so—&o AFIT
sarET #1 wfafafacsa woe oo Asfat
§ 3 A1 g faen &% wmag I AT
gfqwm o 75 grm 1 7 faegw &
T 2 1 ag e ot sy § fag,
feeft ot 3mEaT & fau, fedr
aaTrETEr Zw & fag geer 48 & %
g o gfawe i & & 1 =91 sfawa &
FETa At § 93 F A v as
aq 9YEE &, 99 § ¥ uF A% Am
A} O g W 1 Lo—8Y WY dwIT
AT g @ 1 A i gl fed
5T # ofq 991 gt § 3@ fawg 697
a1 gHTL wAraT @t W ¥ FF AT
2 fiF 29 AN 1 WL g7 I3 994 &
A1 AU AW F WHTT 9T &7 I3
g § 1 ofew r A & fF @
ar & fag gu St #71, Sfw arart,
mifqs, aedifas, ami ac & faes
T W TR §, WAC gW veMT g

8

qUIEd WEEE - WA AT &H
L1
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it T Faw awE ;- qH AT a9
iz Sifsrr | wmg W T 9T W9 8T
L

¥ ag FgT wraT § 5 garsi |l
¥ fres = |/7 @ ST F T HIGT
¥ ATHTC 9T FSMAT AT qFAT 8, a1 4
HFAG L | WA ITEA T FI
T T g & | fag fawg
sagT F fagra #t g¥ wET ghm
i fraga & fe &Y ® & o o1 mafee
Frefi & F= ¥ Far TeAr #, F
& fog gefaa <t @ | 9 W qEr
FF & 9 AT I T FT AEA T9 W
¥ A0 & grg W areafa® waf F AW E
gt T UG |1 U9 ATE AeTHEF
s ¥ g W U9 W« @R, A
JHAT W |

s Ay, fedrr goit mfz & s
qF WEET &, TR qAEAE B AW
¥, T F1 9 ga g el gd
TR AT EE | W ATeE ag W fE
7 & FaAi § W ST A AT g
FaF wrae § 18 foear 4@ g, A8
ageA AE T T & | e 4
g & fF w aww a1 F@ & faema
&, qRaET 1 afwq 7.0 91 affeafaat
EECE RN S SR
gy, wwdEr wifz @1 witaw feafq
a1 3, arafow feafa #a &, At S
FW ¥ FH ATHEAT AT AW L, IR
gAY F@T & | FW § FW A F
st # e o € qETa At ¥
8, 37 %1 A §, 99 1 g@ gl
% 7 { o fowr 3, OF 9L E
¥ WX g T A wETQ ASCEl 5,
g alX ¥ wrée Yo THe WX Ao
dro THo WX ¥ 1 aF HHFALE, T F
St d 8, 9 B 1 g gl e

SEPTEMBER 10, 1963 Report of UP.S.C.  sq42

& 57 ¥ o agi Y | Sar v
sTREHT # F1E fowa 7€ 3, #ré agd-
9 FEE g | AT ag gar ¢ fF faw
TeW ¥ ¥ 7 qF WHEAC A 9§,
S Sy ¥ R A g
T AT @ E | AT FT AT A ST
@ &, e gwr St iw R, 9
TR RuAfmEdRm i s
7g AFEmEr qu Adt #T @ ) e
¥ & #gm 5 widdt F S99 g qUA
WO w99 W & | g wEE
UTH F<, TF AT W0 F ST AvEgar
g | mfeamt o gfeemt mfg &1 o
T &, T 37 § T 90 T AT E ;AW
A £ wE ar S @ 2 g
WL HIT 99T G a1 qdT SO F
wEl, #M F@9eL, I FAEL, 2H
o, 9 HfEE, FIT 0Ho o, FH
ETo TS0 Ao, FIH HTEe o HfT F
Frwrare & @t w9 F1 92t Fgraw Sf@rd
gt faard M ‘e @ W@&fear
72 9T A9 &1 | FEAHE F AW
I faee el &, SM F1 A0 2@ &
AT q@r O F, WO F1 GAE &
o 99 FIET |

St SR I =L AW &, 39 A
HRANK FACT A FTHgeAT L | IAFI
AW A T I A, WA g AR
T ATEAT & | Je—%9 HIA & I TAH
a1 & q@d § W ¥ & el # 997 g,
g WY WM @ X | FN, AdaE,
2z, feeet & ofems wxat, mfs &
9F &, el FT TG HgA, Tel F @A,
wgl ®1 &, Sl F F9eT Wit 6w
oy ot & W gET 8, aemwwT 1
TAAT A M FACEATE . .- .

IuTERR AEEW . WE WO &H
EE |
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o T gE@ g g A
" g &ifeay

Jareaw AEET s AR ww
AIFE | TE AW TS FL )

= TW qEW ATRA TR WA
ST & F1¢ FFed TEY T @ W A
AR TET qAEETE 9T FT FAX AEF
TS & | TAHET AT F g 3@ &, FH
areT TEf @ T g 1 mg Frr g
a9 OF FAFRL . . L .

JUTAR HEEW (o Tro THo Ho
FIfOE i@ wawa
FE vy T/ g |

=t T daw araw : IET Fare
I @I | "Tfe To THe, WTEo
o THo wTfZ &Y A1 ZATL FU T |
ggr @1 @Er Wl ¥ gure waw §
Tl & art ¥ a1 & 77 @ § 5 sfaww
& AW AT ATET | T AW AT
TIEATE T9 I AT sAaT & fgara @,
IR wHEAT # fgamg & &9 &Y aifs
™ # F gATE @Y A 9 W
STAT ¥ HE @ FT HIAET WA
T &I ST & G 3 F 997 AGT AT
R ¥IF ¥ 039 &1 7% a1 W &
S F@f 9T St FraEor g4 g Ag
TR @ AT W G g AR R @
Taed ¥ o1 99 &, 99 g 9§
T TG qAwER 3 F1 fAwdEr qE
NI g AT uw fadiw ¥ F
amET A @ g 1 wafwg @
AT F A9 A8 7| £ 7 firdaa
e fe 58 19 ax W fa=re e
T /T g7 F ga fear oy ) gt
tm%w’:qw"roqao Hro 1 3T
@1 A1 @R, I€ H A afwdq @

g oo

w A ¥ N A e g

AFIF AT a9 8, T F 9 A7
TAAET § | UF FAaeT W Arde Uo
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THo ® FMAT g1 IH F fATAEIL
¥ o ¥ fgg & ¥ w7 93 A
FRIAAF A F IR T 5 39 H
FTH FTAT T390, MT OF o & o
39 # §H @ faw wwd @ gEQ
#1 F1w #7311 e 4fF gTE
FEaEr, IAFT Efags g war &
qo g7 &, TAfAY IT T FAAT &
79 3@ § F1E wawa G AT | 9 F
Foal ¥ W 9 F1 HyawT faerar g, OT-
foar A w1 N A faear g,
AT, AT TG A F1 A 6T faeram
21 @ a9 =1 FTOT 42 ¢ fF o g
&, 9@ # w1 qfeadT 72 gar 2

sad v fEAm s . gm,
areTeRTe wify A AT § 3 <4 W
e qftaaq g 71T QA sadedr g
& & wrAt § 3o #1 A A74T 8, IEF
sfafafaai &1 A=wfaar fad |

st Wed T (AT ) - F9TEAE
WERA, §Y AF AT ATART F 59 qf9-
Fa 9% ¥ 3ga £ g4 # 7o faar
gafoy sz & 5 & 07 dawg ¥
WG g AT F qfaF w2 AG
T ATEar |

99 ¥ 9geT 49 ag & fF ogw am
frewr #% auf ¥ @ awT &1 7T 7@
Tw AT g Fmae & afad=i &
SHOA A HYC IT FT 39 I F qTAA
TR T F A R [ g
STAT AT 8, a8 T gAT ¢ | 79 FE
g g Afewr L.

=t 7% : fooe aga & ot § AR
T ¥ gATaE AE 3T g

=t WA A ;A AT HAT & |
# g gfesrr @ @ § 1 ag fag
q =i, 9889 ¥ 39 W, R TF
F § WX 35 WA, 9283 F AT 3]
Y & 1< IH &7 W §aA & GEHE @1
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[ o wa &=t ]

T | OF aa O’ weeE e wat
St F gaER ¥ g fE amaToT
gffdz #1 @39 # A 7% @A
F g fA@ §F am o IO
qre-frae &3 &1 wawe fear ar
T qATT IR A AT AT R, W R
faa & =7 aurd a7 9@ g 1 afeA
T A FTAT AW AT OITW AW &
gzl A 3@ fel gv 3y AasEw,
TEER FI gEmee F¢ fa 4, gwife
IR A A AT WA R OFTHr wAA
faar, 59 & @ A9, &9 fes3 ®
HHE A T T AT qEEd, AAIT
Yeieaa, whre w7 fomr a1 0 gw
& aFe AT €1 99 & @99 & 92
o & aET aifgr @ o1 3| av
aftome 7 g 5 = o F awe
gfadm & & 39 o< fa=re @ qav
TET | TR W A9 ¥ ww 4 a9
feer <1 & | 30 UF a9 F w=L aw
arr feadt safs sc 9% & @ a=
¥ owifg & a6 § o wzE, @
grar & & g & & 3w £
wHfae & w4 Usg A wERT ¥
ST & Agar g f owfasr ¥
o wfadeat #1 ot & wedy, ot
drear ¥ @ a%, 7w ¥ are @
FT FAT FT AT |

uF "W foEa 9 uron g
wit ¥, dag aeedl & W A g
g, 1 A S # o @ R ow oA
F FEET &1 gfeesror 9w fem
BT &7 AT FAEAET @OF@T & | W
& fau ogr " wERIw ¥ F oAe-
TFEAT TG B, T TWE AATEA wHAr
T 21 2, AFA T 2R 2@ I
at agT ¥ frw oFa § fF o9 9w
o ¥ favgl wgeaqy fawgi o3 =g
SR & quwEs foan, 3w & 0w #
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frifag fear, @t 57 § mAl ok
aq gt F = far | we & A AR
S IR gHIL @A g fF oww
¥ F% 99 g Tl o AT T HEqEAT
# gy wfafa ¥ o7 w9 & 3
ote wgeaqr fawifo oot #1 o f&
uF Alfew 3 F ame, v qug it
F & am, fgrdl & #eaw & g
W ufsgw 7 v, 061 32 § qhenfaat
#1 3 f5 3 wfge wreig &&mt #1
gt ® 47 9% | 39 T F1 g
AN FHY AT 9% 1 gEA F AT
WY A A9 A §, HIT AW T
1 Wgey 1 A A g HEarEd
foma w & 5 3 9 art & am@w &
TIHY FT T § | WO @He § A
mran f& sfer oomsr &1 st w5
safa g1 8 W% UL #% FY 7 &7
#E|r gWr 20

oo qw ¥ qd ¥ fs o amee
St A T A F awrAq #1od1 fFogH
oua FW O @ Wi ¥, 39 F
ATeTd F T GOET 3 AV uT A
=rfer 1 & T 1 fadw 7 Fwr
=g Wt gfafa § @@ o F19Er aw-
faare gar o, sifawia agwi £t ag ot
fr fafam womi & wEgwis g U
o=t & fau oF Fe faew fFaife
F< fagm @I WX 99 & AMET 9T T
a7 & sienfagi 1 gier 9w | 9w
F am o & for g wfam E”
gt Al F = wfae s
39 #1 fg=r " whs #7 g@e A=
9 Foar 917 F 39 & @ "
AT F1E F9T GF | AfEdA F gweEr
g f5 = ww amEetE ag @ fF
9 ¥ 79 g0 g & amew & grq
T 3 A gz T AR Ao A el
™ & are ¥ fag &7 e oarfgd
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¥ @ha ¢ @ a1 F 5 @ o wiw-
Fia: AR S S awr qa S
g S99 § o 0 N ol & fF oIwm
& geafq &9 1 ot aveafas seq @A
2 T8 @A g Amar g

T F 7 Fg el & awre w6
fr Feim & S Tw @ 9% ufrad
= & w foar s arfed o @i
g AT A W AT FT Iewd (RO
fFfrmr o A = i ¥ 0w
F1owEa F e T@) fear o oww
& S w10 €, 39 A § qraw Ay 9,
afes 7a gfeesio ag § fr =g /%
#ar OEw g A A @ aw
ezt waiq Afaam g ega
HEE g, 39 T T wfgwre 4df
g =ifgd fF wmaw 39 & of@dq «
FLAF | AR FOT AT S 7 FH OF
@1 gfesmr & = 1 W fs o
qAEA A A T A, 4 AW R
fao am <t fomr st o wrw & ot
famrfor &t 4y, 0% fasiw wigsrd
TP F A0, R FEFT I I
F< fzar, 1 a<FT ag o A1 FT AT
A fFdg fragrd | a1 sgm fF
T IFTC & TAEAW & | A 9T A9
a5 #% 799 2R 0w W=ER
frcre afafq 1 s # 0 41
I F OF AIw AL fAA @Et Alg
& o fosra o3 3 fF 2@ W
F At # ot o @ fraw ¥ ek
g 3 ¥ W gy oY wfEar & 4w
A gzl , T 9Ww 99 ¥
AT ST R, T AR §, WA
et @ fF awa ¥ afaww &
fomr #1 &3 fmer fgu @ g9 @3
9T agd FW FW, ¥ A7 Lo wiwma

AT I T AR A wrEST g ) W |

& ggr gfeewor w@ar g & aaw
F1 a8 afywre g T1fgy fs ag &
I afEms #X @ @ Sfer ag
1158 (Ai) L.S.D.—s8,
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afada o &1 fawg a7 & fair
o1 FHAE & AF T W qH
 fau sow g wfed |

gar am fow & fo g &
T HeA o o fogr +@ ® €
o A T A A 9 A ST
@ ¢ a5 & AATHE T F T
¥ AT oder, aer qEefaet
3wz, o= gEAT Wfgy | & fagma
38 #1 faOdr 4 g afew ww §
5l &7 A GIRA g, 9g T WEF
g fF5 9w ¥ s wuefant @9
TTHET S ¢ | AT 2 S X TR
faer Ter UF 53 71 I gu aqer
41 fF 39 & AU 507 Yoo A7 TH
ar &1 ww @fedr f§ ow gt
fafas oder ¥ wow =man & Sfe
A iy fF wE & asew 99
AT THET § UF 6F 33§ WK
Eﬂ"‘t gt F1 Yoo FHET T W
# grifs 99 1 geiee ol oo
H poodl & &1 IA1 & F1¢ goAT A1
£ 7ET WFAT | 39 F1 " ag & %
qerafaet 2, ARt ahET ST @t
ser arfer s sw r #1¢ whwr
fafes #T & 9 nfed, =4 &
g H oFH # @ S oSfeg
& wEwaT ¢ % gt A g W o,
S ot e & fad s a9
faard 3 fad sfeg B E s=ia @
a1 wrEE fawg L L L .

U® NS HIEY @ FF 7

S T Ay A A AT
FATL A g WA S 7 wreAvEw fam
fF e a7 %, 99 F I g1 9%
T & are o F forg FC AT ) & graw
FCT § fF & g0 S8 X 3@ G
oI 9 TH G579 T WS deF g
aq T & are § w7 F% faeww
< for s ot @@ & Som
™ HT § FT 47 AR
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U% ARAI T . AT A @
Eicuil

ot WeF T ¢ F a1 97 safeal
¥ & g wifs faoem ¥ a2 o s
@ § 1§ froamadr afed § 3
g F T wmm F fawg o wmw
@Y FT qIF HHET g

T O § g o AR oW
femr g W ® oW A AT WA AT
@ ¢, AR = faegw afem g, f
qftfor wnfaat s = wonfaat &
forg =it T gefer e @ & w9 W
"eqr agrg W #e 39 & ufaw ¥
gfes aafemit A0 F1 F5T g
=ifed 1 @ # D A E wfew §
WA & TE@ UF AU gEE @A
MEAr § | F A a@W T e
e #1 9= wiwaa fwar & 1 et
aot d@frw afe & A d g whmm
qr fF gary Fd 9 ufaa 48 @
axdl, fasl ¥ o1 FT gy AWt oA
HAT T 9T AR AT A G, qg
I AT gEY §A § I wEwAan
1 {g =T T, FWE A A AR
gwad T ARt 3fm A @ @
T 7 7 W T IW F fAu daw
HfFmarImawm s 7w F g
qu fomarar & | feweg & o &=
UF W AL F § FT gEL HIT AGT
a% BAT PAT &, A FT WHEAE A
§AT §, q@T A NTAEA A qT A
T gt wifgd | T F fod § wrem
g WA S F WA Ag gEE @Al
e £ % @ ¥ o oF s de
g =fgg | & @y v A &g fE,

SEPTEMBER 10, 1968 Report of UP.S.C.
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TR frmiad 3
s fad 9w, grwifs ag wtT A
T "wEdl §,

Q% WAty qXE 0 7w/ !

o7 WeF WA : g qHAT &, WX
TR far & @ w1 e WX i
T ® AL _FT AT G ogrm, A
™ ¥ g "< foar o wwar o
T wifea 5 fgmmae wew &1 wrd
et fratfes gar § @t sw #t
feomae w3w # 7 @ 9@, 39 AR
F T a fear sm, Iw F A
fear sra wifs agt 9¢ waTaT oft
feafagt €, @ s&¢ &1 ofdfegfagt
g & agr ag *19 FT a%ar g | AfeA
§ qmEa F ;U A §Eg A §ar
AEm & e farm gEE @
g § 5 aw g faa fan
s wigd f& agr fagw afcfeafa
§ X e F wamEe &1 aweE a9t
iz € | W 9 g @ 919 FT AGEL
frem & @t 3@ & art # faEC T F
frurr fFar wma o

™ UKkl & g9 g § & gmn
F@m g & g} wHE W AR
™ gaEl 7 i § fae §@
T T T AT Fae ATEEA AT
T FTE g Wi A1 g o &, afew
afsq =7 W gw A 8 sgEa
w4 |
17 hrs.
The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,

September 11, 1963/Bhadra 20, 1885
(Saka).
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CoLumns WRITTEN ANSWERS TO
RAL AN&‘S‘?ERS TO . QUESTION S—contd. .
20
QUESTIO L U.s.Q. Subject CoLumns
5.Q. Subject No.
No.
1666 Telephone Communications 25K
580 Deposit Insurance Scheme 5207—10 1667 Cooperative Sugar M lis
581 Export of raw sus to in Orissa . 525%-59
Jupan . 521014 1668  Minor ports in Orisse 5259
582 Road accidents in Delhi” s214—20 1660 Sugar quota for Orissa .  5§259-60
583 Fisheries Operatives Trs- 1670  Electrification of stations
ining Institute 5220—22 on S.E.% Railway 5260
$86 Movement of coal 5222—26 1671 Cotton  cultivation in
$87 Cooperative farming §226—30 Maharashtra 5260-61
588 M.O. fee for remitting 1672 Community Development
salaries of teachers 5231—33 Blocks in Mahurashtra 5261
$89 Aid from F.A.O, 5§234—33% 1673 Sugar production in
597 Pak. China Air Agree- Maharashira s261-62
ment . . . 523°—43 1674 Central Road Fund 5262
91 Conversion of narrow 1675 Tube-wells in  Rajasthan 5262+53
gauge iines - 5243—44 1676 Tobacco cultivation in
392 Famine affected arcas 5244—48 Rajasthan . 5263
! Arerhat
WR{JTE-IS‘;IE‘NON%NSWERS TO s Teil;‘&?s!;%l;ﬁmfm - o 5263-64
Q : 4248—530 1678 Tube wells in Madras 5264
iQ‘ 1679 Procurement price of rice 526465
L 1650 Subsidy to Sugarcane
584 Circular Railway in growers 5255
Calcutta . ) 5248 1681 Nidamangalam Railway
588 Coaperative Societies 5248-49 Swtion . - 5265-66
590 Boeing service to Madras 5249 1682 M.e!on Rf’“'d‘ Tmstitute 5266
593 Dhaleswari River fagg O3 Wesh beidge ittt S
594 Int;;I:;Sutc Sugar Move- 5249-50 1634 Assaulton Railway staff .  5267-68
595 Book parcels * $5250-51 1:'3; :s:nstalvﬂ;alilwa 13: ir{ Kerala 5268
168 iver Valley Projects in
596 I %!g.m fokke_r friendship - West Bengal 5269
598 National H.ghways 5251-52 1687 MR"O’IPO"“ : 5269-70
599 Box type wagons 52§2-53 1688 né%;‘(‘imulr Post -
6oo Popularisation offertilizers 5253 1689 Production of wagons,
6o1 Food Polytechnicin Delhi 525354 locomotives and coaches 5371
602 ] Sugar productijon ~. 5254-55 1690 Public call office at Bandl
603 Additional i unds for station 5272
agriculture 5255 1691 Post Offices in U, P 5272-73
604 Flying hours of I A.C 1692 Cultivation of vegetables
pilots 5256 in border areas . 5273
U.S. 1693 Cooperative Officers 5273-74
Q. No. 1694 Tobacco cultivation 5374
1695 Closure of sugar factories
1664 S.C. and S.T. i 5275
) in S.E. le'f;“p crsons 6 *1696 Public telephone call
5256=57 offices in U.P.
1665 Theft of telegraph and 5275
Telephone wire . 5257-5% 1697 Trunk calls g 5276
1698 Railway line 1o Haldia Port 5296-77
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.sQ. Subject CoLUMNS X
NS 4 U.s5Q. Subject COLUMNS
No.
1699 Grlpf's 5277 1734 Transpomr:on of iron
1700 Floating dock 5277 ore . .5299—5300
1701 Loco-shed at Calicut 5277-78 1735 Train Iscr\'lo‘.' between
170z Survey of forest wealth . 5278 Hubli and Davangere 5300
1703 Muzaffarpur-Narkatiaganj 1736 Overbridge ncar Palanpur
line . . . 5279 Station . 5300-01
1704 Acreage brought under 1737 Bhildi-Raniwara line 5301-02
minor irrigation 5279-80 1738 Flag Ralway Station at
1705 Naroj bridge accident . 5280 Kalyanpur 5302
1706 Fish Market, Delhi 5281 1739 All India Govardhak Seva
1707 Ships manufactured in Sangh 5302-03
Vishakapatnam . 5281-82 1740 Trans-Himalayan H1gh—
1708 Inland water transport way ' 5303
in Kerala . . 5282-83 1741 Development  of hom—
1709 Box-wagons . $2831-84 culture in U.P. 5304
1710  Electrification staff 5284-85 tia Ag;l{cullural Tralmng mn 36
EXiCo -0
1711 Installation of tube wells 5285-86 3304708
) 1743 D.T.U. 5305
1712 Kangra Velley Railway . 5286
1744 Porbandar Port 5305-06
1713  Sugarcane production 5287 ) Kangra Valley Railw o
1714 Halt station at Govindpur  5287-88 Lo i i a.l il Saahd
1746 Children Education Allo-
1715 Dacoity at anhtratganj wance jo
Railway station . 5288-89 17 Wagon Repairing Work 3397
47 gon cpairing Work-
1716 oji;eeﬁyxiearch .&m" _— shop at Rajgarh . 5307-08
1717 Import of bee queens from CALLING ATTENTION TO
WSAL . . $5289-90 MATTER OF URGENT
1718 Rice and Atta for Assam s290 PUBLIC IMPORTANCE  §308—12
1719 S. EthﬁWRY Workshop Shri Dewan Chand Sharma
Kharagpur . 5290-91 called the attention of the Prime
1720 Derailment at annf{ar- Minister to the reported request
nagar . 5291-92 b}ﬁcfl’:ikjstan to withdraw certain
- officials of the Indian  High
1721 Trlu.:lftm::k‘l:mdent near 5202 Commission, Karachi, w‘%u
1722 Accident near Barsuni ?s;?onﬂig:fti\t-ﬁix“ conducted
station . 5292-93
1723 Kalka-Simla Sectmn i 5293 The Prime Minister (Shri
1724 Land rEClllIllth in Lad- Iawah_arla] Nchru) made a state-
akh . 5294 ment in regard thereto.
1725 Agricultural CoIIcg:s 5294-95 PAPERS LAID ON THE
1726 Sugﬂr for West BengaI 5295 TABLE 53z0-21
1727 Railway catering charges  5295-95
(1) A copy of Report of the
1728 S"rv‘:'mﬁipggj‘:rc‘tnmd" 5296 gcmral Excise Reorganisation
. 29 ommittee, 1963,
1729 Work !uad of rural house- 1993
wives 5297 (2) A copy of the Vegerable Oil
1730 U.K. employment voruchers- 529798 Products Control (Amend-
1731 Rice pu:chased from ment) Order, 1963 published
U.SA. 5298 méglgnﬁ(ciatﬂm I:jloj G.5.R.
11 ated the 2nd July, 1963,
1732 Com;a:;s labcur in RmI- - und;r ::b-si_c-:cl.ion (]6} of .:.ectiun
: 3 o ¢ Essential Commo-
1733 Telephone trunk calls 5299 dities Act, 1955.
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CoLumns

PAPERS LAID ON THE
TABLE—contd.

(3) A copy of the Indian Air-
craft (Third Amendment)
Rules, 1963 published in
Notification No. G.S.R. 1304
dated the 24th  August, 1963,
under section T4A of the Air-
craft Act, 1934, together with
an explanatory note.

MASSAGES FROM RAJYA
SABHA 5321

Secretary  reported  two
messages from Rajya Sabha that
Rajya Sabhahad no recommenda-
tions to make to Lok Sabha in
regard to the following Bills:—

(1) The Customs and Central
Excises (Amendment) Bill,
1963, passed by Lok Sabha
on the 26th August 1963.

(2) The Appropriation (Rail-
ways) No. 5 Bill, 1963, passed
by Lok Sabha on the 27th
August, 1963.

MOTIONS RE : (1) PRICES
OF FOODGRAINS ETC.
AND (2) FOOD POLICY §322~37

Discussion on the following
motions re : (1) Prices of
‘oodgrains and (2) Food Policy
moved on the sth September,
1963 continued. The motion
re ; prices of foodgrains etc.
moved by Shri S, M. Banerjee
was adopted.

CoLumns

DISCUSSION ON DISTRI-
BUTION OF NATIONAL
INCOME ) §337—5417

Discussion on the distribution
of national income, raised
by Dr..Ram Manohar Lohia
on the 6th September,
1963 under Rule 193, con-
tinued. The  Minister of
Planning (Shri Gulzarilal
Nanda) replied to the dise
cussion.

MOTION RE : REPORT OF
U.P.S.C. 5417—50

The Minister of State in the
Ministry of Home Affairs
(Shri R.M. Hajarnavis) moved
that the House take note of
the Twelfth Report of the
Union Publi ¢ Service Commis
sion for the period 1st April,
1961 to 31st March, 1962,
together with the Government
Memorandum thereon. The
discussion was not concluded,

AGENDA FOR WEDNES-
DAY, SEPTEMBER 11,
1963’ BHADRA 20, 1885
(SAKA)

Further discussion on the
motion re : Twelfth Report
of the U.P.5.C.

Discussion under Rule 193
on the statement made by the
Minister of Food and Agri-
culture on sugarg situation
on the 17th April, 1963.
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